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Title: Discussion on the Motion of Thanks on the President's Address moved by Shri Rajiv Pratap Rudy and seconded by Shri Ramwvilas Paswan
(Discussion not concluded).

HON. SPEAKER: Now we will take up Item No.6 — Motion of Thanks on the President's Address. Shri Rajiv Pratap Rudy to move the motion and
speak.
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HON. SPEAKER: He is not yielding and you know this better.
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HON. SPEAKER: Shri Rajiv Pratap Rudy, please go ahead.
...(Interruptions)



THE MINISTER OF URBAN DEVELOPMENT; MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION; AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Speaker, I have a small appeal to make to the Members. No Member should stand up on his own and
make comments.

HON. SPEAKER: I will see to it.

SHRI M. VENKAIAH NAIDU: My request is that Members from this side or that side should not stand up on their own. This is the first day of the
Session. We are doing business....(Interruptions)

SHRI M.I. SHANAVAS ( WAYANAD): What do you means by "that side?" ...(Interruptions)
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SHRI SULTAN AHMED (ULUBERIA): Madam, you are the Speaker. He is not the Speaker. You should give the instructions. ...(Interruptions) He is
nobody.

SHRI M. VENKAIAH NAIDU: I am nobody. You are everybody and everybody is seeing it!...(Inferruptions)

Madam, my request is that the Chair should counsel the Members that they should speak with the permission of the hon. Speaker only. This is my
request. I leave it to their wisdom....( Interruptions)
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fosem, 3 erer @ dloil tetie oft sruol wai ordl cron urd, gt glorn i SNt i orm, B e oivog Al Sft o erer fRven R fsrer 3 @ terie an S 3iie smu sl doase o
ciiell @t Asen? ardf & Frapdy iz ol aran 3 &) ... (wxaener) amu st el @ AP oidl & A F o Uat w2 .. (@Krrier) 3R 33 o B awe & aner oft 3 ... (@raeror)
arrst 3ot 3t forder ez 31 Mifftrmer sier & srn 3)...(caurer) adiga, & ast e 22 2@ §) ...(cauern) & 25 adl A Rerer 21 A & a1cor 3 261 &) sor aadt Afbrnfxd
a1st 3 wat 3 ...(weurer) s arc 3 oft sierer Aden, sof el O et 21, oA A anraret B waelz odl ) e elell @ I s woen ardem amu A2 firg &, A e
st & 32 St SidesY ar 8 oRrm A7... (cuaeer )

HTotofler 3eauer © 30U &l Ot 38
G€| (czaron)
oft zfta gema w31 © 3y el @ awn & arn 37...(@aurer) e azl aflw o, we off B ... (s
HToToller 3EALE © 3T OlicT 32
&€} (czaron)
off wreamor aorsif ¢ off il Sft <6t ufeaRidt 9 Reren swen xrd gan, @e d@ifée ... (waenror)
Fvetoller aezagr | @g aen &1 Ja1 &7 This is not the way.

off 3fta gema =8 : sdiewn, sa ¥ Sl 3 Swen ared &) yerewicf} Sht &Y war, I o war wen Iecuf?y St ot sruet s 3 wat R aer gt Jor A 9 yfrere S 3 st
s A &N Sxol arsd & 5 26 wds eler gdt gforn 3 cfsn 3 g3 s sewemiic B aa @2 32 ) us st Bon 3 sl sard ata 3 aer s gforn 3 e @,
sitéwifea dsdt A sarer, msfoier 3 surel, wryfordberr 3 seel, Al Asem sl 81 Fw &, df ag ¢fiown & wdican st ameer A RAer A amer aret gf¥eca [oerar 37 s
are) 62 et ) Rismgz S13 S12-3 Aot 3 sordl 2izen ww w5 ) wARRD A A5 Az v wAs 3 smu I3 APl agas S A s Rl oft Ser @Y S ) dior A geron
a5vel 3 31 3XTS I &) adl ws s ufa s &) wEl aw R s Sxel el & sizeen 40 a2 iz e are aifw argen @) Sxrel aret B sizen s wAs F) s A
areerse 3, ol deft R it Bedt @), afy s sl &x o ol w2 un iz Avene YR ol @2 we, o Beiftr aen S6l? e oft 21 o1 3 37 Miftror dell @ Agwrz
i), &, afe st awot ot 3 ¢f¥ow @t dlas @z o, Y s agl ugaer &t Reftr 3 3] Afdser 31 aa1 dlas BA P1? v B aiedl &, acd e swlonsteer B adador Sit @El
a3 3 Recll glorn w1 wad gt spis 3 sn ¢hiecl o B3 ganddl? 3ud @ig aor] A warar sk 3 ot afdensl @ Us A cior e s & BA s pidia ©I?
..(raermor) et aeor Bt 3 forfer B s gt ghrm B B Fare 3t Ry et Afdend At 3 cfiow amu wEl A gom wnB? s @1 Prafur o dlem, awfdrefadt ordt
apft, ard Srarer ordt dlom, Agfer ordf aefty erdcls Skt Jer 3 oft el A Aot cfiee and 3 Jite ufter domer &t St ETeIa 3, IAB @y #H A aat d wd @3, (<o) BT
o diet ol 33 &)

off woeenT aorelf @ ufet doticr A @iy 9 fgR B cielt @1 2dor gen?...(@Keoer)
etoiler areer ¢ oft ascenr gorsff Sft, wefter oniv 38,

€| (czauan)
off asfta gemur w3t ¢ aElcn, 79 G 8, forem A ard @, A amy Feran ol aea &, at are Afore).. (o)
HToTolleT EALT | PURAT IicT 32|

&€ (caum)
off vela gama 31 ¢ J1dlcen, O Remre en i S smer 21 3 gerel o, Al aal v yrefdrs Remern a1, oirle s dlel of oft S gl Al alegd @ war oRm, AEGen,
Sard i sitergi¥e 9 ar wiver aergd & e dar A dol wa awoft 9 &Y Gaol war e MU aeiRT F9T Al T 421 30 &) dl 3osiel wal [y Rriere Sf, s amsy,
A WG 26 & [p iR 91 JREI IR G3Il &) 39 $ER 3M15Y, &1 UM @l &) S, 3 &l I 2RISR 8 3 & Refae e, sealal wal b af¥m =6 grefine g &,
aAftwol St usel cirsel A gl 32 dier cisel 8, as aen aof ¢ aena ¢t ) dfierdt emset A o el cirsor aw &, as acir &ff ¢ acn wiga &) 2crdl cnsol A ofledl cirger

ot aed A3 &, A anoddt afie ol acmrer B @ §) A § ara B gden us & wra B Rafty, Sei A uerd @ @@ ) .. (we) A Acars 3, A 5 amofl aifadl A duw g
o(CrEmar) @1 diftm, o e amsa et 4, w-Rr &, Sftawe sme &) ...(cawer) St @ @i o 2% &, A gu &) ot @ wersor Ht RBefer i ol §  da @



3)...(cuaurer) s@icen, & aen @ A ot awe w32 &, ot WY e aa @ E A qu E o B3 uan 2 ordf s o1 &3 acwen &, & diar-dieres: dyomer &)...(®@urer) st
5 391 di...(=aurer) A gl S &, Isa wn # @ E) wdicwn, sy amea 3 660 frafdencr ) ...(caumer) 660 frafdener, sEi e Aa uGw? e &, WA ©f v
Mﬂmtmﬁlﬂfaaﬁgﬁmﬁ 100 wdges ferafdenerii 3t 3 v &) Yo v oft frafdener gany urr 21 Sor 3 oidf ) o widren @1 axdemn g 8, ar 300 Rrafdeneri
i 3 cewwer 17 Rrafdencrr ¥31 3| sn wai 213 3?7 foa 65 ol 3 a0 v off S3dierye aiiv vasiiciar s ordt fapue @2 um 3| &9 a1 sl dio ememry 38, Aftvor A3t alerse
ag ordl &) 7 el Brogelt & 503 ad 3 gder @2 gt &) anu @ cell & o A 81 A 3 [ As J91 ag SeeT acar a a1 81, Afdser A3t aierse seell ol 3) g9
aArdsiferes sfiaer 3 apft 10-15 et sgon &) 33 oz ag ordl &, ot snuh sz &, A3 sz 333t senen &, d91 O gurer #icft B oz 533 sener &) g cwll o @ fpen & sa
agara b A1, 5 serl o adl 3 33 Sor @1 wRIMey B i aa eer ARt el ... (SaereT) s @R w8, bt [S1gn siie gt idgn ekt &) 7 e @E @ § v g der
s urd &, el 3@ anu Ay Wl u gu Ay (cauer) as Feard &, 531 Wit @ o o e 3 & wm @l @1 #ier fen &, a0 sawm! dio wE) anuel s o
ferrara <t 8, & 3 ¥ 3 ordl aan a1 &, F @ 2@ & B ue an A w e 3 45 yftrer softforifYer Sppecer e o 3, 21 yferer verdie Sjguca e o
oft Rerfer 3 &3t g Jiaon @ anfiae g1 Jor 3 2.1 yfrer eer, St spefior 8 3 360 8, Jorb! GRR URbYIel G UARIA oldl &) AN, ol YfererT IRIcHe &t BRI
wopberel e vadA &) e 1.8 yferer grsaca &t srR vopbeiel e wadia &) A za wfirn &, Rords i 3 sewiide wrqufer oft o swol smavr 3 war & 5 &9 uf¥adter eren
&) ...(cuaumen)

off et aorstl & A B9, a it aaEy;... (=)

off ¥efla yara w1 ¢ aar 33 &)...(cwurer) wersde Aot @ e an 381 @ ot s Sor 3t urlt @1 apia &) glern o1 3 urft @ awima & aftz s 3t oft urlt @ amma & amar
cOmIPT g WA el uroft A5 a3 &) Facw oiet B @i A a1 cEll of aaf B J) anar s et 3t 50 yferer ¥ et E, Krorest st Aot B e uia Resfies Gea aeron
USAT &) A1 Solen UelT & 337 alel w17 3 10 3P anst & @ cor uesfefer diass orer a3, (craenor) offdr e, 218 891 3@ @1 7RI avoll &, 28 &9 bt Riear &) amst
Jrert garty ur 3, Aol 216 g9t Jrad Rioan &) Afen st Af aw euor 3 ot 28 3] anu sof fiefl @ Aersnge R wa A war 21 @ B Jor &,...(wmer)

Hism, ureft a5 wrur S Bt &, ermwrss 8, wriferae Belioer &) sdader wnsa wsi 3 &) shdioer B e ureft @ anma &) s sEvs aes Fad SwrGT Iwler w3 &)
ot 3 st A aria, gate G A3 3, agi woft A5 swira 3 waet a2 B ga Aawt frera 2aen & @y anfiae e e A sor ot A w1 Bigtor wd) doma &t Berfer dor
et 3, arht clioil B Berfy B > 3 A aerren B sors) B Adre, 3w P aroa rcarsa Bt e ) wai gan & Vo Rs ore 3ot A5 yerrer dicf} orer A 3 A, zwAN awft M
ordl e, @Y for ¥ aicz Fwarz Ul 3 a6t e [ wifdsarer & gener aicft am 3 3, anzrl ) offciast ¥ arecufer am 33 &, sneloiore 2 anerdlen B Y an 2 &, amrfsoras
&) oturer, s1ctor, swonfrzarer ¥ garz S 24 avd a2 A 3ig g A AFCTor GHl2 Yol A} A ower s A & sremy oz B sfrer 3 as woft weor ol H o
Jraeft et 5 g1 Joli B yaraa g1 o1 A yener sicf 5 orger JARIE 3 3 @ amu Wit wevern w2 A A? ws anzar B araer eft, s Sfar G arasr eft, smefter soren Wi
¥ @A wrlaalal B Asora et B as ofier w3t Breh, scron & o, sero1 bdvmr e wEA &1 Aot Acor A WS Awe i s TR A R AP B B e,
urfdperror uas & orn &) argandt @ ots dfdm, offeiar @ srn 3 aner & 2mer & A<t et @ vws Siear B Fu A 3odiar B e swot @ ordf Ry, Bib sorar Faern
fsen 5ot el w2 afe 3odiar o B e seron & orell, was agan Bt arra & Hlara 50 cra A v wAs T s At &, 3D s & S A, A ol Y A 3@
3oaior sof orrdl @ aft efler f&en, soroft adt suarfer vas oruer s 3 s o1 WY ¥ e, anf3az den wlor year sieft a6t aren 3?7

#atean, scon & ordl offeient B @i 3 & @ weon aisar §) Asi st afier g 3 ge ... (saue)... My Tamil friends are sitting here...(Interruptions)

My friend, you have been a Minister; and I think, today, retrospectively, it was my biggest mistake in the Rajya Sabha that I did not disturb
you! You have been my friend. Now, be quiet...( Interruptions)... I will talk to you later...( Interruptions)... I never disturbed you as a Minister, do you
remember that? I am capable of doing that. So, please today, keep quiet...(Interruptions)

He is my friend...( Interruptions)
HON. SPEAKER: Rudyji, please address the Chair.

...(Interruptions)

off 3l gema w3t & gerer s} Sft & grver spur ARE ¥ B S0l b e offcion & ngufer St wsi ame) 7 el @ weon argen sy afier Bl @ aow & e
sananfae & o5 Sor 3 53 o W warer & Ber w2 3o sererll 8 wadt &) Afdver sta offcia & arcufer Sit wsi 3 dlcass Fader sw Y agl & e srEard of den v, UGB
3 @erron argom) g cer fwdt 20 adl 3 e ordl &8 ue B e @ dase, wet Juar agor 3 g€ &

HON. SPEAKER: Hon. Members, please, do not disturb. You will also get a chance to speak.

off 36l gam 331 ¢ v wdd asi o et 133 wizdiesgrolel spisdie @l oe] aszel & fere, Il orladt & fere, Juan ot 3 wiidh 3 off, aerdz gor St oft & 3z s
ez ot ) gol clloll of for-20et Aol I, IA SPIE SBI DA ol [AfSre fsen e amst g3 Sor b 3tz offeiest & aan of weal &5 st offeiest wizdicwgiore spisdic 13
@I eIP] @l B gard 3t 3 g ufdvier e offiast & egufer Sft A st s wy...(Interruptions)

DR. M. THAMBIDURAI (KARUR): I hope the hon. Prime Minister will take a serious note of this and see that the 13" Amendment is implemented in
Sri Lanka. That is what we are expecting.

Also recently, once again, the Sri Lankan Army has arrested 240 Indian fishermen. That is pitiable. That is why I would request the
Government to take action on this matter...( Interruptions)

off ¥l gema w2 1 3 g a3 Rasft 2igferr 2 weeuw a1 & 5 vw Sor @1 qenet st gAY Sor A5 guret aicft A ar @ & Al ge it wieae 3ar §) et
genrer aieft Sft 3 sra 2Aard qui aracdta & 22t oft, @a g frere it aedta 45 frere 3 ufvafifa &) o) s amu 2t 2% R wat e serEvn e 5 s gurer et g Jur
areerel A Aoiuani¥es U 3 and @2 a1 8 3iF el cwd ard 8y

SHRI E. AHAMED ( MALAPPURAM): May I put a question?

SHRI RAJIV PRATAP RUDY : You are also my friend...( Infterruptions)
HON. SPEAKER: Mr. Rudy, are you yielding?

SHRI RAJIV PRATAP RUDY : No, Madam. &€! (Interruptions)

HON. SPEAKER: Mr. E. Ahmed, he is not yielding. Please take your seat.



...(Interruptions)
SHRI RAJIV PRATAP RUDY: Sorry, Sir. I have a very limited time. I am a disciplined soldier of the party. I have my limitations....(Interruptions)
HON. SPEAKER: Mr. E. Ahmed, I am sorry. He is not yielding. So, please take your seat.

off it g w41 1 wdicen, Iqufer Sft of @var & s Ser 3 speftur 8iq) 9 ecie dgon & Jiuc @ oa off Well ur aal Adl & A sfefiue @1 By s s 8 aprdt ar &
aerfdues et grofter 3 89 #@gan, snu A aa #isg 38 & 3z anuel Acer 3 Weil uz aal ot wud &, Bt var aorar & 7o sz Se1 3 Fiell &I aen Berfer &) 6= grr
Fell uz @@l & diaer R @ B @ & @ dier of 88 ugw Sfid, @sl aw @6 sElor diz Gifer Sk SR-s1 Jor oft 20 3 30 savt waw aw offead &) wsl vz g
fterfFueet Frseatier w6ls oft 46 &) sxrer 120 @ds &t anardt aren Sor v sies, v Bieaz aiiz gfar dsa & o wan &) safere gurer #ct oft o afie R of 591w A
@t gu fdele 3 us fawer 2am &5 Pl ar staffuas # Saal 3 Scie del, a=ifs o3 9 at bz ot Fell b o Jfems &, Afdsar aial 3 ordf &, srafds Sar 3 sft aswa
3 931 Racrdh ot Brasdt 3) saiftre Jaw 3 Rroerd ardt Raenfedi 3 R dororer 2dkc ard aisron @i, R sicola Racnf3l Bt gl @ Brarass 308 girn 3 uee @
I SIWSI| W18 3P slerduaz & st smr & ded g

HABIGEN, 3K 1 ¥¢1 o6 @12 31 PO Baoll AGAL §) A1 3 $A U2 el olel diadl 21, cifcbol FSI 53 WR dlctol b fé1e soaiol dTorge fipen & safem 9 o 53 W2 maell dIgal)| Gl
&ar 3t Ferd glorn @1 ARt asT el UM &) &I Gl 31 @ FolR UeRT ol ajga ¢ acrdl &) sE|Ell & oeIel 3t il ¥el crsal e o <ft, 3291 eist aga gy @b &9 Su
1 63,000 fepeifies 8l e ensal Kot ae &)

12.00h

dles 8, St sl & & cnsol aonase &f, Jord sl elsi-est e o e serl 14 enxa avtardt & largest employer in the world. & sar fawe @ st e ordf
aree en Aol seroft asrsite vty g1 Yot sierar i acredt 2@ &) b wdf gan 2 gl & sRrerer A Ry was et aieft Yer wore dor waen & i 24 € B o, gforn &
AaA @ el 3uay B 32 dcl O azatea w2 e o 3...(smawon) smu Sor el G ant @R &7 ...(@amer) st s v fiser 8, yenor i) Sft o, arecufer Sft o
gdle-dor B @ 3 a1 3 s gdle oA B a2 B ) s Risror SR anerolta arcer e aoel oft B 3w R st @1 Brartor So1 3 At aew e aia-ata
a1l o) ugan fam rail corridors, freight corridors and Golden Quadrilateral on train. We have a vision. We are talking about bullet trains which should
have come in this country in the 50s'. Today some country of the world--if I take the name, you will jump on your seats, so I will not take the name
of that country--wants to construct its railway line. They want to construct their railway line from their headquarters in Beijing to Russia and to the
United States of America. They built a tunnel inside the Pacific. It is amazing. Can you imagine what they are planning to do? Where do we stand
today? aX f&er 3t A screfl g2 Pt 2y wzor B awt w2 3 & sl sod wst verder afiz sreraz swe I arerr xwra & sielt &, wu A AMoryz s A srerer wa & sl F ama
3ol fsrer ot 2R Ry amuor 55-60 et 3 arem fsen? astor avat A wal on 2a1 & sz g1 wal A gu & Afdvor B a2 A 2003 3 e Rifder weiluoror @1 awu agen, st
Yerd @ oft 330t goorz 61 yferount B s 3 cler aen arad &7 A arad & e an e A ugd, end I Awid @, o arcen A, cwdt ward aidl 8, ey IRfde &, @l o
lor atior 32 &)...(suatirer)

SHRI SULTAN AHMED : Madam Speaker, I have a point of order.
HON. SPEAKER: What is your point of order?
... Interruptions)
HON. SPEAKER: There is no point of order.
...(Interruptions)
HON. SPEAKER: Under which rule? Tell me the rule. Please sit down.
Rudy Ji, wait a minute please.
...(Interruptions)
HON. SPEAKER: I am sorry. Nothing is going on record.
(Interruptions) €/
HON. SPEAKER: I am sorry, under which rule are you talking? No, I am sorry. Nothing is going on record.
(Interruptions) &€, *

SHRI RAJIV PRATAP RUDY : Madam, my only submission here is fas ser 391 3 ®RIAzk o w1 weon 91z a2 &=, spr fveft ®R1e ¥ urer @1 wiser ondt 3 @t
a8 Wadl & b o1 aE-mId A andar o a5, 2 & ameft 2raffieT @l adfkr @2 831, 591 Sur &t =8 Rl &1 seft 8 v &2 fowla & oo Gerener @ ydor wan us a1 &
it ferfer & orft 3 fp @i awtardt s 3o 3 Jalf w geaEn wa & e dare adl 2 Jfie gaer s dctor @) sdiwr Ry 8 amemoftr acufer Sft o amer ifdramaor 3
wal & i 34,000 dv31 scace sxmrnern 3 U2 &, cemer 42 o B sE-mId § 8 iz cenppt 3 wils et clar @I § &) odla dler 51 o 3 iR 26t &) s9a war & s
g1 fufer 3 ufywdor @y

ST 5 So1 I 9mmel A2 817 Jlotofter yerot Jicf it of g1 &% I usel a1 3 wwgol 9o fisen & een aotofter Jrecufer Sft o1 sruol smaur 3 off sarept By fAsen & et omarer
aifdor arer @t uer aidl en b arn s1er a=n @52 3681 E 3R soaiol ureR-fEaEu wa wrol i ara wdl &) vas 92 aofly swe @ & Bent 33 war e 3t B3 seretler gener aidl
Sft ot uers feéren 2-

" Jroruer uz s weft srEw g 3,
ancaft greurer @i Adker A 3"
a1t omRter 261 ) uap 32 912 & i ag s & fv -

" B3y did dier 912, 337 Awral a3 33"



& Wit uzowRr @1 dlsen ared &, A g @all ared & R 3 Jor Bt serar Jie wPAR @ aeR it wuen asd &) s A S9r & ufdemar acer ol 3 B ancHft @t
Iofol @ollell & T8 AIUIDel SNl 3, S dordrdl 8 3iie Bl s goraell 8, 46 Mool oIl Sl 3, &1 $3 URFURI ] el Dl &l AlAG Uid Alel P e gol @2 3 &
3tz & dter srer &6 oifasd 3 31T 3, sardt wdten uia I & arg Ael, S & yueridl Si B wten 2l Jewrer Rig ot & wien den, snsawft S, urerarer Sft, 3w i Jrabt
udlerr uia At are dell & v et A ¢ie [eer 3 sl sardl Bedcr 8 [ sa Ace 3 do @2 ol @i, ®lofol ¢IlF] 8l, Mol W2 Briqur 8l iz d oW ©f) asl
uf¥simr agel sl &) & Asw wotrol o Sl &, As aarr &, ferclt et &, ar Raaard &, we 391 3 @a awm acidr 23917 GARI W MDIojol cl9] Dol M &, GHIRT B
ASD wollol DI o8l & 3012 ASGe, A6 Aa ast goildl 3|

3 @ S-ap19dtls & @ I Beoll ALl §) A3 CPKI & [ AGel b agd A cilel A8 ofdl Siole 881, o off ordl Sierar amy Sra St daden oirerg, off of AMler @1 Aewg worr w2
fro1, 7| 31 ual ae a5 Srea-epteafts 3t D31 oft e & ot smea 3t Ger gu 2, sl uel & ol & elasatn & ol 3 Al die St A 8, Afdsel vt 3 358 fawer 55 adt
3 die sl @l AfteeR ol &) 28 wlel-a1 o1 87 Jolb acdl g, Az A aicdl & Fod &, Aftbel s Avep1e 3 orcl o1t 8 B &) AE Blor-2At IR F di dler-ar
®lofol &7 46 [Rergel Aca &) 3@12 3 38! agan dl fdars aden, A s e @l Sisel aledr g aai deft 3 it Rrera &, qraavn &, Bod asi 3 Brwtell srN &, JoIb @i 3 A3ble
oI Taf &1 &

7=t okl & 195 (31 Aot amavr SieT @on USen, ariifis 3T a1 3w &) 30 oft Jger 3 ddt &) amu it o1l Swer &, A Jetoet 3 ot 912 3 on Bt sl 3AR @52 s it
Facaen B ez w2 28 &) 3o b aeil o, Sor & et} of aer a2 e f5 Sor & sten Bt Facwen B e v wmedt @t Broan e & afte sar 2ft Micrasz Sar @ s @t
Jaee @9 forfen oft wrrl Biforeedl 3w 3t &, A wigor # ardl &) sorat ardorer &t sasitfhias 35§31 wRdlerer &5 u2 &) B3 e efter &) wstener Ris Sft ey 3 ager ot &,
Aftwor sigz A aga srsga &, St wieler dort Jasat & By wdten 3 ardt ol el oy mer et urarer Sft sl &t smarst seEr aer 3 S, Ridteg, gfrn A5 Swer-armer
sradifdrrer &) Jcieic sitst, off Marz, &i. adader, off awia g, off dadsen aers, sy vas arser A 3Baw, of averare Mgy, JrenAlsar Big)...(saaener)

ardie, a1 Mo & R st aj@r dletar A fore efter farte 1 Jerr Brem.. . (eaurer) & 25 af usdl fsr 3 Rerees qon i asi A i gat smen fAod 10-15 adl 3 & asa
2191 itz ellas 2ien 3 261 g A9 vuA B sern B dta 3 ewrn & Ry 3 Siai A g gan en arel adl ST &) Sr g2 gl Adtesf, sngees & dardt w2 @ &, @ asia-aria
areas el el ot Rrafdencrr A el as aemlifer ase sar en, 321 cer a1 on [y 3 adl w1 §) et wr goira dien & siie @i apefl-ared urdt 1gor 3 am siefl & aiie sz
ot et 3) o 9131 e R wellaht awr 37 sord Mveltad swster, aevorar ordf 3)... (o)

off srerdiet amter (2i91957): 3imu A3 spefi-sredht urdf we 32 &72... (euawer)

SHRI RAJIV PRATAP RUDY : #or simuest ot oo ordl asat &)...(craeror) dfor ot amuet oimor off ordf fRoremr 3. (caenor) wer ol smuest e @l e, (erer) sorr
HortssdY aaerer ordl &, sorast Aorae) eleli A aremall B gfer S srwzer eff, as Farasy arn Aol a8 e arg A e & R sAfere el o Jorent oft Rotae @ ar | s
Sor 3 sifderer St gty Rra ager arorger 3, s ot 3t 2ifderor w1 w6 aen fver 3? sar Jor A sifderer wt 120 ar spisdic B e s wger A s e & shiz cepen 95 ar A
sifdemer @t ot ol of awis a2 e 3) s o1 3 go clloll o Asawr 3wust iy @Y worr féren 37 .. (wawer)

Tl 53 91 A yural el @ aft, Jor W AR @Y oft, gona asa A usd vMSRe Yo usar & R 7 a2 ardl &, A amwerel ardl &, A U seren aifts ot ol &) i o3
ol usen &) B3 dor aetren 3, 3 wbISke dorr usmr & R A a2 oidl §, A s@a aidl §) us od @ g R sa o 3 DA ot Raftr & fp s o i v Rierer zon 3 e
efer fardefler Remres goren &, 32t a1 aidf ordl &) 32ror o Aferhae ardl 8, 325 el WS aYd ol & afie as 331 arse a1 1S adl oo g aicfl @on 2am &) U8 el
3| us eleeic] G wwrd 8 ...(cuqurer) v 3z 5w 2 Sl aler geff Sisw? e ot 260 3) Hoel A a2 8 o 3) 3weft urell ersar 2 &) st A gorra & sen & woft
a2 dicfl @1 ug SYsase Srer adl S ) ag e 2 oft @) eltepeic) wwrma 3)...(caerer) Deit Refy 3 sar el uz el f wf Aarer xS A, (o)

offt SrIgasTer SIRRIvT Arca (i) & Aretelle el of, A o ae @2 & &) A aen dle 33 &7...(cmaere)
HON. SPEAKER: I will see to it. He has not taken any name.
...(Interruptions)

off ¥l gema 38 ¢ araer A8k, 3 A JAH wFon wilifds aga el @ cell © wsig aidl el )...(wmaurer) 368 g ¥RM ol & 3 3ud e Bed e & dd
Aot anfdu o, wen 3 Ao wifde, A o dlst wdb sA J9r A gaR @AY | wERma aade 2 3 s lwddg @) sa Idor @3 F Al D @Bl @) Al i oo
aiE 28 &) 3iffer u A amelt awr e @ A usd, d waol AN 5 mua Fe don 5 3nuds 31 99 A B A SV UM dakT 9T A5 AT Sl Soifarze
adte 3, g1 aaan SmesY amul saol Aell 3iicsd @ B3 After v @ Siffer Fu A vw e el agdy et gAY sidlo S St Ast o1dl 3 Iorbl geleon A sl &1 ol
Afdver gaie aga a2 el & 5 ol & @ &, o A6l adl 3 une aie S FAgar B it 3z Some & e &, ...(waeme)

oft 2rter sorer (FeIaRT) * ammotoflr areeer oft, 2 aem dter 28 37 ... ()

HON. SPEAKER: Silence please.

...(Interruptions)
HON. SPEAKER: Shri Rudy, please listen to me. amuwmt 2rer uz 8t Hatfia wworm 2, serr-3tR $t ardl @ s oréf Jar 3
.(Interruptions)
HON. SPEAKER: Shri Pappu Yadav, he has not taken any name.
Shri Rudy, you go ahead.
...(Interruptions)
HON. SPEAKER: Nothing is there.
...(Interruptions)

SHRI RAJIV PRATAP RUDY : With these words, Madam, ...(Interruptions) aigicen, & 331 @i Aar & ...(cwenor) ang B cel 3 oft em, & 32 @ dan g
..o

HON. SPEAKER: Nothing will go on record. sogior fas=ft @r o ardf ferem 3 & 3 cjoft



(Interruptions) 3€]
SHRI RAJIV PRATAP RUDY : Thank you, Madam. ...(Interruptions)
HON. SPEAKER: You please go to your seat. I will see to it.
...( Interruptions)
ool areRaet & 3 33wl Sl act w oft &t ar & Rord 3 el
...
off wila g w31 @ areerer Sft, Faw! o1 gen 5 & Gl & fére ame &) 3 i Fu 3 sl e ves B¢ 3 AR 3 s argen:
" &2 sic-u-3d A A i FEE &,

391 5it oft &Y, o1 S FE &

5 GI2 & 3G & oidog Alal,

f&ere & o uia srat 23R )"
amretofler arearer oft, a1 asi 26a B o ame 2, srat A5 e el

FTotofter arezrgr: 211 et urraror ofl, anu armifde arcufer Sft A5 afdmmaor wr werelor WY gu e awer §)

Susitep! A, Zarer ik andufsie frawor adft (off 2 Remar urrart): sirotofler argr, sirorofler w4t Sft o ot yenma 2zar & & 32T sewaor w2 § Aewifda awcufer
oft ot aifdramaor 3w w1 fster den & st 2w & ofterr a gferfdifter avaen &) amraer 91 2derdler effaseie] aget aiger &) anat s ren Aefl A de A dar ordl e & st s
Adre diazr 3 dar dler 3) 53 w2 @ger usa aal acft eft fp die @i aiffior @3 [BA? sifderor 218 3 s U2 ©IH Baweer g8 oY usd as wear srn e [ die o aftor po
ucy ferY eflell el fireton anféw) of sarcan anell, arar ande s@sas? aiie ifdenesr A Bafensl wr doware Joi arsan & [ sor eNall of 2 s o fen [y @t oft sncall,
fRifdrer A iR o sft die @1 aiftiorR Biden st 320 o yfwe 2 /6 o R, odta ular A sl or ud RaY cer wifmdic F am 33 &) & o at o1 ot o & b
airstrct A5 67 2rer @ig Sfercic] Astger 81 261 &) s aied & o Jagh siie arcrger &y it g Rearr & R gforn @1 @ as1 alwdc, 3adse a3, bt e 6 a1
seroft g2 crep acht st R 531 ad oft creser sxsas? Was ol sl &

HTTofIRT 31EABT, A SIS AgeT Stonoel &) It Sft Sr & era 402 MY o offy Storen S die Jeft & oY Stotent @1 e wIan aifay, die ast G WIall aifde; st o1 6l
Stofert o 2ifg 282 fte srrzefler Sroren i @Y &t 8, 336 e vordte @) &t 8 e anu eram sizer Bl Sreren WY wgere ofdl wE WA 3| oirer B Srolen w1 affae IS B
Jfl eBY anrge asvon enfdw) anu wrar B 53 uia e A arg aes] B BN, 7 ol I, 53 seren 3z A6l ... (@rmer)

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Paswan ji, five years back you were in the UPA. ...(Interruptions) Now, you are in the NDA for five
years. What is this? ...(Interruptions)

oft 21ar fremzr urarer: uifefndie 3 S arn 3 5 1996 @ eltavaisn @t gorra gan, 1998 6 el g, 1999 i elfaseien gorra g3m s o126 dlor 2er 3 dlor a2 goira 8
ame aiftper Storeicy, clioercy &1 & Sor &) usel vl vp sends @ west 3wl B R wor asrn siar ey dior e 3 dier ar FAeER ager a1 Afdor smea & o sie
Soazeft & & ot & stz airer cllaveic] ASTger Al SN 261 &) PRI O wep olell of wal [p afey oi¥og Al off oft widja 3 gora ersa ol a2 SR SADI AT RN 3, UG UL
3HU2 38U 3 0 oivog, A ot B Huz anetu &) smudbl srer seroft T2 8 a1 5 Sor @1 yener icft oft orra ersen oY s S sAfewe ot wat b F O wd Dfefeaw 6t
alet waoll oldl arsal &) oft 2recufer @i aifdramavr &, s 331 Rt G, s 326 siosdioc sietel w1 m Gifde dfdver Sl Acaen 3, 33 w2 a9t el @ sisfleemyds
frarz @zon anfde) aen art 3, sa ciler a@ll gorra i Sire &) viid 3 v - vE gedr 3wl 261 AT 2 A ofl, odll, ofddl WIAT TEAT A IV =M Clot-Soll ey ... (SIarel) 3D
A3 a1 BRI eff s oiveg AICt ot wad & @ s ol serisl oY anu wad & @b alveg At B seRPl oivog Al wad & fp acTar BB, s wad & @b oiveg, Al
@ 5eRidY) oivog, Aldl waat & b sat AP @ AswiR &3, 3 wat & [ &1 oivog A B serivl ! de 3 [ e aidt oft of 1971 3 ardldt sersnt & oz uz 8
gorra Sicrel a1 e e em o1 & Storan sta fot safts @ crazen A siRist Sl golol Wi Y el & Y smu 331 sdton wagorel, ATYCR e §) 31 a1 A5 6l
arer wxd & 2002 3 s #icft & 30 swol secllwn Ren eny @ar wisj & @il of secflwn [en en? smuds fseror clell of secfiwr e e ...(wraumer) Mnforn off wa 3 ge F,
2005 3 a1 gaar war v s 3 Rt arrcemer @ s aid} womal A snuer fft arcramor @ s aid} a=il ordl wotrem @Rl worste 6 R Wty safere § ween arsdr
... (cEraemmaT)

HTSToIRT IEALT & a5 AL &)

off 2rféremeT urearet @ safem & wson arsdr § s S itert wis §, 3@ 3 SiteRT Wis, MY Bis B Rl o dw et 281y 12 2wt & ok, .(@reT) v o1 8t 9Fm,
12 et a1 was 2pt den 2 s2ft Sor 3 soreSioaft coft oft) s 1w citer soreSIoadt 3 Ster 3t & | sEStoRt amu agcT oRY = ordfy soft Sor 3 Rog-Brw wse g, Fomt R oW,
eftor 331 ot a1eT oY) &3 521 ama B wgeft 2 b Ser 9 S ar Rz gurer aidf} ol smewIgR 9 weRgerar Ase gam spft FsTTwIeeR 3 s oy @ sl @Y &9 oeT oW &) Afdper
3T 3R wWis, ARl @wis Bt I¢ PR & &) AU 2 P aad @ AP agol difSiy) amu ver B aad Y Apel w1 GBI @Rl BT &) AG AR uid AT T §) 12 Fmer i
WaRIeTel AST o1l g ) fe ame w1 yenet icft scufer A afdrmur B dsa waar & [ za Rt ot asc1 @t aclea ol @), s felt 531 @t asten ol @Y, s fvadt
JUET BT acter ordl @B Al s 3wt Rrarzn 23R .. (wxmemner)

HToToflRr re=aer : 3refly Forar Sft, witer amu do arsy,
...(Interruptions)
HON. SPEAKER: Nothing will go on record.
(Interruptions) &€, »
HATotelleT 3reaner & 3mu do Sns) Aefdemar sft g ) ama do g,

off srerfereer ureraret @ safeéne areegr off, Frseufer Sft ot amor aifdismuor 3 war 2 @5 gar sldl @ geer B o st @ BierRiPY saE &) o ordl & R amor &Y as w1 sz &
- v apfle amaa & o wos arfta sma & arrer St SJaT @otren & 3D A B uiw A gard avuet ordf ) St wust gotr &, 32p Bz uz wust ol &) SN Ager aotin &, 3D 3ot



3801 o fere sliudl ordl 8 ot sradh! sigeft 3w waa 8, ag e aidt axcdt i vaem 8

Sl Aaw! spirst Ractar 8, 33! acar 3 Ue Al Sirer §) ...(crmaumen) ddleen, $o8 dlctol difste ...(cauer) s o bl ara ol dler 28 8, it [ sprufelmdd &y
arecufer Sft @ aifdramn 2 dier 2a1 &) A3t @it snea ordl 8, { wei Aer 1977 A &) @ ool v FR & FgSe 2N 8 sl s & fop @i o & &) wiel fr a@ SIe-eInd
uel @l Sl & fop wicar fipermr 3 ... (o)

arerer Sft, safem # waan & b ordla aga weenet &) el [Eeelt @ awrer 3 T SIS sdia @1 acdr gl & a9l AT Il &) sEld @1 acar g & fere freerar Jaan & a4 3 s
ag aner & A #f 3 waan § 7o A A @y @i B ura Jzft A ot ol Aefl 2 7o ag acd o Twel B e E At ot 3 7P 5-6 2er w1 aan s s A Aok ek E Al
@waar & Al Ue Siet 81 3, Po al Tl & e 3 &1 al aif wadt @ fp der 2 omal, wa a3y A Brepl, ...(mmer) 39% ae ot o acar e dg aidf @ & d a1 IAD!
o a2 &edl &) ...(=arer)

off eaTror a1 & Aot ardla acdl P fere = e 37 ... (o)

off a1 faremet urTare @ #f acdl @ eus #R Sl &) acar A g S A ST &) 36T A 726 @1 MR &) 2ecufer Sft of e war &7 ancufer Sft of war & fop g v s,
JI&5 B3 a8

off JeATI AT & A Al AUl 4 FoRIeI @I A8t o 3y

oft w1 Rremrer urerarer : amu AMforen Sft @ uftse s agar Sft @t aall & ame 37 ... (cerawrer) Jar e werrer v Gférr @t der & afiz Al as et A Rrzrer @ & amen & A
amds Ue i of A F ...(caaurer) apre dforen Sft, sgar anell @ et T oY anwds Ae A o ardl Aen ) .. (wraenor) aemem Big off cwed At anuet & ol A g
....(eraemor)

HTotolleT 3e=18t & Jfderri Sft, was firere)
&€ (caurer)
oft 2 Ryemr urararer : sieer oft, s31 s 6 s @ Ay .. (Eaeen)

arrototler areargt & 9 sy 2l Aol A wo Brdear weon agf & aga a2 A 3w @ §) wita g @ mferesm 315 A sarer o A &) weR A a3 3@ § fo & wa Age
&, arz-ar dia 3 @a 23 &) s anuehbt ard oot aitast amesn o s sieft arer 2Rawen enSt-agea Srav-erdt aer vt &) weR 2ile uz o @ A aR-AR 30 W AN RE AGH
al SRS o) fBrerat ore de ane &, A Al uduRr @ 3P an1es) s arel a1 enrel 20w A 3y e Frdoal & [ As i o @y

&€ (cauror)

HON. SPEAKER: Please this is not the way, when speaker is on her legs. ser &3 ot 21l 2 o anu ot o 36 g &) snuat oft o s 2 afiz o off
areparclt et &, Jo1d A1 Brdcar & R sy ceraarz A ore eltor A1 sra anudbt cof anwsl, crar sy srwoft arer aregy fdawen) ar-arz Awr-erdl A ol 3| Yes Ramwilas ji,
you can continue.

a€| (wrema)

oft 7o fremmer ureraret : et ofl, airer st 2regufer Sft wed E @b v smea g sner 3Aw! Fcerd & @ et o oft st et 3 goen &, W1 wem & [ sa donel 3,
@ waan 3 sa Rerdt &, O waan & o sn gl  F, O wsa & agrl & doort & 8 O wean & [ an e 8, O waar 2 yarenne &, o wsm & Bra 8, o
wen & $ané &) ug o1é ordl waan 2 5 sa snclter &) sacfleren Y ol araon &, grent sierera s ord & 75 ol adelf¥ & @er &, St disye oe & del &, i adla & &,
o1t adl 30t A Aol ot A ©H &H Aa Eo1, U @ o) UG Hol doll o bz 2l sserer &) uadt amacfr &, 3ud ae oo i &) & 3ol 3nu @) arefler s A
@l B e w2 A &) 33 aig uid] @i 3 dan ) 33 arg it @i B dlen &) ame v weltar &) s31 @i 3 53 aus B g §) e oft 3, garcamen oft 3, Braa ot 3,
g oft &, sferar oft 2, grewn oft &) woftan 3 adl seft srcon fen 2, Brar woftar 3 82 as & wer o1 Raerst o1 ailest Preren 3 aegufer & aiffemar o2& affgrr 2 5 aoftan
w1 o ot wer ysite ordl) &2 weft @ Baerol @i st Biey &2 wer o Frgsrel @l dlor Biey

arecufer it of war & Ry wraz ¢t yar) adfla @1 et A iz arfla & 2ot @ dscr worrol B R Fodlol wal R ameidt @Y 75dF et 3 arerera spict 8 et 3 w2 srfla @ et
welol fen SIRen aen sa1 w2 fveft @1 1 AR 3? spr uawmt #ower ol Bicen al sna alfreen,.. . (wremer) 3odlel war & 5 & sdla @ uawt dwior e
SR ... (wrenst) Fo8iol wal [ 24 6 aw Riselt &t 21end Daft) Rrers swasu 3t w5t sft o war B anst Reeht 3 oft Riselt ol Brereft 3) 3o8ior war @ st & ureft &6t
e ot skl Ieaior war s s e Farrer @1 yast fisen smen; 3eaior war & Asene &t @ & skl 3eEior war i aad féw offarerr &t wewen @t
smeeft) 2 airdt dish sealor asdl| fram A ary 3 amor fp2 s ol 3 fere & sy v wmelt 3 gu &, 1w cilor 3 g 3) aner asi fen B =y s 37 aree? St @t 6
F yferns Brer 2, as o ra ctoll @t st 3)....(Rraumen) saot 3t a8 @en ugren? Jm oft wed & R g Iornt wemmele @Y, &0 ot wad & b &9 Sorwl wmic B
fergnn <5t Sit arer 3, ant <t e & @ &, seilr B e srcwr rgua 2 siz alta T fore sreEn Fpa 3 apfle B Fgya A act SE Al grsde Fgper 3 ac Susd, ardl Foen
aifSme, Bitersr Gt Sifore, aa stz ast wsfierer gon) sita B Feper 3 s A6 st @,20,91,a A UGE 9% Bkt &) a5 a1 @I Al TIPN, A DI A BIPN YIS Tl A a8l Al
@t a1gatt won 3fiz @ wt 3t wem; v Fpat w1 cAsHI g2 fraserar 8 Al ag weracy, wadt geren 3 st gAY Jgyer @i aswT ugas Braerar 2 a1 ag awrit oft ordf aer
UIAr &) &4 ¢l aavel d oiRT cend & 5 "awecufer @i der @ wn awrft & & s, Risen @ sdta @i Aer Aracht Ben vw e’ 98 wa spft oo adt ar 2 3 afe o
MDR, 5t Bt WER 2 a1 3R Bt W 2, foren A smrer uf¥acter w2 3fiz 7 ol I R, a? f¥eg 2, ar acee 2, sfera 8, aufte 8, sita a8, Jads fm v as
b1 fran &t wrazen &), at st Rt amufer aiett anfée) afe amcufer Sft of sor ardt arl @t warn iz For as uset & war [ aegufer Sit @ ot aitimmaun @ar &, as @R
w1 frsrer gk 3 afie R of uselt @R smuet fiser @t ancviler siveg #idt Sft & digea 3 2z &) s2E1 D ot ara ordl & Jor A goma gan, Jo1 3 verste & wwR Wt 3,
Aiftvor 52t &) aid g oft ordf & b oi¥oq Al oft b omar uz die Bren 3 &t dic fron 2... (eeren) amuwt ordf frem den 2feren oft B o uz = fAeft ¥ omer uz, Afdsor
gt firen 3)...(crenon) safen & snud wE weotr aisdr g

ASIGR, 3 G AP oRIferT Sufr, e srorsufer @i &, dselel wiee, dsel ¢Isel Wl APICH &) wal A3d 3Pasw? oft & zifderer fran gon dac ordl gan 2san dl
Sit afera @1 aftrer &, as fer o sftrore 331 o1t freran afiz smea ior o1t 3t de S, féegmer, witvedre aiiz amferzare, Aftver ag gen dac aen 3fiz yon dae P g3n
it feordterot firem) amer oo O Hu2 i 3oRN o 26l &, AR AAICT ORI S 61 ... (FErel) 3 &St o AR, &1 521 @2 3 adeanrd &)...(@merel) sisc it
CIR] G311 disel avitere of @al [ yeiteror 3 Rarteror odl alem, uia 2acl & @16 X0ed 8l SRR o1f3iE 21 Sit & RwR o, & o] g o aisa &) aRRis ara Sft o
A2 o Fifdener 3 ool w2 UG wal 5 yalerer A Rorigor Aey... (@) v Brore ang oM. (wreme) iz DI 3 cer ad o1 Iegior war ywilerer 3 Rorderor
aen, Aot fferiyct ordl 22l 2 321 arg soaiar war v Mferf¥dt 220fl, Aftvar 50 uzdie A senar Rorloror odl Ao dffor are wiftfendic 3 2Afderor Agheror gam afiz dial
A 9r A I MdewrE w2or w1 wwE e sk aen ag aid 24d ot 3 @ o dier I o ander & feen s ygiteror 3 erderer sa1 wor2ur A ordl 23em, Ml 10 et 2 e
&t IR 28 s el Roceft ar smase gerewidl oft 21 Bicl, 2nfern oft A B, 2ra clsll 2 sz B, et (W v 2ifderor 2ieiter ol & urn)...(eerr) 32 i 25
3fiz 2roer A @Y AT SR, Wl RN s Forivior ol acen, ag oo odl aden, ue Porerr ordl aden)...(wmarer) oif 2l ard &, ot ablwa &, & 331 =&l 251 261 §|



et mudt aret oft 3 &l dicfon, smu e 3 ordl diciy sAfee A weon asdr § b s Bra diwe Aagrer &1 aa ol 3, smu B afera & ara o 8, Rerdoe vae #d po
ordl &) 3ot Sl Rorielol @ Wielal acl 261 3, a6 ofl.3. A acT 26T 3| GH ol AT DxT D 26D a1 vl wadl. miRtlaEid] wiean, Rreel ¥Ra) Arsa den R o 302 oft
oilol &, a el w2 I ep a1 fap Rorderer @1 sit sft.ai. &, 33@) smeliie vae o o B3R o Rordere o) oidl #een oY 339 Bacmw oad 2t spft am ordl feen
aRI) F9lel dulsloc il 3 swRIfIT sifer & ff1e) grsac Ad wiel 8) F9lel duloloe llel 91 06 YIaenel 3 et & Jaifds s iz dog Aemr dar el sl 3aar wal
g, Afpot it @ a6 oral o arm) & 3wtic @ & e Sl IReR well &, a8 SA®! @l @1 E ®l) ordl @il dl b Y21 aifteer & fp ama Rl difsm,

HIEalifyet @1 Farer & Hrselif¥d & Fawr w7 Bib ag ween aear § o aeculf ol w8 oidl war s & A6, 3edlal wal gt o 3Rdds &, yfmg & et
XA 3 ol & fere don Aepel & oo yferag & yferagar @1 96 @al aRN &) 3irel Aa! adl ar a6 8 5 Al Je & ACUAERD ¢l 3l6! 1 aRRIE #adH B3 &)
JoIh URA SI1ST Al d M6l 1 U3 Ol ard ofdl @391, I el @1 ard B3] ACUAIRID ISR B cllol A2 &9 d dl v &l uf¥ar & «ler & o Aot 2 aen? agf off g &,
Jeg &, wmel &, i gféra 3 3 arn &, @i siamd &, o1 gl-ann &, o i &, soft ubYar 3 Y aw g &, &n i Aol & aen? Aiftpar wEl eiler sruRiEEI-agHERIs d ar
@ &) 91 DY Stelar v daw adell 3z v del Bog-arennet 6 a w3 Blal wwRpfeed 6 ard aar 37 ...(@mamer) gy Se1 3 3l 302 yder aen fer 3
et onfer, foelt onfer, aifer feslt onfer ofie afera, it ciel of die ot @1 W 5 &; & @ @R wafld &7 3 &2 divl 3 Reg-Fremel &1 & &) ... ()

HON. SPEAKER: Nothing would go on record.

(Interruptions) G€; »
oft 21ar Ryemrer urater @ eaion Sff, amu AR, st B A2 ardl 2, amu a=l aRsA WS A 1@ F? ... ()
off T aredre © age At 2. (waumer)

oft 191 Rrer uramel @ 3A wlg sfden amegivn &) arer &) wibr urdt A5 ellsli @i offert w2 zar s13¢ ol aaY &) 2feran Sft @ 9= A s e Fa1 @ afden sms ey 8
amrefter storen wiet grF A e 2 & R aifden amgior ey & AMdtang siiz fidtes ws 2@ & R aifden smegior ey &) woner diferfaser wifd=d A5 eier anzstur it At w2 B F
Afrsor apaft eras smetor ey o=l o gan? afey wer amer A7 & Ry urfeferdte 3 2re et amar & oY g ama 32wt R a3 an erelor wA? |, (o) s Qe anidy gafen
o wan amal &dl 52 aral & Felt & By amor v wifden a8l due uz 3l g8 &) s s aftar Sft 3t &S off) ARver ws A ot 28 & R anendl 5 are A aner aas Bieron
afgemai @ sifpisa i yffeiiea Rer srn 3, aivog alldl B wr & A Furar Ao w1 o R §) &l aelaftn ) ageren uden ust usy el aiftrr &) A aansh, A
ugIall & aret 3 ... (@)

ATototler Aeel @ 3mu SYail 30 & e @ &) wits

off it e urarel :...(@aere) aecufir off & war e AT aonsl, A usia...(Emeer) sieigt Sft, smu serdl & R g Jemet D20 3 5 AG A swer A @ deea 3
3 Roef-famehl uf¥arz 3 s At det Aiefl & ot 32 a2 Ben sien 8, sl aa o, a1 o, o1 A s AN @ ol 3) s o and A sener asal wiR wdl 3 ondl-fras &
airen 3, Aftvor 321wt anen et #i-any B urr sar 3) Aot st A U2 sural ot ol 3 ) 2regufey Sft & war & Ry sa afdenal @it 33 uedie amegtur 33 o A @Y g,
AT o ugred) sadt el @) azn amufer 3, i a=it ordl st wweler fsen swe?

gaft ereg 3 odiol yar RN B Adr A wat 3) st G A B elor &) agar 202 sitsrater 3w F, Rzt o omer & aw e 87 dieren it B asd aern St sl 361 asd oft
ame &) aifstarer Weft &5t vos swerar eneran &) as Sfey, wel, wsrea 26f A Huz Ma & &) sa eor arsd & @ ganh & e el sl gal sA @ler s yalsls A IR &,
iz &, aftver oit sitsrarer didt &, ag Mz ordl &) oftoraror Wedl aruon sifteer Saa 28 3 aifsrarer & Ue 3 Sia amer aordt 2 o) wh site sufer & gon o1l 2t &) ag swot
aifereer ot Sacrel el wiA @2 a1 & dol gorra 3 oft wer e A vy Ifend uarer & At & o gl Rer uiare &1 ot det 3. (caurer) anu sl @I Rirer & s A
serofl wersff asll & ard 3. (suaener)

arezrer Sft, Ivaprs of war 2 &5 aiféell @Y SN aifeed @ Slisol @1 wiel 3 airst v a JENS 3 3l g aew @i 3) anu Rt 3 adt sise, asi dler urefl & R a2 S
2 aiiz iz 3t 14 gfererer ursft 1 sualer &k & afiz 86 udic wyqg A aen sien &) afS g Jor H aifdell @t Siis fen sme, s srend & s ws @ ar e 3 ol den, ws
uier et 9 ordl @, 8 W & 5 aiveq At St & 2w 3 ol ... (craurer) Aifdvor vas @ SN gE A s, wifdRll @t Sl @1 @ g A se e Bt et eidt @
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saucllite @) afey 331 o) sruchidic Reer swen o aen smu 32T A owE?
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aiftpot 4 e col @1 € IucTerr & &1 YR 31 3 313, &1 ScIol-5eoll auscl aidld cilell of X g3nl & b ©: Jrdior 31 el firer 28 &, ciftpat 219re1 orél firer 2a1 &) &1 cilall
of wal & b a1 adla &b T2 AW eIl Ugdie! @l Rl mE), &l Bfe férn 8) @ ao ugarel @1 aac & o g1 s 391 anft Ster @) owattang 31 cron user & = frer
3| &1 ciell of wal [ o1dl, ewaflans =n Bier 32105 wal ugare @ wE weell afdver ewaflang ol Sierz I =18l ugan Safl, Afdver s arasie ot sdta @t 219mt Fcen & ordl
e, s fore 2rse IR @ oft 2mer & ... (@raurer) don uSen sAfRW ealel wat [ ol 2oeT IR A5 Aeior B GBI D aidf aem

aga A Isw Ane ) A aga e orl a2 @ E) sl 1 ol wad 2 [ St I Roelt g 39, dier FuR fpelt araer 391 afderong & R 2, a5 a8 qua 7 I = E
3l aga ol orl w2 73 3)...(wreer) aga W A F ol ag vw PR A & 26 J)...(wwaeror) g o oft aovarg Jon wisd ) AfFen 3, areer yRur 3, welbwis A
ARt afdren Rieegrar B 3

aooll A [prell @1 AT &, 302 Yaol B cllsl uelel &) 34 [ol et gl oft, dorer arielt Sft, aidioner 713 it it 3/ o1dl 28, A 202 oy, arswsd Sff, g aferener S,
et @ity aicf} 2ren et Sft, 21 ellsr B &) Prer mierat B 2 Rpmell © sars &oR ©AS Hu awrl 3 Biel aifers weadr & [ g aon @32, s urt Gan o &) 50
aiell ¥ urt v, ew, 3 don ordf 8) arerRieg 3 adt smse A uw Rdcer sl 3 swzs Rl disft At &) @Ril? ag swepe W A wdls A &) e, ad i g 8? o
frciect 31 ot Reil ioft &icft &) «=ii? fvaner @) dter ol aar s uz oo usar &) orefton & ¥ a1 2z suear &, 32101 A sdeiier Prpcrar ) 32wt wdl szt adf alan &)
qrafier 3 321t sueher 84alt arn &) 32ft s A 32rer 2 NS Aar &) 321 TS w1 DI IwRier ordl Bl & Sl g SETE AGRIN ABIRE A el UKZ A $ADT IUET I 3 T

safem At war fp A ot 212 B 241> Breew &, 308 &1 BA ey @37 Alorens aga cdt & Afdvar 331 2Adiston @1 B wrifowe w37 Sian 37 &a &1 o wal 5 vae e 3,
thre areret & 3 Eac s &) B 3 33 el el Wl W W], A6 AT ast aid §)

areeret oft, arecufer aifdtomaur 3% =16 war sren & [ g1 usieh Soil b amer onfer 238 gar a3 and &) soradt @ g @1 Aer 36T Woen aifdy s S A ordl &) et B A
91Ul J[EuT ARG A uscht arr s Soil A A A I B &, 2 cilor AT ey orarsr ordtw Sft am sy 3 sy &l A5 urt dlerar wr s & ordl e AU FaerT wIon arfde



err o5 orarst odtw Sit ame &, ga FaerT wen argd &) AUm! AHSTe aifde e 5 g @ RBeloier wal o 381 &

ol¥og, Aldl Sft of a1 & b s ReR! amsirl Si of BRI T @1 3RRT BIST o1, 33 W © 60 YA ©b [Gaaenes| wodllz & sl sane el & s sft giton wodllz ST &0
) medllz 3 asi ® ol o v AR s [erd asEl A ger [e weafls & Awen o1 smu HA Braer @wB1? ifduel & asda? 3ealel @eal b ordl, e & asa o,
#AoIadI & eftemin A, gEifert & wrie siiv o 3

Sl &5 el A1 [¥oaT ey A & A A1 [oar Fent gan &) &A1 arsd & o dier & amer s [oar ey 2 JEIf¥ent & e gAra oan ey, sl (o awn 87
ol anGHl ordl arden fp &y Sor @1 yenet Ficlt As@a et el 81, o) o s sidl R A0, Afd 391 Aot & A &3 ASG &) 391 Aol oldl ST dl Tl &H AT
gior? safe el war 5 o1 @l Ao yenel il B anagernan &) wE aid o anT-an A wIE gAw! siE R e &, and-and 3 D oS AR @2 ael &) sAfen o
Y U Ag Yellol Fieft Bl aaonar 8 &0 s b2 daol argal fas s St 3 ofar &t @l ardl &, o1 Sor 3 ofifer &1 oft waft a1t 3, sar o1 3 A @l aaft  Sramai 6t
ofler @1 o1 Aw Al sfier 3w ordf 8elt, Sor @1 stent o1t 2em; arret Eren! franat & 6 st o oft 2, sadt Siifer oft 8 afie gomdt sfter off o 2 i a1 R g w59,

31 BI31 DIRIE, 531 3191 PIHRIE b &l
HON. SPEAKER: Motion moved:
"That an Address be presented to the President in the following terms:-

'That the Members of the Lok Sabha assembled in this Session are deeply grateful to the President for the Address which he has been
pleased to deliver to both Houses of Parliament assembled together on June 9, 2014'."

off aifeererslor zsat (a1eraatt): armofler sweerer 1digen, anft aecufer ¥ aiffemaor uz S smuoT g, FMRAWS FE Alsa of $A gera o ydior s Jf off weifeEn s
St o garent Afdss fsan user o 3 s Y a1 APt wd AU wxen il 53 Haol A SN craforaiferer e &, 3o1 20ft a1 oft & afdsicer avzen & xnrass snuast 53 A was
ar aifdsiciel W &, RS G awn ot S Aol B Hzer, Nl wor w2 A e ) uad el aftar gz eff, Hrorad evider wet A dfear e offarelt Mforen sriekt s
of gt @3 v PeiS wrm fRsar ar, 33rst dSd o 38 agrRn &, ¥ Aoy &t any ) 53 aes Aol A e o, Sia w6 g ant a3 32 ) A v gl Aive ol
12 a9 3 oft 9 Fodion sieft B Fu A oft e R &) & amen w3 & @A & Imeufer A aiffmaur U smell Aol BEE] A EHE) aenoEl, @Rl sage Jotel W T BIL
wer e 9 Sl @I el & A uia 3w 3 Jorehl aen oftfer 3, 3335 @y Ji oft 33 el W Al gy st @enoal, Wit sadl anon eff) Afdser Iediol aa wa @Y forargr @I e
R gt simaur Sooz ama e astor sl @3 Aaxd 3mu SN oo oft YeliSe wdta 3 swefl AR & Bar awe &, 3o RaRl & Hu 3 @B do1 A A ool A ey
3 @y 3 3pR aal Adt @ dsdtar A, Afdver amuet A @ Bis e

et amsa ame, 3 ot ot eoviare S &) s Jor b yerer Acfl @al &, U 2Aads AW I, WD SO of JoAD! $2A UG U2 Goll &, &4 it FawrT e ) AAfdpor amuet Bt Gar
A aaren, ag St ordl e, 3331 Ao oty & sdta wa-asads o sl uz amu e &) A Jd A seren @) aar w3 @ st $3 A A wed X F) Asi a6l b arg oft sprR
adt diferfazr &t arr woft & ot sty urer oft 33 ardt art &, s aar A &) ana Sacrwdie D art @, a St e sy e gs gy B arr @2 @ & s gardt wdl sl 6
arer @2 33 &) uRiael ATEd of 31 3 SAM) yulsl faven, 3ol o1 yuler fven, o Jdfdbus & fsen, Ye 3ot s e, Afdver [z oft 3 Joraor sng @ &, awiif, & AHfore
divae &) Brb aai uz age 20t dist arase 3e8ier s aat @) et arsad 3 se

q SrornSer Bt ar w2 3@ A Srenaer Hf ard A 3muds Baz 3 and 3, A o &0 asi v 3 &) Afdvor oot @ISt A ama 3 &, s Seor 3 snuep Bk 31,32 wdic die fren &,
53 et otdl farem; ...(rener) s & ors, ora g oft em oY 31 acp &9 A 3, 32Kl ar @, Afder amer St Ay et 23 & R aga st 10 o, 20 o B, g At
s & fere dis &, aiffpel amu St 3wa-3nd @2 did 2@ &, aga i ant @ 2@ &, 3wt Rk 31,32 dic wRiesr e g AR & Al ST Ade AG & Kb 3 RamRi &
forter 3, amue Raemw 9 21 Sor 9t Sl RarurRt 2@ 8, O 69 ulic &) 8l 2w & fp 3t urd @ war <die firer aist, dfiper s ust & 2wrekot 3 Sl agar o WISk &, a6
ardt farem el sh araorg oft ama st 2izen 3 AR 8, weiifen, dic @1 dearat gan &, far s A, wif Hororer urdt off, @ et sfiz 71 w2 xST g3 en A 5A deare
1 IUIEDT WRIGT &30 &) 3l &, 3T WRIGT JoI2 Slorl i ar Bhifme siiz swrr &t arens & o1 ama aen @ 8, 33®T #Aacd 3

531 391 @ Al oft Frsia gorel ared & Wi @Il @ollel arsdl 37 @Rl e, AIBIE @Il dollon arsdl ef? ...(REmmer) s Jor W &6l & Al IS derrn 3t
...(cemer) amu ARRY et 391 3 vas 3E dwre wIor @I NG HE e, 31TST $A T Horer U2 STel @i e a6l dar e 3 Brr 39 3 amel B e der e 4,
Iyt 3 emas2 31 el @l Aol 3 A A, ATST Joal DI HSR I3 vl @ el FU fAsell 3 3ot @1 s Ry vae gare! ura fisen &) amu aR-arR @wead & v 65 fnt
3 PRI o aen v wis of 91 @l wEie e, U v & @ ISR @52 38 &) sl ol uleares Jaes & wrume w6l & iz it ufée Jaes A don & Al ag wisRl &
e 3 & aon 3

amu R amur Sasz citell @1 Ae aidl o A1wd &) w16 affer Rdicygren afiz apsra 3 it carse Rdlcgrer gan, as WP @1 w@rse Radicgrer 3, dt Juea @ ordf & an &.Sndh.
it ordl & e st oft eamror 3 23R amu Brb art @ones: & wid o g ordl fven Jfiz 60 et 3 J91 @ wals fpen, ag smuwt weon 3 ... (@) 3¥ Foit ) A A 2t
ISt gotra & fere afiz die dat B fore Sl &, Afdver sen RIE wrd spr ¥ wg, F Rl @ smuds uren der @ Al g1 211 uset st a=n srera <t sfiz gt rel I Gaet e
fRpen, ag war-al Pere 3 nua werer ... (cewemon)

...(=maene) 3@ snudht sweldie arlt 3, S8 fp anu arn @3 33 &7



#dGen, # anmel aed &, A8 A3 B o 8, i3 DUl o ug & 6 B st & @iy 3 anit urmare St of aa &, 3@ sitdl @ U el & e & werven Sian wrlam
BT 3t 4 wAs 75 crx bidcls o g Asene ) B! v Ber @1 w6 odf frer en, oo aos &t At ord frerd! e, %3 el @ wa A wa Fme d A or
o R aet dg e, Sit a3-aS seffers &, anst oft saa Rty @ 32 &) 4 safem R @3 22 & 75 e dell @) seiyen i om e a1 2, Jordbt 6k as okt &) a3-a3
srffers et ara 2 135 Jordht Atat of ad, A @A I 3 DT DY 37 It B3 Ry of fBreY

apft dtel aga A odfla clel & aty A o IeRerel B dof v U udl, B sPE bl R &) ...(@ue) car & @ 3, Ber odldl T @y ¥ o aa ot 2
.. (EIEIET) AT TR BACAH B aedler ol @I Joalel el & 3z FnAw: Ysa Bifdres oioq #ldt oft @i ot Fodial aier fern 3l By foen &) A wad & 6 sordzcdic @l
a3-a3 FEFIGR M1 3ol 3 gferol 3 & #tofl Sleive wol 3 3l wIrEic Seize @l 3 Jawd &, sAifere &1 Jo1 Dol @) agcren ared & ... (caume) as o & &, sa
&t 31 w1w Rz & b e weR srldl & az A ordl, b apfldl & Waw 3 3, st sicTen cPwT &) UE 1 Dol oidl &, ana RN SRay; ...(=mue) wwel as et §
.(IaEIer) 3% we B Aot Beol @1 &, () $2 Sor 3 ot 40 vae &, St st ol @ ... (RRIoL) U3 SIS Tt olew oft A bz, SPRiider e A b, S, aa
G SO A CID &2 oIl of $A 91 B oildl & 12 Dlofel dolrl, 3D Pierol Bt Dol w16l u2 8 2 &) ...(mume)

Aetoller arearex & weitar do ssy;
&€ (caumer)

off fecrenrolor Ta$aY 1 vapsier sfter A HuT ager wr-fewvft dieft 2uelt &) worarer ofter v ws &, vordhy B swnSr 3 5.9 udie, adiu swolite wr wdysr 7.5 e &) wa diar &Y
udie suter 8, sz oft amer Sav-fewvft e fpfefisan drer 3
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ot saror 10 21l 3 2,34,600 denare fsicft scurgor Ry 2 afiz 21ad ascor & ana 8 Ry oo ol gam 82 v s # o sitasa 8, as 10 2rer s Bae dior @ds en
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HTotolleT 3eALT & 3D 9reg o e &)
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AU FET 1 318, AL &2 F31eT @t 31w, s f3Tel uiarKT @t 518, bt uarerd @1 a1,
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awror oft safere 2w va1 § ariifs 3t e of vt amwft e # Sit adwn, sAifeny aSt adren us 281 8, ot At ol @ # gt sl & a3 aawer aren ... (RweT)
garor aen fepen, @ 3 anuen aar 2ar g

fmroreniior fse Teliferdtar B fore 321 awv 80 some @wils T f&w &) gy swiel & 5 ara 27 o wils Ul 81 e e feer & e e A...(cwauameD) esberwer i
amuat b 10 goIe @s $ wud e &) sa1 g2 et i 79,450 ot R amtt a6 afen wrel vaedstar fiven; s e @6 & b werverl I @i @ oft el 2w
ol frcror temor fee, forcron Gam foem, omerg & f2fl of 31 W Scon et féen &l uE aell gan? aig ws RiagRdd vae & aig se ¢ vl &, Asc ¢ sobuive 8, ds
sfdrafSerer wae &, ellavure et 81, 4 &a1 ce &) Afdvor cllasuret et & ai¥ A Rid seron &1 war 3@l @@ @l arcl § 3iie G212 wlor-wlel A B wiofol & Sl asvarel a1 Aol
& fere 22u fére 3 en o1 aret 33521 @2 3 YforSe uda o @B adrn odl §

e g3 Ol ard &) uIRidiel AAsd of UGl ale, nsamil Alsd ugd &) Asion Sft @i dl g Afsrbael &) as Afeibe Si. el ez sheft St &1 areergran i gue fen srm &
forml amy, ansaft JArsa Ji Aeft @~ gopz ure, &) 30 Ut @ial s 531 So1 A aRy9erdr @i Bujee @) spredfdferet @ et 331, $3fEde @y dftver 3w Rrag
g1 Uforde udar 3 ordf 3) 331 @iy 3t anuel e ofdl &) 331 ot 3 wa A wa 22 wdie spreddd Wiod I &) Ierb a B v anu aen war ard &, 3 @y 3 YfrEe v i
w-al Ao oft ordf o1 oM F) ... (wrener) amuds Aferibaet 3 St foram 2, 33 & aar a1 §) 3y a=il o) oRer 8 3 27 A Aferseel 3 ot ferzm &, 33 & @em a1 § St
ool &, & at &, afdar ot ISt Yfarde vdar i ol el 2, 3A & am a1 § Bawacs walen b o gl vw-2l vae @I &) Jorp! gael uifeferdie df sdtsepn oft Ren e
ScIs @2al B arg I okt uelle eftsat A firem Stecht s A fren, offoredt Juan Faaret A firem G dtse g Big St 2 fiem ast & wayforee o st eisT amls @52 8
91, 3013 firem 39 araspg oft f3omaes wiva o REfifer e vae adl ust a1 33 sdsw oft oidl gior feen army 3mu 3rEht ar @52 22 &, dis 8 dffpar ot s a1 Az
AR &, it <ot garor aerdt eft, ag ¥ el A &a 3t eft, Afvor Rt gtz A WfRiRwnsst gonasz 33 A e srm V2ft @ ISt 2| Moo i wARA, vaeft/oad vae



3 3 anfEoia & Fu 3 o &) 3 anu s Jorer A ordf Breprer wEB! Afdvor aE! & Horot d anu geeee Aw IA B, dan # Fwsiar g A A3 ISk sa way M F)

SHRI ARJUN RAM MEGHWAL (BIKANER) : Madam, I am on a Point of Order.
HON. SPEAKER: What is the Rule?

...( Interruptions)
SHRI ARJUN RAM MEGHWAL : Madam, it is under Rule 352. ...(Interruptions)
SHRI MALLIKARJUN KHARGE : Madam, are you allowing him? a€| (Interruptions)

off arslor 211 drEraTet : ¥eT AEE, AU dletol B HUT WIS AW ST F) ...(auer) el wa b Asrensr AR of v Y ¥l ferer & R daz dier yanfa 2
28 &) us anuol anft 13 3 war Fer 352 3 as war orn & ... (D)

off vl ara (Benelt): st 3 @15 @a1 7R0 &) 31U 3EER UG clifsn ...( )
oft arsfor a1 Arerarer : wior A arxrar 3 87 ... (aurer)
off arfeerenrslor w53 : arearer Sft, ot dier 5 duz 3 amen 2 ... (cawer) $fwer vazier s de Yot u2 IR F .. (o)

off arslor 7mar Areraer 1 sz AXPR o G forof ordf feren & .. (wurer) You cannot quote it in the House if it is a newspaper report. ...(Inferruptions) It
is a newspaper report. You are misleading the House by doing this. ...(Interruptions)

oft Ishla Jrea @ tu 3 S aen 3, ag 3ediol wal 3 ...(wamer) Jedial 3w it ant & il B .. (o)
#AtotolleT aezrgt @ draaret Sft, ama 3@ difeny
3€ (wrauon)

SHRI ARJUN RAM MEGHWAL : Rule 352 (iii) states that : "use offensive expressions about the conduct or proceedings of Parliament or any State
Legislature;". @& @ai gan? =& wal en? amu quz PAE @ ws 2 F @ aerere Awmr o Bk @frm It is not true. ...(Interruptions) You cannot quote
newspaper report in the House. ...(Interruptions) #iss, suwt @e Qs 3 seon udan ...(waemer) smum! o 3 soron udeam

SHRI RAJEEV SATAV : What is offensive in this? ...(Interruptions)
HON. SPEAKER: Okay, I will see to it.

...(Interruptions)
oft arsfor arar Feramer @ srezgn Sff, amu 53 Beord 3 serar B arer B, ... (caaerer) ana oft e fifsmey F ugwz & am e g ... ()
artotofler arezrgt 1 3 53 Sxpll e smu do s,

&€ (cauror)

PROF. SAUGATA ROY (DUM DUM): Madam, I am on a point of order.
#Arotoller arezagt & 3 29rst Addt &) snu do sy I know it and I will look into it. Please sit down.
PROF. SAUGATA ROY : Madam, you do not know what I am going to speak.
HON. SPEAKER: Please quote the rule.
PROF. SAUGATA ROY : It is rule 352.
HON. SPEAKER: What is the rule that you are quoting? It cannot be like this.

... Interruptions)
PROF. SAUGATA ROY : Please let me speak.
HON. SPEAKER: The rules are there. Which rule are you quoting?

PROF. SAUGATA ROY : I am quoting rule 352. My point of order is very simple. While quoting rule 352, hon. Meghwal mentioned that a Member
cannot use offensive expressions against the proceedings of a State Legislature, etc. If somebody says that Rajasthan Government is trying to
reform labour lawsa€]

HON. SPEAKER: Are you the 'Speaker' to give this ruling? I will look into it.
PROF. SAUGATA ROY : Let me complete. Why are you getting impatient, Madam?

HON. SPEAKER: I know what to do. You are not the 'Speaker' and you are not going to give the ruling. Why are you giving a 'ruling'? I told him that I
would look into it. & anucht 2rerre arg 9 & el ang weftor A
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TEXT OF AMENDMENTS

HON. SPEAKER: The House stands adjourned to meet again at 2.30 pm.

13.30 hrs
The Lok Sabha then adjourned for Lunch till Thirty Minutes

past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at Thirty Minutes

past Fourteen of the Clock.

(Shri Arjun Charan Sethi in the Ghair)

DR. M. THAMBIDURAI (KARUR): Thank you, hon. Chairman, Sir, for giving me the opportunity to participate in the discussion on Motion of Thanks



on the President's Address.

First of all, I want to quote from the statement given by the hon. Chief Minister of Tamil Nadu. She said in her statement:

"I welcome the very comprehensive and inclusive Address delivered by His Excellency the President of India to the Joint Session of
Parliament after the General Elections. The President's Address outlined the policy priorities of the new Government very eloquently and
with clarity. "

Sir, this Lok Sabha election has given several firsts. For the first time, the people of Tamil Nadu have overwhelmingly given support to hon. Amma by
sending 37 MPs to Lok Sabha from Tamil Nadu out of the 39 seats that our Party had contested in this election. It is a historic victory for the people

of Tamil Nadu under the able leadership of Dr. Amma. Thus, our Party AIADMK became the third largest party in the 16 t Lok Sabha. On behalf of
my Party, AIADMK and my leader hon. Amma, I wholeheartedly thank the people of Tamil Nadu for their support.

The people have voted for the dynamic leadership of the hon. Chief Minister of Tamil Nadu. The people have understood that hon. Amma is taking
the people of Tamil Nadu towards the path of 'Peace, Progress and Prosperity', with the splendid achievements over the last three years of hon.
Amma's rule in Tamil Nadu. The results of the recently-concluded elections have shown that Dr. Amma is with the people and the people are with
Dr. Amma.

This is the first time since the last three decades that the people of the country have given a clear majority for a single party. I congratulate
hon. Prime Minister for that and convey my best wishes to the new Government.

Coming to the President's Address, in para 4, the President appreciated the people for having voted for stability, honesty and development,
where corruption has no place. This is the crux of the results of the elections. Our colleague, Shri Mallikarjun Kharge, Congress Parliamentary Leader,
gave a big list of the achievements of what they have done, during their period, starting from MGNREGA, Food Security Bill, Right to Education, etc.
He explained many things, but why did they lose? Have they analyzed the defeat?

Here, I would like to mention that hon. Amma, right from 2009-2010, started exposing the 2G scam of the DMK and UPA Governments. This is
the main thing. Even the BIJP may claim otherwise, but the main reason for this sort of a result is that the people of India had decided that there
should not be any sort of corruption. They (Congress ruled UPA Govt.)were protecting the corrupt persons and that is why, the people have thrown
them out. That is the outcome of this election.

Sir, you were a Member in the previous Lok Sabha. You know that I have raised the issue of 2G spectrum scam, many times in 2009, that is in the

15t Lok Sabha. At that time, when they were in the ruling side, they have not taken it seriously. We discussed that issue in the Public Accounts
Committee also, where Dr. Murli Manohar Joshi was the Chairman and we got many evidences. At that time, when we were supposed to submit the
report to the Parliament, some Members from the Ruling Party rejected it and blocked it. But once again, we came to the Lok Sabha and raised this
issue; and took it up in the JPC also.

When we assembled on 9t November, 2010, all Members raised the Adarsh Housing scam, Commonwealth Games Scam and also the 2G spectrum

issue. On 10t" November, 2010 once again I raised the 2G scam issue and the whole Opposition joined together to make sure that the then
Government took serious action in this regard. They pressurised Shri Raja, former Telecom Minister, to resign. But afterwards nothing happened.
The Supreme Court took up certain issues and started taking action but the then Government failed to take any action. As per the C&AG Report the
loss was to the tune of Rs.1,76,000 crore but one of the former Ministers and Telecom Minister said that there was zero loss. He said that there was
no loss at all and the same Minister while contesting from Delhi seat lost the Lok Sabha election by a margin of 1,76,000 votes. That is his fate.3€|
(Interruptions)

SHRI MALLIKARIUN KHARGE : This holds true for all. Once upon a time your Party was also represented by hardly two Members from Tamil Nadu.
Do not compare it....(Interruptions) Do not take credit for everything.

DR. M. THAMBIDURAI : During your speech you gave a long list of your achievements. I would like to know why people have not respected your
achievements. That is why I would say that past is past and it has to be analyzed. Whatever you wanted to say, you have said.. Please allow me to
say what I want to say.

I was telling the House that at that time I made it very clear and I gave a dissent note also. I was a member of the JPC and I gave a dissent note. I
said in the dissent note that the people of Tamil Nadu have punished the perpetrators of 2G Scam in May 2011 elections by throwing away the
corrupt people to the dustbin of history and elected an efficient, dynamic and savior of the Tamils, Purachithalaivi Amma as the Chief Minister of
Tamil Nadu. I would like to add one more important sentence to what I had said. In my note I had said that we are sure that the great people of this
great nation — I would repeat once again and say that we are sure that the great people of this great nation ( I am not saying Tamil Nadu but the
great Indian nation) — did the same in the next year's Lok Sabha elections too. Your Party has got only 44 seats because you did not take these
issues seriously. You not only did not take the 2G issue seriously but also the Coalgate issue which came later. As a result of this everybody in Tamil
Nadu voted for ATADMK. Your UPA partner, who ditched you, got zero.

In your speech you have talked about the percentage of votes and said that the BJP has got only 31 per cent of the votes. What was your
Party's performance in Tamil Nadu? You got only 4.2 per cent of the votes. You have lost all the deposits. That is your fate. On the contrary, out of
75 per cent we got 44.3 per cent of the votes. More than fifty three per cent of the voters voted for us. Your UPA partner, who ditched you, got only
21 per cent votes and could not win even a single seat.

What has happened in Andhra Pradesh? In Andhra Pradesh also people voted for Telugu Desam Party and not for your Party. In Telangana



people voted for TRS. Even the BJP got one seat there. In Odisha also Congress Party got nil and BID got 20 seats and BIP one seat. In West Bengal
TMC has won 34 seats. TMC have got 34 seats. The Congress could not get many seats and BIP has got only two seats in West Bengal. Why I am
telling this is because in the coastal and southern parts, because of the UPA Government's corruption people have voted for us and not for BJP. But if
you take other States like Madhya Pradesh, Chhattisgarh, Gujarat, Rajasthan, Himachal Pradesh, Haryana, Delhi and Uttar Pradesh, they have voted
for BJP. Why did Samajwadi Party lose in Uttar Pradesh? I am sorry to say, Mulayam Singhji, it is because you unfortunately supported the Congress
Party at that time.

I want to make one observation regarding Karnataka. Last time, in 2009 Lok Sabha elections, you had won 19 seats but this time you have won only 17
seats. So, there is a loss of two seats for you in Karnataka. Therefore, that is not a good performance from your-BJP- side. Both Mulayam Singhji and
Mayawatiji supported the Congress Party and they lost miserably. BIP has also won in Bihar. They may call it a wave. That is a different thing but according
to me the only wave is anti-corruption and anti-Congress wave. It was started by our Madam Hon'ble Chief Minister of Tamil Nadu Amma from 2008
onwards and this is the result. So, all the credit goes to Amma's contribution who was crusader against corruption that took place in 2G spectrum allocation.
So, that is the main point of this election. That is why, I am raising this point.

There are so many other things. For example, even now the Enforcement Directorate is not taking action. So many VIPs, former Ministers from Tamil
Nadu and former Chief Minster's family members were involved in corruption but no action has so far been taken against them. The President said,
"justice delayed is justice denied". Still justice is not being done. People have given their verdict and we hope that the new Government will take
serious action against the culprits and they would be punished, whoever is involved in 2G spectrum scam.,

The President talks about poverty elimination in paragraph 7 of his Address. In this regard, I would like to say that the Supreme Court gave a
judgement that the foodgrains lying in the godowns are completely rotten and rats are eating them. Therefore, the Govt. distribute it to the people
free of cost. But they did not do that. They brought food security law and fixed the price at Rs.3 per kg for rice and Rs.2 per kilogram for wheat. That
would not help. In Tamil Nadu our Madam, Hon'ble Chief Minister Amma gave foodgrains free of cost. Therefore, I want to highlight her
achievement. First of all, she gives 20 kilogram rice free of cost every month to provide food security through PDS. That is food security. If you are
charging Rs.3 per kg of rice, it is not food security. You are once again asking them to pay. Many a time I requested the Government to give
foodgrains free of cost because people want food. You have to give this security. You are having plenty of stocks. Other programmes can be
implemented afterwards. That is why, I requested you to take up this issue.

As regards marriage assistance, as you know, marriage is a big issue in our country. Women are facing this problem. Therefore, our Madam is
implementing a scheme under which four grams of gold and up to Rs.50000 are given for marriage expenses. These are all welfare measures. I am
telling this is because the President has talked about poverty elimination. So, this is the Tamil Nadu model which we should follow for the entire
country.

Then, in Tamil Nadu mixies, grinders and electric fans are being given free of cost. Apart from free education, laptops, computers, bi-cycles, uniforms
and foot-wears are being given free of cost. I had requested Shri Akhilesh Yadav to take up such a project and he has given free laptops to students.
Therefore, our Madam is the pioneer for implementing this kind of schemes. Therefore, I am highlighting this.

So many models of development are being quoted here. They are talking about Gujarat and other models. I would request you to take Tamil Nadu as
a model.

Our hon. Chief Minister is the pioneer in implementing all such welfare schemes. The Congress Government had brought in so many
programmes but even then they could not win; we have not only brought in various programmes but also have successfully implemented them in
Tamil Nadu and as a result, we have been able to win 37 seats out of 39 seats. That is the achievement we have made. People had faith in our
leader. A corruption free government is running in the State of Tamil Nadu. But the previous Congress Government failed to take action in this matter
and thus they lost the elections.

Sir, my next submission is on the farm sector. The hon. President had mentioned that agriculture serves as a source of livelihood for a majority of our
people. We had discussed the subject of agriculture many times. Everyone is interested in agriculture. What action does the Government propose to
take here ? The Minimum Support Price for agricultural produce has to be increased. From ancient times agriculture has been our mainstay. We
cannot survive without agriculture. We can have so many industries; we can have so many service sectors. But that alone will not help. If you fail to
accord primacy to agriculture, definitely our country is going to face a lot of problems. Most of the people are coming from agricultural background.
But, what has been its fate? There has been lack of rain and when there is drought, we are unable to provide sufficient foodgrains. That is why the
people are suffering. Therefore, the Minimum Support Price has to be increased. I would, therefore, like to congratulate the hon. President for having
mentioned about the agriculture sector.

In para 11 of his Address, the hon. President has mentioned that the Government is committed to giving top priority to water security including
linking of rivers. Qur hon. Chief Minister in our election manifesto mentioned about linking of rivers. This is very essential. In China one would find
that so many rivers have already been linked. Since our economy is dependent on agriculture, how can we do agriculture without inter-linking of
rivers? We have to provide two things. Firstly, it is water and secondly food.

Sir, top priority has to be given to security. I want to highlight the issue of modernisation of the police force. We have come here to rule the country.

In ancient times whatever the kings and emperors could, they did to provide security to their people. Those kings and emperors gave priority to
praviding security to the citizens and their belongings. We have to protect the lives of the citizens of this country. But now, so many terror acts are
taking place and also so many subversive activities are taking place in the country. There is no security for our people. We are the rulers and we are
responsible to provide security. Other things will come later. Towards this end, we will have to modernise the police. That is what the hon. President

said and I appreciate that. This Government may be serious on that. The Government should allocate more funds for modernisation of the police
force. State Governments would have to be given funds for this because it is they who have to implement it. Nowadays crimes are increasing in
every State. Criminals are migrating from one state to another. I, myself belong to a place which borders the city of Bengaluru. Criminals are
technically well equipped. But our police force is not trained fully. They are not having sufficient facilities. We have to give top priority to the
modernisation of police. We have to equip our police force with the latest available international technology to fight the criminals and we have to see
that more allocation is made for the modernisation of police force. I would like to honestly request the present Government that after Defence, the



Government has to allocate more funds for police force. They have to be provided with the latest equipment. Our police force now is equipped with
old weaponry. The Government should also try and recruit more intelligent people, service oriented people and committed people in the police force
by giving higher salary to them. It is only then we can get good and committed people for the society. This is very important.

Sir, my next point is on pollution. We are talking only about the pollution of the river Ganga. What about other rivers like Cauvery? You take other
rivers like Brahmaputra and Sindhu, Mahanadi, Krishna — all these rivers are polluted. Therefore, do not think that the Ganga is the only river to be
cleaned. Other rivers are also national rivers. You may please think as to how you can protect the rivers as these are the only source of drinking
water. Otherwise, we cannot get drinking water. Where shall we go to get drinking water? Our forefathers preserved all the rivers because only then
we will be able to get good drinking water. Now, even if you dig bore wells upto 1000 feet, you will get only polluted water. All rivers are polluted.
For that cause, you have to spend once again on treatment of plants. Such expenditure can be avoided. You draw a master plan and see that no
materials causing pollution goes into the rivers. Even the waste arising out of sanitation must not enter the rivers. Industrial plant wastage also
must not end up in the rivers. River is a sacred water body and we have to protect it. River is our only source of life.

Therefore, the two serious things which I have mentioned have to be looked into. One point is regarding modernisation of police force to
protect the citizens and their belongings of our country. We may be VIPs and may get protection. But who will protect the ordinary citizens? Life is in
danger for such people today. After an incident, we are going on criticising and discussing it by saying that such things have happened in such and
such a State and what has the Government done. That is not the solution. You must give priority from the beginning itself and see that the Central
Government sanctions sufficient funds. It is because all the sources are with the Central Government. All the taxes are going only to the Centre.
State Governments have no power to impose any tax. They are at the mercy of the Central Government. All States are coming to the Centre with
begging bowls. For the last 20 years, everything has been centralised. The Central Government has taken all the powers of taxation. Therefore, I
request you to allocate money to the State Governments and see that they spend it for the purpose for which you have allocated it. If you fail to do
it, then you are unfit to rule this country. If you fail to protect human lives, then what is the purpose of our being here? If we are not able to give
good drinking water to the common man, what is the purpose of our being here in Parliament? If we are not able to give food to the people, why
should we be here? We can come here in Parliament, discuss, shout and go away. That is not the way of functioning of the parliamentary system. I
expect that you take serious action on the points which I have mentioned just now.

As regards interlinking of rivers, even during the time of Shri Vajpayee, we discussed it. I was also a Cabinet Minister during the time of NDA
Government. We discussed it and then left it later The only solution to solve this problem is to link all the rivers. Otherwise, we will be facing
problems. My friend, Shri Ananth Kumar, may have some differences on certain issues. But as a Minister, he has to first listen to what I am raising.
After that, he may express his point of view.

In the case of water problem, with the persistent efforts of the Government of Tamil Nadu and the intervention of the Supreme Court of India, the

final order of the Cauvery Water Dispute Tribunal has been notified by the Government of India on 19t™" February, 2013. &€! (Interruptions) Sir, let
me speak first. Please allow me to speak. Then you may raise your point.

HON. CHAIRPERSON: Please sit down.
...(Interruptions)

THE MINISTER OF CHEMICALS AND FERTILISERS (SHRI ANANTHKUMAR): Sir, he has mentioned my name. So, I may be allowed to speak.
...(Interruptions) Sir, you should restrain him from raising this issue as the matter is sub judice. The Cauvery river matter is before the Supreme
Court. It is sub judice. He cannot raise that issue. ...(Interruptions)

DR. M. THAMBIDURALI : It is not sub judice. If it is sub judice, then it may be removed. I have no objection in it. But allow me to speak first.
...(Interruptions)

SHRI ANANTHKUMAR: He has also mentioned my name. ...(Interruptions)
DR. M. THAMBIDURAL (KARURY): I am not disputing it. If at all the matter is sub judice, then you may expunge it, Sir. ...(Interruptions)
HON. CHAIRPERSON: Hon. Member, if it is sub judice, do not speak on it.

...(Interruptions)

DR. M. THAMBIDURAI : Only unparliamentary words may be removed and not so, when the matter is sub judice. This is the highest forum. I have a
right to speak here. ...(Interruptions) The Government of Tamil Nadu has been urging the Government of India to form the Cauvery Management
Board and the Cauvery Water Regulation Board. This is our request. ...(Inferruptions)

HON. CHAIRPERSON : Hon. Members, please sit down.
... Interruptions)
DR. M. THAMBIDURALI : I am coming to the next point. ... Interruptions)
HON. CHAIRPERSON: The hon. Member is on his legs. Please sit down.
...(Interruptions)

DR. M. THAMBIDURAI : In the case of Mullaperiyar Dam, the Supreme Court has given the clearance to increase the water level up to 142 feet.
...(Interruptions) On 7t May, 2014 the Supreme Court had given the judgement to raise this, which is a historic judgement. ...(Interruptions)

SHRI ANANTHKUMAR: Shri Thambidurai, please yield. ...(Interruptions) 1t is totally wrong. ...(Inferruptions) He cannot be speaking about Cauvery
because Cauvery matter is sub judice. ...(Interruptions) There has been great injustice to Karnataka because of that. ...(Interruptions)



HON. CHAIRPERSON: I am on my legs. Please sit down.

... Interruptions)
HON. CHAIRPERSON: Please sit down. They will sit down. You please sit down.

...( Interruptions)

DR. M. THAMBIDURAI : I request the Government of India to immediately form a supervisory committee before the onset of the South-West
Monsoon so that the Order enabling Tamil Nadu to store water in the Mullaiperiyar dam up to 142 feet may be implemented soon. ...(Interruptions)

On inter-linking of rivers, the Government of Tamil Nadu has been urging the Government of India to implement the inter-linking of rivers of
Mahanadi-Godavari-Krishna-Pennar-Palar-Cauvery and then on to Gundar, under the "Peninsular Rivers Development Component”. ...(Inferruptions)

SHRI ANANTHKUMAR: Hon. Chairperson, Sir, you please allow me to speak because he has mentioned my name. ...(Interruptions)
DR. M. THAMBIDURAL : The Central Government should take it seriously and implement it. ...(Interruptions)

SHRI ANANTH KUMAR: Dr. Thambidurai should yield. ...(Interruptions)

DR. M. THAMBIDURAL: I am not yielding. ...( Interruptions)

HON. CHAIRPERSON: Hon. Thambidurai, Shri Ananth Kumar is on his legs. He has raised some judicial objections saying that the matter is sub
Judice. T am giving him time.

...(Interruptions)

DR. M. THAMBIDURAI : Already he has mentioned it. If at all there is anything unparliamentary, you can expunge that portion of my speech.
...(Interruptions) But I am not yielding. ...(Interruptions)

SHRI ANANTHKUMAR: Thank you, hon. Chairperson. I want to submit only one thing before this august House. The Cauvery Water Tribunal Award
has become a death sentence to the State of Karnataka. We have challenged that Tribunal Order. All the three States, Karnataka, Tamil Nadu, and
Kerala, have challenged the Cauvery Water Tribunal Award before the hon. Supreme Court. The matter is before the hon. Supreme Court.
... Interruptions) 1t is going to come for hearing. ...(Interruptions) Therefore, he cannot raise it. ...(Interruptions) Hon. Member, Dr. Thambidurai
cannot raise the matter here. The matter is before the hon. Supreme Court. ...(Interruptions)

HON. CHAIRPERSON: I will go through the proceedings of the House. If there is anything objectionable, I will remove it.
...(Interruptions)

DR. M. THAMBIDURALI : I am going to the next point. The Supreme Court has directed the Ministry of Water Resources, Government of India to
constitute a special committee for the implementation of inter-linking of rivers. I am raising that point only. Unfortunately, the Ministry has not taken
any further steps to implement the inter-linking of rivers. I would request the Central Government to take this issue seriously.

In para 15, the President talks about hygiene, waste management and sanitation. This is very important. In the villages, the houses have no
sanitation facilities. Therefore, we must extend assistance to see that all the houses built in the rural areas have latrines. That is very important.
Already our State Government is implementing that. The Tamil Nadu Government, under the leadership of Madam, has the ambitious target of 'no
more open defecation by 2015'. Therefore, we want to see that it is implemented quickly. Therefore, we require the Central Government's
assistance.

Regarding the 33 per cent reservation for women in Parliament and State Assemblies, you know very well that I was the Law Minister in the NDA
Government and at that time I introduced this Bill. At that time, when I introduced the Bill for 33 per cent reservation for women, some Members
came, picked the Bill and threw that away. Once again, after a week I again introduced the Bill for 33 per cent reservation. My leader Hon'ble Chief
Minister Amma is very keen to see that 33 per cent reservation is implemented. Already she is implementing it in our Party system. ...(Interruptions)
In local bodies, out of six mayor elections, four are women and out of six corporation elections, four are women.

15.00 hrs

Sir, we are happy to see that the hon. President has, in paragraph 20, talked about cooperative federalism. I am sorry to say that during the last 20
years, the Centre was not at all respecting the federal character of the country. States were not given sufficient power and allocation of resources.
Stronger States will only lead to the stronger nation. So, this should be encouraged.

Regarding Education, I would like to say that when the Constitution was framed, the founding fathers of the Constitution had given the power of
running Education to the States and Education was under the State List. After 1970, with a brute majority enjoyed by the Congress Govt., they
brought Education under the Concurrent List. After bringing it under the Concurrent List, what have they achieved? Nothing. We propagate our
mother tongue as medium of education. When the mother tongue is the medium of education, we have to give power to the State Government. Only
the State Government can do that in a better way. Culture and everything is there. Many hon. Members who are here were the Chief Ministers of
their respective States at some time. I hope they would have come across this problem. When a school is started in any village, the Central
Government cannot go and see the position there. Only the State Government can implement it.

When it comes to curriculum, you can give guidelines. That is a different issue. If you want the unity of the country, you can give guidelines
but give the power of implementation to State Governments. Can the Central Government construct a school in a State? Can you appoint a teacher
there? Can you formulate the curriculum of that particular region based on this? That is why, we are requesting this. Let Education once again go
back to the State List and let it not remain under the Concurrent List. Then only what you are propagating like encouraging mother tongue as



medium of education and other things can be achieved.

Sir, most of the hon. Members are speaking different languages here. I am now speaking in English. Why am I speaking in English? This is the
problem. Had you given the kind of status to Tamil, I would have had an opportunity of speaking in that language.

Regarding language, I would like to say that in the Eighth Schedule, there are so many languages listed as the languages of this country. That
being so, why only one particular language is recognised as the national language of this country? Why can you not make all the 18 languages of this
country as the national languages of this country? This is a good spirit. If you really want to respect the culture of this country, you make Tamil,
Telugu, Kannada, Gujarati, Rajasthani, etc. as the official languages of this country. Please give equal treatment to all the languages. Do not give
step-motherly treatment to other languages. If you give equal treatment to all the languages, then only federalism would have meaning. You have to
give respect to all the languages of the country. We are united. We are Indians. All the languages are Indian languages. Therefore, all the languages
must be given equal status. If all the languages are made national and official languages of the Indian Union, federalism would have real meaning.
That is what I am pleading here. It would mean true federalism....(Interruptions)

Coming to corruption and black money, the hon. President has said in paragraph 23 that the Government is determined to get rid of corruption
and the menace of black money. In this connection, I would like to say that this Government has already constituted the SIT. I welcome that but
action must be taken. We go on speaking about black money stashed in the banks in Switzerland etc. We go on speaking about so many other
things. Lakhs of Crores of rupees are stashed abroad. If you could bring all the money back, you need not tax the people of this country at all. You
can give all the free things that you want to give. If at all the Government is very serious, let the SIT be very active. Whoever has hoarded black
money in other countries, that must be brought back immediately. Let the Government take care of that.

Regarding the GST, the hon. President has said that before introducing the GST, it would address the concerns of the States. We welcome the
good intention of the Government. From Tamil Nadu, our hon. Chief Minister raised several concerns in this regard. I would request that those
concerns should be adequately addressed before introducing the GST. Otherwise, without money, we cannot run the Government. We will be fully
dependent on you. If we go to any restaurant, we pay tax. In small towns, only one room is air-conditioned in most of the hotels. Through that also,
you are taking tax. It is first going to the Centre.

Our former Finance Minister who came from our State was unable to even contest the election. He is having only that kind of popularity in
these areas. That person has ruined the whole atmosphere. He has presented many Budgets here and misled the whole country. He has taken away
the powers of most of the States, and also he has not allocated money to most of the States. Tamil Nadu has suffered a lot. When the hon. Prime
Minister addressed many election campaigns, gatherings, especially in Tamil Nadu, he said that he was a re-counting Minister. That kind of a
Minister spoiled the whole atmosphere. Therefore, I am requesting the Central Government to be liberal to States, give more powers to States and
allocate more funds. When you are introducing the GST, ensure that some of the funds from GST is given to States. Only then, States can implement
the programmes. Anyhow, the Centre is not going to implement any programmes. Only State Governments are supposed to implement the Central
programme. They are having the machinery to implement the programmes for the people. If the Central Government respects the real federal
structure, please provide more funds to State Governments for the implementation of thase schemes. .

I do not want to take much of the time of the House. Regarding the Sri Lanka matter, our Chief Minister has already passed a Resolution in the Tamil
Nadu Assembly to see that the Sri Lankan Tamils get justice. I have raised this issue during the speech of Shri Rudy. The 13™ amendment, which

was the outcome of the Rajiv Gandhi and Jayawardene Award, has to be fully implemented. That is very important. Only when the 13t" amendment
is implemented, the Sri Lankan Tamils would get justice. Till then, they would only be second class citizens. We want equal status to the Sri Lankan
Tamils. That is what we are requesting.

Another important aspect is about genocide, which took place during war in Sri Lanka. At the international level, our Indian Government
sometimes raised this issue, and afterwards, backtracked. Now, I would request the Central Government to pass a resolution to the effect that the
affected people are rehabilitated and those who are criminals are punished. That is the Resolution that Tamil Nadu Government has passed in the
Assembly. As a principle of federal structure, the Central Government should respect the Resolution passed by the Tamil Nadu Assembly and respect
the sentiments of the Tamil Nadu people.

About Tamil Nadu fishermen, Shri Rudy said that Pakistan and Sri Lankan Governments released Indian fishermen when SAARC leader came
for the swearing in of our Prime Minister. At that time, they released Indian fishermen. What is happening now? Once again, they arrested 244
fishermen of Tamil Nadu. Fishing is the lifestyle of these fishermen. They have every right to undertake fishing activity. Katchatheevu was part of
India. But during the Indira Gandhi period, that was given to Sri Lanka. The Supreme Court gave a judgement to the effect that without amending
the Constitution in Parliament, we cannot cede any part of India. But Katchatheevu was ceded. It was an Indian territory; it was a part of our
country. Because of ceding of Katchatheevu only, this issue is continuing. Fishermen of Tamil Nadu are accustomed to go for fishing and when this
came up for discussion with Sri Lanka, it first accepted this agreement but now they are not allowing our fishermen to go there for fishing. That is
why these incidents are taking place. They are not only arresting our fishermen, but they are also killed. Nearly 500 Tamil Nadu fishermen died due
to firing by the Sri Lankan army. I do not know what our naval authorities are doing there. Therefore, I am requesting that at least this Government
should take action. Sri Lankan Government is not only arresting and harassing Tamil Nadu fishermen but is also killing them. Their properties like
boats are seized by the Sri Lankan navy and kept there. I am requesting the Central Government to initiate steps in this regard. Already our hon.
Chief Minister has written many letters to the hon. Prime Minister and the External Affairs Minister to see that the seized boats of Tamil Nadu
fishermen are returned and the fishermen who are in jails in Sri Lankan are released.

On 39 June, our hon. Chief Minister met the hon. Prime Minister and gave a memorandum requesting for the financial assistance. The
previous Government has not fulfilled the commitments made to the Tamil Nadu Government and also whatever funds due to be released to the
Tamil Nadu Government were not released by the previous Finance Minister because of political reasons. He wanted to see that AIADMK suffered.
The former Finance Minister did everything for political reasons. Therefore, I think, this Government may be sympathetic to our requests, and take
necessary action to see that all the funds which are pending are released to Tamil Nadu.

On the whole, I appreciate the Address of the hon. President and support it wholeheartedly.



HON. CHAIRPERSON : Hon. Member, Shri Kalyan Banerjee. Mr. Banerjee, before you start your speech, I would like to point out here that the hon.
Minister, Shri Ananth Kumar has raised a certain matter He alleged that certain matters are pending in the Judiciary; they should not be discussed
here. I will go through the proceedings. If it is true, I will expunge it.

SHRI KALYAN BANERJEE (SREERAMPUR): Respected Chairman, on behalf of All India Trinamool Congress, I welcome the Address made by the
hon. President of India to the Parliament and we express our thanks and gratitude to the hon. President of India. By that speech, the Government
has underlined their policies for development of our country. A few policies are new and the rest are repetition of old policies in new name. However,
this is a new Government. We want to watch and see the performance of the new Government. We are ready to give them time to implement the
policies which have been underlined in his speech itself.

If the Government performs constructive work for betterment of the country, we will appreciate such performance to that extent. Our party, under
the leadership of Mamata Banerjee, is committed to people. If the Government discharges its functions for betterment of the people, we will extend
our cooperation. But, if any function of the Government is opposed to national interest, people's interest, more specifically poor people, harmony and
peace of this country, we will oppose such function and policy tooth and nail. T would suggest to the Government, while discharging its duty and
performance, to take the State Government into confidence. I wish to give a caution to the Government not to try and sell out a particular political
party's agenda or a religious organisation's agenda at the cost of betterment, peace and harmony of our country.

Hon. Chairman, general elections have been conducted by the Election Commission of India peacefully. We give our thanks to the Election
Commission of India. This Government has got only 31 per cent votes; they have not got the clear mandate. However, they have got a majority of
seats. We appreciate it; we accept it. In a democracy, we have to accept it. We would request this Government to implement their principles,
policies for the betterment of poor people, downtrodden people and the rural India. Life of India exists and goes on everyday in rural places. They
need more attention, more time, more facilities and more respect. Mahatma Gandhi j/s dream to construct rural India for betterment of our country
has to be fulfilled. Often, in our speech, we refer to Gandhi ji but we do not implement Gandhi j/s policies. For the betterment of rural India, for
construction of the rural India, his dream has to be fulfilled. You must act for the purpose of fulfilment of the dream of our national leader, Gandhi ji.

Unity in diversity is our origin. This Government should take care of the interests of the Scheduled Castes, the Scheduled Tribes, the OBCs, and the
minorities. According to our Constitutional object, they need more attention and affection. Please remember, the Government is the guardian of poor
sections of the people and custodian and protector of the Constitutional rights of every citizen. Please do not destroy any of the Constitutional rights
for the fulfilment of any religious organisation's object.

Mr. Chairman, Sir, minorities are playing a very vital role in Indian political and social field and are contributing significantly in the development of our
country. The benefit of all schemes for minorities must reach the grassroots level. Please take care of the economic stability of our country which is
unstable at present. Please fulfil all the needs of the economy while taking economic stability and policies into consideration. Please take care of
people's interest. If that is done, if an economic policy like that is formulated to take care of the interests of the people at large, of course, we will
support it. But in the name of economic stability, for the purpose of benefiting a few industries, please do not destroy the hopes and rights of the
poor people of this country. If the economic stability policy is for the benefit of this country, we will support it.

Sir, at present, in West Bengal, there is Mamata j/s Government. Prior to that, for the last 35 years, there was the Left Front Government. A loan of
Rs. 2,30,000 crore has been shifted to our Government. It is a huge burden on us. We would request the Government to write off such loan and
interest. Earlier, we had requested the previous Government for this but nobody took into consideration our request. We are overburdened with this
loan and interest because of the functioning of the previous Governments for 35 years. We would request you to consider it.

Public distribution systems should be stopped. All tribal and BPL people must get rice at the rate of Rs. 2 per kilogram. BPL cards should be opened
immediately. It has been stopped. It should also be increased. In cities it is 18 to 20 per cent and in rural areas it is only 25 per cent. I will request
the Government to increase these BPL cards up to 40 per cent. It is because there are so many people below the poverty line in rural areas and in
cities also. An overview of the performance is required and more study is required. Persons who deserve to come under the BPL list should be
included in the BPL list itself. The Government must take immediate steps so far as this part is concerned.

Infrastructure development is essentially needed for our country. In every rural place, roads should be constructed and should be made pucca. Why
our rural people should be deprived of the good conditions of roads, etc.? Our Chief Minister has started a project in this regard in one day. About 16
thousand kilometers of road was going to be constructed in West Bengal. I will request that similar types of schemes should be undertaken by the
Government of India for the construction of roads in rural areas. I will request to form a national rural road mission so far as our country is
concerned. If such a mission is undertaken, ultimately we can start construction of roads. We cannot forget the ideas of Atal jiin 1998-99, when all-
over India national highways were constructed. That was his dream and object, which to a certain extent, has been fulfilled. I will request the similar
types of objects be undertaken in rural areas so that all rural roads are made pucca.

The Government should increase the supporting price for paddy and jute. The cultivators are suffering from the less supporting price. Earlier when
the present Government was in Opposition, they themselves were demanding that the supporting price should be increased. I hope the then
Opposition Leader has not forgotten the demand of increasing the support price. That should be implemented. In case of jute also the supporting
price should be increased. Law should be amended to this extent that 100 per cent jute bags should be used. If that is done, no jute industry will
suffer.

Sir, a lot of jute industries are there in West Bengal. Since there is lesser protection and there is a lesser selling, jute industries have started
decreasing. Therefore, the Government should take immediate steps for the upliftment and development of jute industries.

Agricultural loans given to the poor people of this country should be waived. In the last two years, there has been a tremendous increase in the
prices of diesel and other commodities; and so, it has become impossible for the poor people to repay their agricultural loans.

Similarly, a new land policy should be framed in our country. There should not be any forceful acquisition of land in our country excepting taking into



consideration the national interest. Land should not be acquired just by looking at the interests of the industries and other vested interests. Interests
of the farmers and the people should be the top priority. So, there should not be any forceful acquisition of land. The land policy should be reviewed.
There should be agricultural land bank and the industrial land bank. The policy for agricultural land and the policy for industrial land should be framed
by consulting each and every State Government. Mr. Ananth Kumarji is sitting here. I would make a request to him. I know him very well. I have
seen him for the last six years. I would request him that in each and every matter, please take into confidence every State Government. If you take
every State Government in to confidence and if you discuss with every State Government, you would find that most of the problems will get resolved
by having interaction.

Please do not treat that you are the number one and you are the guardian. Remember that the Central Government and State Governments, are all
equal. You are not the masters of State Governments or employees of State Governments or your employees. All are equal in our Constitutional
system. Therefore, if you want to improve and if you really want to discharge the functions, please talk with State Governments on each and every
sensitive matter. You should formulate your policy in such a way that you are able to implement it. Do not ignore any State Government.

Sir, there is a need for speeding up of our justice delivery system. In the last one decade itself, we have spent a huge amount of money for speeding
up of justice delivery system in our country. But nothing concrete has happened. We have constituted so many training schools, like the one in
Bhopal. Though Judges are going there for training and coming back, yet there is no improvement in our system. There is no speedy justice at all.
Nobody knows as to what is the policy for appointment of the Judges of the Supreme Courts and nobody knows as to what is the policy for
appointment of the Judges of the High Courts.

If the Chief Justice of India thinks that a few Judges should be taken from one State, they are going there and a few persons would be taken from
the Bar, they are appointed. But what is the policy? People want to know as to what is the policy. Why would a single State get three or four Judges
in the Supreme Court and why would another State not get even a single Judge in the Supreme Court? We would request this Government to please
review the policy for the appointment of the Judges. It should be transparent. Everybody should know as to what is policy and on which path they
are going.

I would also request the Government to open up so many vacancies of Judges. The Judges are overburdened. It is not possible by internet or it is not
possible by computer to remove their burden. The Judges are human beings; the lawyers are human beings. They have to apply their mind; and they
have to read. It is not possible just by pushing a button on the computer. Therefore, we need more posts of the Judges. Then only, you can deliver
the justice.

Sir, since a new Government has come, I would make a request to them. All the time, we talk about the doorsteps justice. If the Apex Court of India
is in Delhi, would the doorsteps justice be available at Karnataka or West Bengal? Now, the time has come that we rethink about the amendment of
the Constitution by setting up the circuit benches of the Supreme Court in different parts of the country.

See the amount of fees being charged by the lawyers of the Supreme Court. Is it possible for an Indian coming from Tamil Nadu or Karnataka
or West Bengal to pay the huge fees of the lawyer of the Supreme Court for his case? It has become the monopoly of these lawyers. Simply because
it has become the monopoly, a lawyer of the Supreme Court is charging Rs. 8 lakhs to 10 lakhs from the poor people. The poor people have to sell
their entire things including land, to engage a lawyer for them.

Therefore, the time has come today to seriously consider about setting up of circuit benches in different parts of the country. If these circuit benches
are set up in various parts of the country, the monopoly of the lawyers of Delhi would end; and the people would get the benefits. I know, Mr. Jaitley
will be shocked to hear all this. I know about it and I am telling all these practical things. Mr. Jaitley has not been elected by the people, remember
it. We are the elected representatives. Hear our sentences. In one section of our Judiciary, there is corruption. It has to be nipped
out....(Interruptions) 1 know he is not here. I withdraw my words. He is not here.

SHRI ANANTHKUMAR: Sir, he is the Leader of the Upper House and Constitutionally, it is a bi-cameral system. There are two Houses, Rajya Sabha
and Lok Sabha. Therefore, there should not be any denigration of the other House

SHRI KALYAN BANERIEE : Ananth Ji, let us be very clear. There is no lacking of law but it is a question of morality. That is the question. You speak
about morality. Morality is above law and above every procedure. This is a question of morality, please. I am not going to tell you. ...(Interruptions)
Leave it. That is why, I said he is not here.

SHRI ANANTHKUMAR: Kalyan Ji, you are a learned person. It is a bi-cameral system. You should not denigrate the Rajya Sabha.

SHRI KALYAN BANERIEE : Anyway, Mr. Jaitley is not here. I withdraw it. Mr. Ananth Kumar Ji, I am saying that since Mr. Jaitley is not here, I am
withdrawing it. I have said so already.

I say, please de-control the monopoly of the lawyers at Delhi. Please re-consider it. Time has come to re-think about this. It is not possible for a
person from Karnataka to come to Delhi and pay Rs.7 lakh or Rs.8 lakh or Rs.10 lakh as fee to a lawyer. If the Supreme Court's Benches are set up
in different parts, this valuable service would be available to the people at large. I am not saying this. It is a suggestion I am giving to you. Yours is a
new Government. Re-consider this deeply. Really, if you have consideration for the people at large, re-consider this.

There is another thing. Now the courts are functioning. They are interfering with the administration. It has become everyday practice. Without
disposing of the civil and criminal cases, they are mostly interested in running of the administration. Time has come to rise against it by each and
every political party from the floor of the Parliament. It is not for the Supreme Court judges to fix up the dates of the election. It is not for the
Supreme Court judges to appoint a Special Officer to see whether Parliament is running correctly or a Legislative Assembly is running correctly. They
are going beyond their jurisdiction. This is what I am suggesting. Therefore, time has come today that you will feel after two or three years in every
phase of the Government's function, there is interference.

In case of Public Interest Litigation, I would suggest, kindly make a law so that in Public Interest Litigation, no name should be published. Neither the
Judge's name nor the petitioner's name nor the lawyer's name should be published. Then, you see how many Public Interest Litigations are being
floated. Everybody is interested in Public Interest Litigation. The judge wants to see the next day whether his name has come in the newspaper or
not. The lawyers are also interested to see whether their names have come or not. The litigant, who is going to the court, is interested to see



whether his name has come or not. Only PIL cases are taken up and original civil and criminal C:';ISE!S- have gon'e. h;lore Benches have to be set up. We
have to really give speedy justice.

We have to set up fast track courts for the purpose of deciding corruption cases and for the purpose of deciding offences against women
cases. Very immediate steps should be taken. I would request the Government that immediate fast track courts should be set up in large numbers in
our country for hearing cases of offences committed against women and corruption. It should be done immediately. ...(Interruptions)

First, you stop running after Adani and Ambani.

HON. CHAIRPERSON : Mr. Banerjee, please address the Chair.

...(Interruptions)
HON. CHAIRPERSON: Please address the Chair.

...(Interruptions)
HON. CHAIRPERSON: Please sit down. Nothing will go on record.

(Interruptions) 3€; =

HON. CHAIRPERSON: Please sit down.

SHRI KALYAN BANERJEE : Sir, he came to our Party for getting ticket. This gentleman came to our Party for getting ticket. We did not give him
ticket....(Interruptions)

HON. CHAIRPERSON: Please sit down.

...(Interruptions)

SHRI KALYAN BANERJEE : I would like to speak about good money, good law and good justice. Justice has to be rendered to our country.

Sir, I would like to speak on the subjects other than those which would be covered by my colleagues. Sir, what is the meaning of the word
'infiltration'? They have referred this word in a sentence in paragraph 20. This is very dangerous. Sir, I will request, do not make it a political issue.
You go in accordance with law itself. If you want to make it a political issue, it will destroy the peace of the country. So, you go in accordance with
law. Whatever the law speaks, you go as per the law. But, do not make it a political issue.

I have started with this and I am ending with this request. We are just watching your functions. So long you will be for the benefit of the country, of
course, we will support. But please, for the interest of any religious organisation, do not destroy the harmony of this country; do not destroy the
constitutional objects; do not destroy the constitutional goals. Please maintain the secular fabric of this country. We will extend our cooperation.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Mr. Chairman, for allowing me to speak a few words on the Motion of Thanks on the President's
Address, which has been moved by our learned colleague Shri Rajiv Pratap Rudy and also have been seconded and supported by Shri Ramvilas Paswan.

At the outset, all of us had witnessed as to what hon. President read yesterday. The first line that actually sent an electrifying note is, "this has been
an election of hope." Every election, I would say, is an election of hope. People come to the polling booth to cast their vote with the hope that things
will change. People come to the polling booth to see that their hope is fructified. People come to the polling booth to see not only democracy
succeeds but their aspirations also get fulfilled.

I would say, people of India want their hope to be realized. But, is it the only hope of this country to see an NDA Government come at the Centre? If
that is so, then why people of Tamil Nadu voted 37 Members to this House out of 39? Why people of West Bengal voted 34 Members to this House
out of 42? Why people of Odisha voted 20 out of 21? There is no similarity, I would say, among these three States, though people voted in favour of
the ruling party. I would make a distinction in the sense that in Odisha our able Chief Minister's leadership has been proved again and again. He was
elected to the Assembly in 2000; again elected to the Assembly with full majority in 2004; and singularly, was elected again in 2009; and in 2014
again, he has been elected. And, mark my words, 'in every election Biju Janata Dal could increase its tally both in the Assembly and also in
Parliament.'

Why has this happened? It is because hope survives and hope floats. That is why, the great, wise man Aristotle had said two millennium years ago
"Hope is the dream of a waking man." it sueft 2aar & seb urer anen sz 2&dt 8 It is only a waking man who hopes and wants to realise that dream.
A dream was conceived, as was mentioned in the speech, in 1915 when the Father of the Nation landed in this country. That dream was realised in
1947. He, and along with him a large number of people, toiled hard, auz=n 5 and this country attained freedom.

I would not subscribe to the view that during the last 65 or 66 years, nothing has happened. We have made great strides, but more things are to be
done. In that respect, I would welcome the speech which is the vision of this new Government, which offers broad continuity of policy packaged in a
new political language and is combined with promise of efficient execution and integrity. What are these things? These are poverty removal, rural
development, spread of education and healthcare, welfare of Scheduled Castes, Scheduled Tribes and Other Backward Classes, women and



minorities. These are the major five components of the speech of hon. President and that is the vision of this Government. They figure prominently
as the Government's goals. This, of course, is inclusive growth, without the label. We welcome it because anything else is neither called for nor
desireable.

First, let us discuss about poverty. Having pursued vigorous economic growth over many years, not only India but Asian nations, including India, are
increasingly becoming aware that the benefits of growth have not reached to the poor sections of the society and are only sharpening social
divisions. As some nations tend to tackle the problem by pushing for even more vigorous growth, hoping that its effect will gradually embrace all
sections of the society, income inequalities get only deeper, bringing out the need for a fundamentally different approach to development. That is
lacking in this speech.

Mr. Chairman, recently, a study made by Centre for Equity Studies in its Report on India Exclusion has stated that in relation to education,

prestigious employment, housing and availing justice, the dalits, tribals, Muslims, women and differently-abled people are at the receiving end. Their
literacy rate, especially of tribals, is 12.9 per cent less as per their population. Dalits and Mohammedan families live in bad conditions and do not get
better job opportunities. If one goes into the figure of under-trial prisoners and convicted prisoners, one would find that dalits, tribals and
Mohammedans are more in number in comparison to their percentage of population. There may be two reasons for this. First, there is poverty and
lack of education which has forced them to indulge in breaking the law. Second, they are victims of police high-handedness. To build a peaceful

society, a civilised society, greater stress should be given to bring this marginalised section to the fold of development.

A society where income is unequally distributed tends to be less healthy; more violent; display greater social problems; and have poorer
educational outcomes. Lifting people above a statistical benchmark is no longer enough since the perception of poverty has changed. What is
required is to provide a contended living. Therefore, when in his speech, the hon. President says that the first claim on development belongs to poor,
we welcome it. The Biju Janata Dal (BID) welcomes it and would be happy to educate ourselves about the roadmap that this Government wants to
lay before us.

In paragraph 20, I would say that there is a mention about co-operative federalism. For rapid progress of States, the mantra that is cited is co-
operative federalism. This is an idea, which was mooted in the 9t Five-Year Plan, that is, 1997 till 2002. I do not know whether Shri Ram Vilas

Paswan has mentioned about it or not. Already two Plan periods have passed or have gone by. What does that co-operative federalism say in the 9th
Five-Year Plan? It states that : "In a vast country like ours, the spirit of co-operative federalism should guide the relations between the Centre and
the States on the one hand, among different States and between the States and the Panchayati Raj Institutions (PRIs) and the Urban Local Bodies
(ULBs) on the other. The essence of co-operative federalism is that the Centre and the State Governments should be guided by the broader national
concerns -- that is our trouble -- of using the available resources for the benefit of the people. Co-operative federalism encourages the Government
at different levels to take advantage of a large national market, diverse and rich natural resources and the potential of human capabilities in all parts
of the country and from all sections of the society for building a prosperous nation. Co-operative federalism makes it possible to raise all the
available resources by the Government at different levels in a coordinated way and channel them for use for the common good of the people. This
requires a harmonious relationship and co-operative spirit between the Centre and the States and among the States themselves." I need not go into
the detail.

What has happened? Why Odisha has remained poor? It is wealthy; it has large resources; and the human capital is also very rich. But why Odisha
has remained poor? Recently, our Chief Minister had met the Prime Minister, and we had submitted a memorandum. We are eager to know, and

when the Budget will come everybody will also come to know as to what steps this Government is going to take, but repeatedly we have asked that
here is a unique case because repeatedly we had pleaded before the previous UPA Government and also now that we need special category status.
The only thing that does not subscribe to our demand is that it is not in an international border, and Odisha is fulfilling the remaining five criteria for
it. Yet, we have been denied. We had repeatedly said, "Give us this status for five years and then review. If we come out of this morass, then we
will not claim again." Repeatedly, Odisha is visited by natural calamity every year -- drought, flood or cyclone. Whatever development we have made
or we make, be it in minimizing the maternal mortality rate, increasing the literacy rate, the health parameters, all parameters of Human
Development Index, in one natural calamity which strikes every year, again, we come down. That is our predicament.

We want support from the Centre because in the Constitution, in the first page, it is written, "India, that is, Bharat, is a Union of States." Union does
not exist in vacuum. When the States come together, this Union is formed. Repeatedly, for the last many, many years, Odisha has been pleading for
that. It is the least developed State with high incidence of poverty and adverse human development indices and. The Raghuram Rajan Committee
also recognized this fact and recommended a 'special dispensation' to the State. Odisha has a legitimate claim for being declared as a 'Special
Category' State. This will ensure flow of adequate resources from the Centre and enable the State to achieve equitable and inclusive socio-economic
development.

What did the Ninth Five-Year Plan say? It was nothing new. Is it reiterating something not enshrined in the Constitution? Then, why it is being
repeated, I would like to understand. Why are you repeating this 'cooperative federalism' again? Is it to strengthen the States, to bring in
camaraderie among the States and to be a participatory organ, as the Union Government, for the development of respective underdeveloped States?
The very first line, as I said earlier, of the Constitution is, "Indian is a Union of States". Yet, the States have been neglected. The hon. President said
that development of Eastern Region of the country (including Odisha) is in the agenda — I am putting the words 'including Odisha' there. He said
that highest priority would be accorded to bring the Eastern Region of the country on par — there is a comparison — with the Western Region in
terms of physical and social infrastructure. This will be demonstrated in the coming Budget, of course, and in the course of the next 59 months. No
Government has said this before and, therefore, we welcome it with great hope and aspiration. It was said two centuries ago that "With high hope
for the future, no prediction is ventured." These were Abraham Lincoln's words in the time of Civil War.

I have also another point to make. It is about the revision of royalty rates of minerals. Repeatedly, we have brought this issue before the previous
Government. It was due in 2012, as the last revision was done in 2009. Despite the Finance Commission's pronouncement that after every three
years, the royalty rates of minerals should be increased, a document which is a part of this House, which was supposed to be activated by the
previous Government, it has not been done. Odisha is losing about Rs. 5 crore every day on account of this delay. Can you believe this? But this is
happening in this country and we are waiting for cooperative federalism to fructify. The Central Government should, therefore, issue the required
notification revising the rates of royalty from 10 per cent to 15 per cent. Who benefits if you delay this? Sir, intelligent people are sitting on my left.



They will understand very well. It is the mining entities which are making super profit because the rate has increased in the international market.
They are paying royalty anymore neither to the Central Government nor to the State. They are being benefited. Odisha is a home to over one-third of
country's mineral resources. Benefits are reaped by a few mining entities who enjoy super normal profits. 1t is important, therefore, to introduce
Mineral Resource Rent Tax for ensuring the gains from mineral exploitation accrued to the local areas and population in the backward mining areas.

Regarding social welfare, of course, my friend Kalyan Banerjee mentioned about the BPL. In case of Odisha, I would say it is kept in 1997. No
increase has taken place despite our repeated endeavour and sometimes with the Supreme Court of India. Subsequently, when it was released
during UPA's time, no decision was taken. I would say it excludes large number of eligible BPL persons. We had asked the Government at least to
allow a cover of additional 5 lakh BPL families under Indira Gandhi National Pension Scheme over and above the existing 1997 list to cover the left
out BPL.

Sir, relating to Railway network, that is another issue which we have always ventilated during the Rail Budget but I will keep my issue very short
here because Rail Budget is in the making. The Minister also is here. Odisha contributes over Rs. 14,000 crore annually to the revenue of Indian
Railways which accounts for about one-tenth of the total Railway revenue. The State is home to one-third of the country's mineral resources which
have to be moved to industrial clusters spread across the State. It makes economic sense for the Railways to invest in Odisha as the said
investments are likely to get paid very quickly. This makes a strong case for focussing on increasing the Railway coverage both from equity and
return stand points. Odisha has submitted a proposal to allocate Rs. 3,160 crore in the Rail Budget of 2014-15. Every year, it hardly gets Rs. 500
crore, Rs. 600 crore, Rs. 700 crore and like that and hardly, fifty per cent of that money is expended. I would say keeping in view the status of
QOdisha as one of the least industrialised States and its justified need to grow to catch up with the other States, this amount is necessary. Everybody
will remember the cyclone which Odisha has faced namely, Phailin. The Chief Minister's Leadership and the Government's endeavour irrespective of
Party, everybody worked for the people and we succeeded in transporting ten lakh people to safer ground? But what was the support mechanism
provided to us? Financially nothing.

Hon. President's Speech also mentioned about GST. The former Government went back. I am just reminded because Dr. Thambidurai also mentioned
about GST. On its commitment in giving compensation for phasing out the Central Sales Tax from 4 per cent to 2 per cent, why was it stopped? Are
you going to give back that money to us? That was a loss to the State exchequer. In 2010-11 Odisha lost Rs.664 crore, but no compensation was
given in the last three years. We would like to hear from the Government on this aspect. Why should we be penalised?

This Government has come to power because the earlier Government was under the shadow of corruption. Very reluctantly Lokpal institution
was established, but not much progress has been made in that regard during the last Lok Sabha. BID had pronounced to have a Lokayukta of its own
in Odisha, within three months after the Lokpal Bill was passed by Parliament. We have done it. Necessary rules in conformity with the Act need to
be expedited to build confidence and morale of the bureaucracy.

Setting up the SIT to unearth black money stashed abroad is a welcome step, no doubt. My priority would be to stop all sources of generation
of black money. There is no mention as to how you are going to stop it, at least minimise it.

While listening to the speech of Hon. President at times I wondered, did I not hear these words earlier? 1t is full of hope. Long coastline will
become the gateway of India's prosperity; model of port-led development has been talked about; connect households and industries with gas grids —
these are wonderful pronouncements.

India will probably add some 25 crore town dwellers over the next 20 years. Every town and city is growing. Perhaps this is the first time
Government is saying that there is a need to have new towns and not just urban renewal. We welcome this. This has given rise to new hope. How
can one forget what S.A. Sachs had said earlier, "Hope rises like a phoenix from the ashes of shattered dreams." Dreams were shattered during
2004 and 2014. Like a phoenix, again hope has risen. Has it risen just to be shattered again, just to burn itself again as the phoenix does? Or will
something fructify? That is what the country is waiting to see. The dream that was narrated to us through urban renewal mission had become a
nightmare, at least in Bhubaneswar and Puri of Odisha. I do not know how long it will continue.

Lastly, I would like to draw the attention of this House to our foreign policy. Long ago, more than 2000 years ago, a wise man called Kautilya
had pronounced four tools — saama, daana, dandaand bheda — which mean conciliation, inducement, deterrent action and subversion. This
Government must rescue foreign policy from the outdated prism of routine ceremonials and develop a clear-cut security doctrine incorporating both
foreign policy and defence.

Also, do not forget the lesser known strategic art of deliberately sitting on the fence. Foreign policy requires strategic agility, not undue haste.
I am not mentioning the date. If this is not remembered, hasty, feel-good gestures will continue to prevail and nothing would really change from the

past.
I would conclude by quoting a verse of a renowned poet of our country.
"Look to this day:
For it is life, the very life of life.
In its brief course
Lie all the verities and realities of your existence.
The bliss of growth,
The glory of action,
The splendour of achievement

Are but experiences of time.



For yesterday is but a dream

And tomorrow is only a vision;

And today well-lived, makes
Yesterday a dream of happiness

And every tomorrow a vision of hope.
Look well therefore to this day;

Such is the salutation to the ever-new dawn!

That great poet was Kalidasa.
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... Interruptions)
HON. CHAIRPERSON: Please sit down.
...(Interruptions)
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...(Interruptions)
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HON. CHAIRPERSON: I have already given my ruling that if there is anything objectionable, we will expunge it.

...(Interruptions)
HON. CHAIRPERSON: Nothing would go on record.

(Interruptions) 3€; =
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...(Interruptions)
HON. CHAIRPERSON: Hon. Leader of the Congress Party wants to speak. Let us hear him,
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HON. CHAIRPERSON: That is why, I have said that we will examine it and if it is objectionable, it will be expunged later.
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HON. CHAIRPERSON: I have already told that if it is objectionable, we will expunge it.

...(Interruptions)
HON. CHAIRPERSON: You please conclude now.

...(Interruptions)
HON. CHAIRPERSON: Now your time is over. You please conclude.

...(Interruptions)

HON. CHAIRPERSON: We will examine it and if something is unparliamentary, we will expunge it.
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HON. CHAIRPERSON: Next speaker is Shri Thota Narsimham.

... Interruptions)
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HON. CHAIRPERSON : You please take your seats.
... Interruptions)

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.
...(Interruptions)

HON. CHAIRPERSON: I have told that if there is something objectionable, then it will be expunged. At present let the hon. Member continue with his
speech. Please allow him to continue. Shri Jadhav, you may conclude your speech now.

...(Interruptions)
HON. CHAIRPERSON: I have already given my ruling that I will examine it.

...(Interruptions)
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HON. CHAIRPERSON: Hon. Members, please go back to your seats. He is concluding his speech and I will examine it,

...(Interruptions)
HON. CHAIRPERSON: Shri Thota Narsimham you may please take your seat.
Shri Jadhav, please conclude now.

...(Interruptions)
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HON. CHAIRPERSON: Hon. Members, please go back to your seats. I have already told that I am going to examine the matter and if there is
anything objectionable, then it will be expunged.

... Interruptions)
HON. CHAIRPERSON: Shri Jadhav, you have to conclude your speech within one minute.
...(Interruptions)
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HON. CHAIRPERSON: Hon. Members, you go back to your seats.

...(Interruptions)
HON. CHAIRPERSON: I have already given my ruling.

...(Interruptions)
HON. CHAIRPERSON: The House stands adjourned to meet again at 16.35 p.m.
16.19 hrs

The Lok Sabha then adjourned till Thirty-Five Minutes



past sixteen of the Clock.

The Lok Sabha re-assembled at Thirty-Five Minutes past Sixteen of the Clock.
(Shri Pralhad Joshi in the Chair)

SHRI THOTA NARASIMHAM (KAKINADA): Hon. Chairperson, Sir, I rise to speak on the Motion of Thanks to the President's Address delivered
yesterday to both the Houses of Parliament. I welcome the Address and take this opportunity to congratulate Shri Narendra Modi for his excellent
performance in the recently concluded Lok Sabha elections. I also take this opportunity to mention that our Party, Telugu Desam Party, is blessed by
the people of residual Andhra Pradesh and they gave reins to Shri Chandrababu Naidu to make it Swarnandhara Pradesh.

Before beginning my speech, I want to bring to the kind notice of this House about the tragedy in which 24 Hyderabad-based engineering students
feared drowned on Sunday in the Beas river in Mandi district of Himachal Pradesh. I would request the Government to give all necessary help to the
families of these missing students.

I wish to tell this august House that our Chief Minister had sent a special aircraft with the State Minister, Shri PNarayana and 37 parents to
Himachal Pradesh to speed up the rescue operations. Our Chief Minister has also pressed our Party leader and the Minister of Civil Aviation, Shri
Ashok Gajpati Raju, to coordinate in the rescue operations and bring back survivors and dead bodies. On this occasion, I would like to congratulate
para-military forces for their great efforts in the rescue operations.

Sir, I am speaking at a time when my State is at crossroads. It does not know where to go, how to go and how to fulfil the hopes and aspirations of
the people of Andhra Pradesh. We have virtually to start from the scratch with a deficit Budget to the tune of nearly Rs. 50,000 crore. The people
have reposed faith on Shri Chandrababu Naidu; and with his administrative experience, vision, and help and cooperation from the hon. Prime
Minister, Shri Narendra Modi ji, I am confident that we will stand up to the expectations of the people of Andhra Pradesh.

The first point I wish to mention is to remind the assurances given by Dr. Manmohan Singh on this very floor of this House towards giving special
status to the State of Andhra Pradesh after the division of the State. This has been supported by Shri Modi ji and he assured us that this would be
done as promised in the BJP manifesto. So, my request to the Government is to immediately give special status to Andhra Pradesh and also request
that the period may be extended to fifteen years considering the financial crises due to lack of revenue.

The second point that I wish to make is about the use of water. Hon. President, in para 11 of his Address, mentioned that each drop of water is
precious and that his Government is committed to water security. He mentioned that all long-pending water projects would be completed on priority.
I wish to bring to the kind notice of the Government that undivided Andhra Pradesh has started many projects under Jalayagnam, such as
Vamshadhara - 2, Thotapalli, Jhanjhavathi, Handri-Niva, Galeru-Nagiri, etc., which are now located in Telangana and Andhra Pradesh.

I take this opportunity to request the Government of India to complete all these long-pending projects on priority basis. I also welcome the launch of
Prime Minister Krishi Sinchayee Yojana. This will go a long way in providing water to the last acre of farm.

The third point that I wish to make is about the proposed Dedicated Freight Corridors and Industrial Corridors spanning the country. I request
the Government to give priority to my Andhra Pradesh State in this regard.

The fourth point that I wish to mention is about the Government's willingness to build 100 cities focussed on specialized domains and equipped with
world-class amenities in India. I request the Government to include many cities of Andhra Predesh in this proposed infrastructure project.

I would also like to request the Government to take necessary steps for the upgradation of the existing airports in Andhra Pradesh to International
Standard Airports.

I support the Government for its initiatives to inter-link the rivers. Our beloved leader Shri Chandrababu Naidu strongly supported this idea. I
understand that some preliminary work had also started but the previous Government stopped all these works. Now, it has come to light and the
hon. President has also mentioned the same in his Address for ensuring optimal use of water resources to prevent recurrence of floods and drought.
Here, I would like to mention that the previous NDA Government constituted a Task Force in 2003 under the Chairmanship of Shri N. Chandrababu
Naidu to recommend measures needed to be adopted to expand the coverage of irrigation and also extend the use of drip and sprinkler irrigation. I
think the Report is dying dust in the Ministry. I request the Agriculture Minister to take it out and implement the same.

Sir, Andhra Pradesh is the only State which has been divided by denying it the Capital. We have no Capital. We have to build it brick-by-brick. But we



do not have resources to build a Capital by our own efforts, so we are looking at the Central Government for help. All I request the Government is to
provide sufficient finances to the Government of Andhra Pradesh for constructing its Capital as quickly as possible.

Andhra Pradesh is having the longest coast. It has a lot of potential for trade and commerce. Taking advantage of this, before taking up the charge,
our Chief Minister has been preparing plans for setting up of more and more ports, increasing the berths at the existing ports, strengthening the port
management, setting up of Marine University on the eastern side of the State. So, the Government of India has to seriously ponder over this natural
advantage that Andhra Pradesh has and explore and exploit for the development of not only Andhra Pradesh but also the country as a whole.

Earlier, while replying to the debate on the Andhra Pradesh Reorganisation Bill, the hon. Prime Minister assured that a Special Package would be
given to the backward districts of Rayalaseema and Northern Andhra districts on the lines of Koraput-Bolangir-Kalahandi in Odisha and Bundelkhand
in Uttar Pradesh. I am confident that this Government would take quick steps to release the Special Package to the backward districts of Andhra
Pradesh.

The undivided Andhra Pradesh is the leading producer of cotton in the country. But there are a lot of problems that the cotton farmers are facing in
the State. I remind the hon. Prime Minister Shri Narendra Modi about what he had said in Guntur district at an election rally. Sir, he said that he
would formulate a 5F Formula. The Formula is: Farm to Fibre; Fibre to Fabric; Fabric to Fashion; Fashion to Foreign. It is a very novel and innovative
idea which will help the cotton farmers of Andhra Pradesh immensely. I am confident that the hon. Prime Minister would formulate this early for the
benefit of the cotton farmers.

I would also like to request the Government to implement all the promises made by the Government at the time of enacting the Telangana
Reorganization Bill and set up more higher educational institutions like the IIT and IIM and more medical colleges like the AIIMS in Andhra Pradesh.

Finally, I only wish to say that the Government of India has to come to the rescue of Seemandhra to make it Swarnandhra as it is a new-born baby
looking for nourishment to become healthy and strong.

With these words, I thank you for giving me this opportunity to speak.

SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): First of all, I would like to congratulate all the Members of this august House on their success.

On this 16™ Lok Sabha elections. I would like to particularly congratulate our hon. Prime Minister, Shri Narendra Modi Ji, for getting a sweeping
mandate across the country. After nearly three decades the people of the country have given him a clear mandate. We congratulate him on his
victory. I, on behalf of the TRS Party, and our leader, and Chief Minister of Telangana, Shri K. Chandrasekar Rao, extend our cooperation to you.

Sir, as a new Member of this House, I felt blessed to be part of the Presidential Address, and I immensely thank the people of Telangana for electing
11 Members of this House from our Party. But Sir, throughout the Address, we were very keenly listening and observing as to what the hon.

President had to say. We were really disappointed. We are the 29t State of the Indian Union, a newly born State but we have not been
congratulated. The entire people of Telangana have high hopes on the Presidential Address. There is just a mere statement talking about the
development of both Andhra Pradesh and Telangana. But Telangana agitation is a 60 year old agitation. It is the longest run peaceful people's
movement under the democratic set up. Movements like this if not respected, there are many other movements happenings in this country, they
might take a different turn. I would sincerely appeal that a congratulatory note - if possible, as I am a new Member, I would not know the rules, from
the hon. President would greatly be appreciated by the people of Telangana.

When I talk about the people of Telangana and the Telangana movement, two names really come to my mind, Sit One is our leader, Shri
Chandrasekar Rao Garu, who had led us peacefully to our goal, and the other is Madam Sonia Gandhi, who has supported us despite many odds,
many pressures. We, the people of Telangana, believe sincerely that, if not for her, Telangana State would not have been a reality. I would also like
to support the Bharatiya Janata Party for supporting the Bill in both the Houses; particularly Madam Sushma Swaraj because from 2006 till date, she
had relentlessly voiced the Telangana issue in Lok Sabha.

As a women Member I greatly appreciate the move of the Government to bring the 33 per cent Women Reservation Bill. This Bill was previously
discussed in Rajya Sabha and has been passed. Now, the responsibility lies on this House. Whenever this Bill is introduced, from the TRS Party, we
would support it and make sure that the same is passed. At the same time, while we talk about the Women Reservation Bill, what the entire nation
is facing today is the malnutrition issue, which has not been discussed or mentioned in the President's Address. It is a great problem because 60 per
cent of India's children are undernourished. It is not only the problem of children, but also of women, who die while giving birth because of
malnutrition issue. This is a great issue which needs to be addressed. This can be addressed by a systematic and sensitive Government.

With a commitment, the Government can strengthen ICDS services. The PDS also needs to be strengthened with sufficient storage . facilities
and effective distribution of the stored food grains. When the Bharatiya Janata Party was campaigning for the elections, they had promised that they
would link agriculture to the MGNREGA. Farmers have high hopes on them but yesterday's Presidential Address does not talk about the MGNREGA. I
just wanted to get a statement from the Agriculture Minister possibly. Through you, Sir, I would like to request that they need to make a statement
on the MGNREGA because many farmers today have acute problem of getting agricultural labourers. It has become very costly. Agriculture as it is
has become unviable. If the linkage is not happening soon, I think, the farmers will be in great distress.

Another unfortunate incident is that the very first day of 16" Lok Sabha, the TRS Party Members, along with the Members of BID, had to protest. We
did not feel good. We didn't want to protest but an Ordinance was thrust upon us. In a democracy, Ordinances are not welcome. We all know that.
From 1947, from the year of our Independence, till date, every time when an Ordinance was introduced, Lok Sabha Speakers have been continuously
opposing them and they have been making sharp remarks on them. But successive Governments have been continuously bringing Ordinances mostly
on the tax issues. But for the first time in the history, an Ordinance has been brought to alter the boundaries of a State. There are all learned
Members here; they would all know about it. Through you, Sir, I would request them to clearly understand that only Article 3 of our Constitution
gives power to either alter the boundaries of a State or to change the name of a State or to create a new State. Many a Member here, I am sure,



have survived the pepper attack and also helped us with the formation of Telangana State. But after the division — from 1%t March Telangana is a
separate State — altering the boundaries of Telangana State should be the prerogative of this House. Done by an Ordinance, it will really set a very
wrong precedent. Through you, Sir, I would request the Government to kindly withdraw the Ordinance from this House. It is because, if an Ordinance
like this is passed, altering the boundaries of States and changing the names, will be a big problem. We have seen a small incident. Instead of
"feren”, they said, "sema awaween’| If something like that happens and changing the names have become a precedent in India, if the Central
Government starts issuing Ordinances for every small thing, it will be a big problem. I would request the Government to take back the Ordinance.

I would like to quote Mavalankar ji on this. In a letter on 17t July, 1954 to the Prime Minister, Jawaharlal Nehru, Mavalankar stated: "The issue of
an Ordinance is undemocratic and cannot be justified except in cases of extreme urgency or emergency." Sir, there was neither an urgency nor an
emergency. This particular Polavaram Project has been pending for the past 60 years. For the past 60 years, a number of times, tenders were called
for. A number of times, the tribals have protested against this and it was cancelled. But, then, since there was no urgency, what was the emergency
of bringing the Ordinance? It is very unfortunate; the very first Cabinet Meeting of the NDA Government passes this Ordinance. This has definitely
not gone well with the people of Telangana. Now the NDA has a full majority.a€} (Interruptions)

HON. CHAIRPERSON : Please sit down. Nothing goes into record except the Member's speech.
(Interruptions) 3€; *

SHRIMATI KAVITHA KALVAKUNTLA : If need be, alteration of the boundaries or giving away these mandals can be put in Lok Sabha for discussion.
... Interruptions)

HON. CHAIRPERSON: Please sit down. Please do not disturb her.
...(Interruptions)

SHRIMATI KAVITHA KALVAKUNTLA : Through you, I would like to say, 139 villages of Telangana State have been given away to Andhra Pradesh in
the Act. That is there. They are all submerging. ...(Interruptions)

HON. CHAIRPERSON: When your turn comes, you can say. Please sit down.
...(Interruptions)
SHRIMATI KAVITHA KALVAKUNTLA : But, the seven mandals which are not in the submerging areas, are all being again transferred with an

Ordinance. What was there in the Act? Those 139 villages are a different issue. The seven mandals which are not under submergence, they are now

being transferred with an Ordinance. So, our sincere request to the House is this. On 1t March, the Telangana State has been formulated. Now for
altering the boundaries, I believe, there should be a discussion in the Parliament. Enough time should be given. You hear out everybody. Through the
House, I would request the hon. Prime Minister to call for a meeting with the four State Chief Ministers. This is not an issue between Andhra and
Telangana. Kindly understand; this is an issue of adivasis. I would like to quote from our President's Address.

HON. CHAIRPERSON: Madam, now, please conclude.

SHRIMATT KAVITHA KALVAKUNTLA : Sir, just give me one minute. He says, we are going to introduce a Vanbandhu Kalyan Yojana. @st seren & aeen
2 Ry anfearsfl sere sfifder 2831 e 3orept aweanur dem; Here we are talking about submerging more than two lakh adivasis not in one State but in four States,
namely, Odisha, Chhattisgarh, Andhra Pradesh and Telangana. It is not only Telangana's problem. Odisha has gone to the Supreme Court;
Chhattisgarh has gone to the Supreme Court; Telangana has also gone to the Supreme Court. We are not against the Polavaram Project.
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We want our Andhra Pradesh to get water. The only problem is about the design. There are alternatives available. None of the alternatives has been
explored.

There are some primitive tribals. According to Schedule (V), President is supposed to be the custodian. If he himself gives an Ordinance like this,
then, I do not know who will save them. We request through you to the Government and to the Prime Minister to withdraw this Ordinance.

Out of these seven mandals, which are being given to the Andhra Pradesh State, there is a power generating station which generates 460
megawatts of power throughout the year. It is a Lower Sileru project. This originally belongs to Telangana. It is not even a part of submergence.
Now, it is given back to Andhra Pradesh.

Sir, there is a very famous temple Bhadrachalam Srirama Temple. There will be no way left for the Telangana people to visit the temple. It is an age-
old temple.

Sir, kindly see that these seven mandals are with Telangana. Sir, Polavaram project has already been given the status of a 'national project’. We
request the Central Government to take up R&R responsibility and the seven mandals be kept as they are in Telangana. It can happen. There are
alternatives.

There is one final request to make. We request the hon. Prime Minister to take an initiative to call for all four State Chief Ministers for a meeting,
arrive at a consensus and take a decision.

HON. CHAIRPERSON: Hon. Members, if any member wants to lay his speech on the Table of the House, he may do so.

Shri P. Karunakaran.



SHRI P. KARUNAKARAN (KASARAGOD): I would like to participate in the discussion on Mation of Thanks to the President's Address in the Joint
Sitting of Parliament. The hon. President's speech should really be the policy declaration of the Government. This should be the blue print of the
policies and functions of the new Government.

Sir, sad to say, this is only a statement of intention of this new Government. Many of the issues touched in this speech are really a repetition of the
election manifesto of NDA. Of course, there may be promises that could be made by all parties at the time of election. But when it comes to the
President's speech, it should not be a general statement or a statement of intention. These promises should be translated into action. But it is
absent from the Address of the President. That is the first point that I have to make.

Sir, no concrete programmes are drawn. Policy based analysis are not seen. Even there is contradiction of priority in various issues. We see at one
page that you are giving first priority to electricity. But at the same page we again see that the first priority should be given to the railways also. So,
the contradiction of priority has become the special feature of this speech. It is true that you need time to realise as to what are the most important
issues. I do not disagree with that.

The Congress Government has lost power because they have been pursuing anti-people policies during the last ten years. The first among them is
price rise which has affected all sections of people. The main reason is the rise in the prices of petroleum products. The Congress Government has
made a record in raising the prices of petroleum products. They have increased the price of petrol 23 times. They have also removed all control over
diesel. When this Government came to power, I thought that your first decision would be to reverse the petroleum price. But you are following the
same policies that the Congress Government has followed. I remember when Sushma Swaraj ji and other BJP leaders have been making inspiring
speeches against the Congress Government.

I would like to ask this Government, what are you going to do to with regard to the price rise issue. It is not at all up to the mark though they have
got such a big majority.

Sir, corruption was the major issue on which the UPA Government got collapsed. We had discussed these issues in the 15" Lok Sabha. I witnessed
this. There were discussions held on 2G spectrum, Commonwealth Games, Adarsh Society Scam, Coalgate and many other issues. Not only we, the
CPM Members or the other Left Members, even the BIP leaders had taken up the Report of the CAG. The Report of the CAG made it clear that 'the
uncontrolled independent functions of the monopolies and the private persons had led to these types of corruptions.'

But what is this Government doing now? The statement has already been made that they are going to permit 100 per cent FDI in Defence, 100 per
cent FDI in Railways, in communications and other industries. So, now, what is the difference between the Congress and the BIJP? When they were
in the Opposition, they were criticising all these policies. But now, they have already stated that they are going to follow the same policies that the
earlier Government had followed.

Sir, India is an agricultural country. Majority of its people depend on agriculture. They have rightly pointed out that the situation in agriculture is very
serious. The reports of suicides in various parts of the country have also been rising. What measures the Government would like to take in this
regard, is the main question that I want to pose to them.

As far as agriculture is concerned, as stated by many other hon. Members, the farmers need to get the agricultural loan and also the remunerative
prices of their produce. Besides that, there are policy issues. I know that in Kerala, last time, the price of the rubber was Rs.250 per kilo. Now, it is
Rs. 135 per kilo. So, there is a loss of Rs. 115 per kilo of rubber to the farmer. What is the reason for this? It is the uncontrolled import of rubber
from the foreign countries. I am not against import or export. But there should be price stabilisation and assessment. When there is sufficient rubber
in the domestic market, you are importing rubber! It is not helpful to the rubber farmers. Even some of the rubber farmers have committed suicide
also. So, this is the main issue, which they are facing. In this regard, the Government has to clarify whether they are going to make any changes in
the import policy that was in existence earlier. If that policy is continued, I am afraid, you would not be able to make any change in the agricultural
fields also.

In his Address, the President said that the future of the country depends upon the crores and crores of youth. Of course, it is a very attractive
statement made by the President. But what is the programme? What steps the Government is going to take in this regard? We can make any
number of generalised statements. But what steps they are going to take, is not mentioned in this Address. In the earlier speeches of the President,
we have seen such statements, but they are absent here.

Sir, with regard to education, it is said that there should be changes in the education. As far as the education sector is concerned, the primary
education to the higher education and also the skilled education, become expensive to the ordinary people. It is not possible for an ordinary family to
go in for a higher education of their children. It is not only the question of quality of education, but whether the poor people would be able to go in
for education, has become a major issue. There is no alternative policy or steps that have been mentioned in his Address.

Though in the earlier Governments, they had said that they were going to give scholarship through the banks. Even that is also not stated in this
Speech.

Sir, the SC/ST and the OBC sections are still living in very sympathetic conditions. The Sachar Committee Report was discussed in this House in
2000, in the 14" Lok Sabha. I was also there in the 14t" Lok Sabha. The BIP people at that time were not cooperative on the discussion on the
Sachar Committee Report. According to the Sachar Committee Report, 90 cities of this country, the conditions of the minority people are below that
of the SC/ST people and in 370 cities of our country, the minority people are not getting sufficient amenities and other benefits. You see, with regard
to job opportunities, 1-2 per cent is the representation of the minorities in IAS, IPS and IFS.
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At the same time, what is your approach with regard to the Sachar Commission? You said about the minorities. The Sachar Commission had given a report
and that was discussed in this Parliament. Some of the States have implemented it. I want to know whether the Government now believes that such a report
is essential. I think your approach has to be clarified in the reply.



Atrocities against women and children are increasing in various parts of our country. At any cost we have to give protection to them but no concrete
action is proposed. Is the Government preparing any new law? How can you strengthen their security? On the issue of atrocities against women and
children, we cannot believe everyday we are getting reports not only from one State but almost from all the States. So, a massive education and
stringent action is necessary, and also at the same time new laws should be imposed. What is the approach of the Government in this regard?

Sir, we have been discussing various measures to strengthen the judiciary. There are issues of the selection of judges, appointment of judges,
transfer of judges and also their salaries. Now, all these decisions are taken by the judges themselves. There is a demand for the appointment of a
National Judicial Commission. What is the approach of the Government? Some suggestions have come. Even now, as far as the common people are
concerned, it is not possible for them to go to the High Courts or to the Supreme Court. What we need is free litigation approach which the
Government has to initiate. Without going to the court, without giving huge sum of money to the lawyers, how can we take up this issue? That also
has to be taken into account. It is not only of the salaries of the judges or the appointment of the judges but also, the common people need to get
justice. That justice is not possible now. That justice is possible only when they have money with them.

The Government has said that the economic condition of our country is grim. It is true. The GDP growth is less than five per cent. Tax collection has
declined. Here, what measures the Government is going to take? Black money and corruption were the main issues for the de-generation of the
system. The earlier Government had given exemption to the corporates. I know that in every budget there is a column. We know that. That is the
tax forgone. Tax forgone is not for the common people but for the corporates....(Interruptions)

Please give me two minutes. Last time also, lakhs and lakhs of crores of rupees were given to the big corporates. It was not for the common people.
So, if you are going to the same issue, then there is no difference between the earlier Government and your Government.

Crores of workers are engaged in traditional industries such as Khadi, beedi, coir, handloom. The wages are very low. A large number of them
are women. The number of days they get work is reduced. When you thought about hi-tech industries and modern cities, nothing is said about these
traditional industries. Crores and crores of these people are still in very, very pathetic condition.

Sir, as you know well, there are other sections. In this House also, we discussed EPF pensioners who get Rs.10 and Rs.20 as the pension per
month and Rs.100 as pension per month. We had approached the earlier Government but no action was taken. Is the Government ready to listen? It
is because all the parties have come together to give benefits.

Railways is the major public undertaking that we have. There are about 14 lakh employees working but now you said , you are also going in
for PPP and also FDI. The public character of the Railways is really the reason for the success of the Railways. If you are going to privatize the
Railways, you should know that this is the symbol of the national integration. So, such issues should not be taken up by this Government.

We witnessed terrorist attacks, Naxalite violence and also insurgencies in various parts of the country. No doubt, we have to take security
measures. But, at the same time, vigilant and corrective measures are also necessary.

HON. CHAIRPERSON : Please conclude. You have taken too much time, please conclude now.

SHRI P. KARUNAKARAN : Sir, please allow me to place only one point, which is with regard to Kerala. This issue is not only alarming for Kerala but
also affecting seven other States. This is with regard to implementation of the Kasturirangan Report and Madhav Gadgil Report. It is not only myself
but, I think, the States of Maharashtra, Goa, Tamil Nadu and many other States have been demanding it. The Government has to go for a new
proposal and consult with all stakeholders of the States and also with district panchyats and others.

So far as these measures are concerned, we know that 4352 villages with a population of about 53 lakhs are covered under it. So far as Kerala is
concerned, 123 villages with a population of 25 lakhs are affected. I hope, hon. Chairperson, Si, you will also be interested in it as you also
represent that State.

HON. CHAIRPERSON: Please conclude.
SHRI P. KARUNAKARAN : Sir, I conclude it here with my last point.

In this election, this Government has, no doubt, got the majority. On behalf of my party, I congratulate the President and the Gowt. as it has come
with single majority. But, at the same time, you have to bear in mind that 69 per cent of the people are not in your favour. Only 31 per cent people
are in your favour. So far as the Congress is concerned, it got 44 seats, which means that it has got a share of about 20 per cent votes. It is true
that 10 parties have got only one seat each whereas five parties have got two seats each. We, the Left, also have got the set

back. This is a new phenomenon. So, here the Government has to see that the secular character of the nation is very, very important. That secular
character has to be really safeguarded. We have a large number of languages, religions, castes, sub-castes etc. So, this issue has to be taken into
account by the Government while giving priority to your policies.
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* SHRI VINCENT H. PALA (SHILLONG) : I oppose the Motion of Thanks to the President's Address for various reasons. For the first time in
Independent India, a President's Address is a just a compilation of the slogans of the Prime Ministerial candidate. Elections generated hope. This is
the second round of generating Hope. How many round of Hope you are going to generate before you are drowned in Hopelessness?

This Address does not lay down the road map for realizing Hope with which the youths of the country voted this Government in. If you subject this Address
to a referendum, certainly you would receive a resounding "No" from the youths who do not have any more patience to wait.

You have again repeated your election slogan of "Skill, Scale and Speed". Your Ministers because of their low qualification do not have skill.
You Ministry is not in full scale. You are yet to perform your preliminary functions as Prime Minister with speed. In a fortnight, you have
demonstrated you do not have skill, scale and speed. Instead of these empty words, please fill your actions with substance and spirit.

Now you have removed the GoMs and EGoMs. In their place, you have constituted some expert Committees. You have just replaced one body
by ancther body. Where is the improvement in speed? You have issued some commandments in administration and to your MPs as though these are
very new things. These are already in place. Administrative reforms cannot be in this kind of bits and pieces. They must be comprehensive, all
pervasive and penetrative. Superficial instructions have always failed. People of this country are still grateful to Madam Indira Gandhi who brought
about discipline at work place. Indira Gandhi's "Less talk and more work", if not greatly succeeded in Government Departments, have taken deep
roots in corporate work culture. Let us therefore be practical about our administrative reforms. Hon'ble Prime Minister said that he would not be
vindictive against Government institutions, but still, the first strike at the Chief Election Commissioner by the IT Department, raises eye brows.
Objectively should not only be done, but should also be seemed to have been done.

I recall the golden days of Rajiv Gandhi who took the country by rapid strides to the twenty first century. Digitalization of work, the five
technological missions, the anti-defection law, law for protection of women, laws for protection of SCs and STs, various advancements in science and
technology are creditable only to Rajiv Gandhi who lived with us just two decades before. The credit of fast tracking the country's progress on all
fronts goes to the young Prime Minister Rajiv Gandhi. The credit of fast tracking our country's economy during the difficult years of global recession
goes to our sagacious Prime Minister Dr. Manmohan Singh. He has been a silent worker and a silent revolutionary. Your own Finance Minister has
congratulated him. The electoral numbers in this House is not a rejection of our good work but an opportunity for you to avail a chance. You have
now come with a bang, but I am not sure whether you can sustain the fire, because we are unable to see any spark in this President's Address. My
worst fears are that you may go with a whimper.

You have talked about the East not having been developed that far. During the fifties and sixties, the Dravidian parties used to do this politics
of "North is always ascending at the cost of South". North-South politics is now gone, the East-West politics is taking over. But where is the concrete
framework for developing the East particularly the North East. There is not a whisper of bringing permanent peace to the conflict zones in the North
East. You have appointed everybody in the Government, but you are yet to appoint an Interlocutor for the Indo-Naga Peace Talks. That is the crying
need. People have suffered for six long decades in Nagaland. There is still fear in the state. Factional fights often disrupt peace. Common man is yet
to come out of the unlawful taxation in the State. Political leaders are deserting the State for cooling their feet in the capital. If the Prime Minister is
seriously interested in peace, his first task should have been the appointment of the Interlocutor.

On the other day, a lady was murdered in gruesome manner before her own children in Garo Hills in Meghalaya, my own home state. Heinous
crimes are being committed on innocent civilians by the militant outfits. The State Government is in need of intelligence, investigative support and
also funds for tackling the militant menace. Instead of clubbing Ministries and diluting focus, this Government should have created a new
"Department for Peace in the North East" so that security, intelligence and diplomatic experts synergize and tackle the crisis caused by the



insurgents and militant outfits. The Constitution of India and the laws of the country need to be expeditiously reviewed as they are in total mismatch
with the societies in the North East. You must have a special approach and special focus towards North Eastern States in view of their small size
and rich ethnic configuration.

Someone in the Government carelessly and casually sensationalized the debate on Article 370. States in the North East and some states in
the mainland also enjoy special provisions under Article 371, fifth and Sixth Schedules. The debate should not be on whether these special provisions
should be continued or not but on how more effectively powers, particularly, political and economic powers, be devolved to the lowest tiers of
governance in these States. I want the Prime Minister to give us an assurance that article 370, 371 and other special provisions for the States
particularly for the States in the North East will continue and the powers and special status under these provisions will be further strengthened.

Everyday men and women from the North Eastern States in Delhi and other capitals in the country are victims of racial atrocities. Prime
Minister used the murder of martyr Nida Tania from Arunachal Pradesh for his electoral gains. Almost three weeks have passed. No system,
administrative or legal, has come up for effectively protecting the boys and girls on the streets of the National and other capitals. There is no
statement in the Address about the Home Ministry's Committee, whether it has worked or failed. If this is the attitude of this Government, this is an
example of how Hope from this Government has plummeted to Hopelessness. How can the North Eastern boys and girls will trust this Government
any more?

There is a deep sense of insecurity amongst the Minorities in the country about its approach to them. Christians particularly fear the worst
days of burning of bibles and churches as it happened in Orissa and Karnataka. Missionaries were burnt to death. Similar fears linger in the minds of
other minorities also. There is a talk of vindictive scrutiny by Government authorities of NGOs and Church institutions over foreign funding under the
FCRA. False cases have been filed and Christian institutions have been harassed in the past. This does not auger well for communal harmony. This
nation belongs to all Hindus, Christians, Muslims and others. There should not be any hostile discrimination towards any community. I want the
Prime Minister to give the Nation a firm assurance that unnecessary harassment of Christian NGOs receiving foreign funds under FCRA will not be
done.

Before I conclude, I would like to urge upon the Government to pay special attention to corruption in judiciary. Judges should no more be
cherry-picked. They must be appointed to High Courts and Supreme Courts on the basis of All India Examination, as judges in the subordinate
judiciary are appointed on competition. The powers of the judiciary must be pruned to mere interpretation of laws and not extend to scrutiny of
public actions, policies, programmes, etc., Judiciary cannot reserve to itself power to appoint Committees or Court monitored investigations. As
investigations are separate from Executive, investigations should also be separated from Judiciary. Unless judges are punished for causing delays,
there will be delays. Parliament must freely discuss conduct of judges and complaints of litigants so that the reforms in judiciary are people-centric
and people-sponsored. Independence does not mean insulation from criticism particularly Parliamentary criticism. Judges should be made squarely
accountable for failures of timely justice towards the litigants.

Lastly, I request the government to initiate a host of Parliamentary reforms. The Rules of Procedures of both Houses must be thoroughly
reviewed for simplification. Technology must be freely infused into the functioning of Parliament. Questions to the Government must be entertained
and answered on website all through the year regardless of sessions. Private Members' Bills and resolutions must be accepted by the Government so
that Parliament becomes an institution of action with reward for performance. Committees must be open to Public and Media. People must have
access to committees so that their specific problems stand ventilated through Committees. Committees reports must be mandatorily discussed in
the House and the recommendations are adopted. Time should be equitably available to each Member regardless of the party to whom he or she
belongs. Houses and Committees, through video sessions, function without assembling at one place. This would save time and travel cost.
Parliament and Committees should not be adjourned for too long but should be summoned not only by Government but also by a quorum of Members
so that representative institutions are freed from the control of Government.

The BIP has spent huge funds during the recent elections. The Prime Minister wants babus and politicians to be above board. Will he himself
volunteer and submit to this august House an account of the money spent during his campaign? If he does so and if he submits to the scrutiny of this
House for the moneys he spent during elections, then we would accept that he is really honest in his public life.

As the Address does not have provisions for any of these things which I have just spoken, I oppose the Motion of Thanks to the President's
Address.
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* SHRI RAHUL RAMESH SHEWALE (MUMBAI-SOUTH-CENTRE) : I am a new Member, a first timer to this House I come from Mumbai with
the blessings of Maharashtra's all time great leader Late Shri Balasaheb Thackarey ji. I support the Motion of Thanks to the President Address
moved by Shri Rajeev Pratap Rudy.

The address given by our Hon'ble President yesterday in Central Hall is a visionary of the policy framed by the NDA government under the able
leadership of our Hon'ble Prime Minister Shri Narendra Modi ji. It is true that this electioin has been a hope. To achieve the goal of hope in true
sense, NDA Government will work to fulfill the aspirations, with the involvement of crores of people of this great country. The slogan given by our
Hon'ble PM is 'Ek Bharat-Shreshta Bharat', we will extend our full support to achieve to make Shreshta Bharat. We will work together to re-establish
the credibility of the institutions of democracy with the principle of 'Sabka Saath Sabka Vikas' with our active participation.

As Hon'ble President said I quote 'My Government is dedicated to the poor', I would like to mention that I represent a constituency of Mumbai in
which the poorest of the poor population is putting up. I need support and help of the government to alleviate the poverty and upliftment of the
down-trodden people of my constituency for which I am planning to raise lots of issues in this regard in future. I need full support from the present
government which has not been given by the previous Central Government and present Government of Maharashtra.

More than half of the revenue of the country is earned from Maharashtra and Mumbai in particular. But Mumbai has been neglected by the present
State Government. New projects are in the line, waiting for approval, whether it is environment issues, Central aid or projects submitted to the
Union Urban Development Ministry.

I make my humble request to the Government to give special attention to the problems of the Maharashtra and Mumbai in particular by granting
approval to the pending projects, whether it is urban development or railway projects, especially suburban railway of Mumbai.

I again support the Motion moved by Shri Rajeev Pratap Rudy and assure our Prime Minister to extend our full support to achieve the agenda of NDA
Government.
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wedfts 3 forepier s woatd dizdl O @iz 3 @1 o1dl waar em, vtz A foriel s Braxl & @iy 3 w1 a1dl waan e anfiae 1 Jgar &, A & Irsweftfis ga &, woalldt
ufEet B @iy 3 aoft B ordl dvem; ad 1990 3 S Sear 3ot U2 @16 o1@ A, S 3EITerdlI AR Jol U2 g &, IAB al¥ A woft s o1l den e, da wai eeiforztera aclt s
oty e, Rl @ geiforatigren ne ordl am & oft, St aal Uz Bogall &1 fordlar acen 21 2t off, 308 aIe=n I a1 &1, 361 a3l Uz aveoll R ST 381 2N, dd @ ofdl dler Fa1 o)
Uscll a1z g3 & o A1z dord & siuret 3 o1 I gl arcl $fSor Jonfagior iz crethI-U-ARMEI & Jdwarteril uz s oe o & 3l I v oft st s I ice ordl
g Al & 3z -3 g off qw & orn & 5 goralar spR Sa-wmedftz A5 sice Rt @t Zen A o1 @wedfld ulddl w1 gem, Bied ad 1990 3 308 & w2 A, 354 B
arepefir 3 Agzrer w2 e orn emy 25 aul & g e oft A wmemaEier H Rigeft St @ &, Iorer yeratwr dem anst A FATSr A5 AT AuSr TA 3 S Tdw@ woatly B g
JAyeiiens iiare aolon a ad 3 vasdl Jfi ARSI DI U ol Fa+U A6l A9 202t AR 3 adt smea &t et azdz geft) =g @R & sweuar & i pon 33 =a
3t @t oft st

a1dlGe, 3 o aigens As ar¥ 3 weon arear g ...
oft I13t91 Fotel @ orurel A5 (121S 81y 3 Goni el #12 a1C &)...(ceereron)

@t anfereirer @ amu 3o g, g 331 w3 oft @ .. (@Riemer)



walG, i wEed B @y I weon ATEA g ... (Raurer) AAIG, FEowS AT HECTaR veb gAY B g &) 3 Sor 3 e - 1 siie adte - 1T speerars w1 v yeftes aor arn e st
HICIAR & U 3 B o1R-o1Y PDIIE ARTO! 3N 912 #eens agdl o) 7191 ans &, ad 2009 3 acercllor yarewid]} sft o s2fl sicer 3 diuon & <ft 75 100 Reit & sice s
o Y Rrifye a2 A3 Rcrar 100 ot Braser o1, argons Brifyer ord 5§ So1 3 cllor sz 3 12 33 Gandt aicfl, o viotra A gor a2 3 3, az At g4 &, A avra Ricendt
off f5 391 @1 3ol 213 a1 8, Welool AS 8l &, IIPR b URT 1l Bt @I @mzen ol oft | IpR 368 Fdle-wAwa ol 3 g ms fwe off 3 2 o w gt aws
el fwerar anfder @waddl o 2@ ety aner A R & el sTer gfts A At fper & B &0 wideng oY oft BrIfF ©%@), semEd sz wremaenil & Raemw @st
rlad ¥l sz et & are 3 spft 3 St srcasel P oI W 8, $A JAIPR of usdl A 3Tl Bls A @2 & & [p 3P ¥R AeRe Al &, s G wael a2 3wt
IS JCIT YHIT USTI 3, A6 A1 I fore Asriar sft w¥eft, 32 fore dere 2efl, s ara @ clep2 A2 uadt 3 @ aweft dardt graw @2 gbt §

331 391 3 'SRI SISl SRT fe52Tel' W5 oIIT N el (Suaerel) o1 O Gy yurel Jidft Aelofter off et agige o} of 218 ot foen ey Srareil <t ferfer @ &) 521 So1 & vp
Slol¥el 3P SA S9l &b 2811 Jcfl A wad & 5 Sor 3 Jzen denfen Sleft arfdw aeifts ad 1999 & ac a1 el o @1 off Ascagul Iucfiee sl odl B 3a @y 3 dendl o6t
Sieft aifde, @ wor oidl e oan Ser & amwl B Sworeer @ Sor & yurel Ficfl @ e fraer B fwe #Asgy e usar & witbeamer 3iiz dior SI3 uSIRRN @ S gu
sarl 21 denfye Ao doft aifde; 3ER g A & Al sy ur A, dlol f&or @I slen-areG &) 3 Slolcl @ AR A Usc! FepIgl U2 Aot &m o & Jorbl soa ferfer
afeld GE2AM2 308 AAMI9N U2 il [ sirar & iz ot &t Aeir @l sdtcaiaa foen i &, 3old #ailact @1 dlST Sl &) Gl (2w [Uwel G aul 3 s dor Jf uia e A off
SelrGT vl of acases & 8) @ AR Rzl & ar i o Sl wiolfer odl e w2 ... (craeror)

HON. CHAIRPERSON : Let the member continue. Please wait. You will get your turn. Please do not disrupt like this. This is not a correct procedure.
There is a system. Let the member speak. ...(Inferruptions)

oft arater Foter : off &%, Bis ot gemas: answ ... (cawnar)

=t srfSeeroirer & waral wdrol fven &) @a oiaroll @it oft o 39, wat Jo1 As Rseroll @t oft swarrer &3, (remor) &at cloll of S areT Y i fven &) @A 53 SO s ardkal
@) AFATel 3, SAdTell @3 AFATal &3, Rp2arell @l oft aewrer &9 sAfere s Sor A Srarell @Y el Sat B fére St &er 31 A Steret AL, Rig W aiy A wad A b Serea
4.2, RBis e @2 22 &, sore 4.2, Bis us we 3@ &, A oller anat wal &) s al o1 dgar A, wdl Rand & ol 3 &) afwar sereer 1.3, Ris vas asanfor abvw aicfl
=u 3 dor ot Aar A e I e arorofler yemor aicft Sht o st Sor A ydfere sl & F2en ale Rorr B e 308 secauel siorern o1 aifica ot B 3) 26 Sor B Srarell @1
JAdaTar &)

a2 g 391 3 aneeEd Aewr ) g oft B awer w3 F) wal o1 oft 3 gu F) gor Mt wad A @ sa o 18 ga w1 anel dar w2 3@ &)...(cawmer)
oft arsfor 211 Areraner : ag anc oidl en, 1Y eft)... (caenor)

eft snfezromen 1 ag oY Jqwen Sff & war en o Act, 24 sa 6 cidt axft &, aner ol A 3., (cerauror)

oft 2dtor Rrerst (et Reel) @ sta o1 St B Sienr erer Bred dtar &Y anr w3 & ot A oft ot arr ... ()
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arecufer Sft aor afdramuor aft so1 @y @Y wsl St &) Iodior S At @t war & 5 3@ g S A oarer smcarsean ordl wyen| Rpaer A Jor 3 Rcon 3 eny X g @
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fRoareil & ary 3 2Ndeft, i3 Ry sweefler sioren wrdl 3 oiepea areft Frars 31 Yoz @1 wrt @2 ofl 2@ &) #e ySer A, IERET AR, ol ARl of Rewel & Ba & an
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a1 el Gian den dog 32 sl B Adel @, aid ag sof el @ Al @l & e e R uRug &), sineitde ufue 8, sor #idl @1 Aa2 3wRler Wb, Jod
gorsfifaer @b & dog, a2l & dia dacr Hdu goo 9 O Rord & vl U2 3PRIE B, S91 B 30 aiel¥] o srcafoniz gomisl, sa Su b oilsiarel & e Asere
I Ystol BE), S HPeUoll B AT UG AP el ORI yrasr w2 268 3 ale 2rgufft St a1 aifdiamaor sor 2w arel a1 secrz oft e §)

salger, aecufer Sft b arfdmur 3 oo sfic @ @1 Iedix foen arn 3 ag s & 5 531 91 31 Arwdre, SIadiedrs, ACPINAG & Hel g1 dor Al 31 Biuddy e fére
uehlga wrlaw AR 8 &1 andwars, siadaas a1 [uaft goor & scenaae & Awer Rl yor o wsiar ad o), eor o us wuw w2 G §) g del o
A @l de do O A siisw: ol dun gdad! Rl o $1 yor ot wrl Ryar e sicimae o dic do O 202 sisos, Asisd O ARR 12 g9 O [xiser &t ailz
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JACEIAAIG @1 &7 Slfel 32 Asrsd B A2 3 o, cifdpor s O ifderer, smea &t crzen & fEg aPR @i B 3o @1 garRt wwen, i 32 agiea odf fven siem;
... e

aale, o & wemn & Raamw, ama & Raemw spr @1 A9 id et & Refer 3 aan 8, at e 3ot 32ft a3 grevraen sft ot i 331 acdt & e grach),
§31 TSI A5 AT DI of AT T181 A AWl 25T &= &) amyeiRins Goif b Faenw oft sre12 oF e w1 2 [z &

ActGe, GaT ol 302 YS9 A 3IRY 3) 3712 ySel 3 ol aut B clerer 3G 2 A 3ifirr 991 gu &) PR A Ay sid-adt set 37, df us cener e 2 A st s axdl §)
agl w2 agl wem Reafer 8, sirere &, srerdr & del uz o1f [l & ar ot erel b e denz ordl 8, Rt B 2mer owrer weot @ ez ordl &) 521 Yooz Bt R @l
agl U Siai IR I Jol Gonged B e 7St 81, ot ool asi R ft oft enfifas Srerr w2 gaet @2 @A G, Rodt oft enfdios smElSol @I Sl Aaver @1 g DT
A Bl 32 1 AR Jorb wel WSl At gf [Gag &l 3, Al asl w2 gor: ageizern AdfarEn @l fvr wu 3 yanfda Rven sn 2asan &-- JsuwenR ol gon, dexcdl o dan,
WIS T Goll, TTXIoTS; M1 Goll, HoldiG T G 31 Yool I 3G gu aamT By el W gu o1, 3¢ A A afte Fereil uz gu &3t 321 ara @t yofsla @2 &) yder 3 arfemer 3
St e ael 61 &, 3ual dory 4t 3% dlen fis fper ywre it reoi &f &) usedt arr Wog @z o JAsmar dlen yria Rsen &

531 g9l df ARTeIey W1 J@dtel Bloll arfeéy) s ot ol Afeen a1 et glon, Jorcht 281 Befl, W of Iof I ardl @I Aol ol Y fipen &) 3 sidrer &l 3z A ePIar
gol ardi u2 ofarR 2xit o 28 8) dor & areif¥o! @1 ugedt ar gt & &1 & b 521 g1 3 oIS R &, RN o 8l odf en v @1 R 8, awifds dog, R &t
artgdt ¢t 312 ygor A SeeRel 81, 98l 3RISKDI 8l, cllel 913, dIé P 8l, Aifdbel A1 U2 Wi ard Jolol aIell ofdl 1)

3191 216 & 281 3) 33 IXOR ol wal & 5 g1 3230 S91 B 3[c2 6! AIel 2 3 527 YR B wazen w1 & o162 & @ o1ia gl & Aaena @t g w9y 100 sard Bidt &9
Gor 3 ardll 3 g3l A yeRor s2fee dlen & awiifds endl 3 gferndt Ffdems ol &, wsw adl &, Rl ordf 3, uolt ordl &, sroer e ol &) safere s s dcuma W M



B! 31T G D JATH DIl B ATl &A el 24 1 forelt & 3 ySor 3 &9 el safen sl Broeh a=ifs asi v swreac uel o Slidt 8 as Befir asi v 3 @t
HR-ar He-uia e agi w2 fsredl frer 28 ) sw o s & Rt B arer w3 38 &) saffmwe s wor & A art @ &) =9 Paer o Regsll @ xmen &, vo Fared w3

HON. CHAIRPERSON : Unless you make it short, your own friends will not get time. That is the problem.
... Interruptions)

<ft anféreromer @ gt AP Ruwrar ) ...(mxerer) s Sor 3 APNEE FAGIAT aa OB ol 3T b, o T v Tl el $A o1 b aloc ol J9 s J9r B
w2 3wl @1 acar fasaft a uferas Fpar 3 uden, el crxl &t Gl & afie g3 Sor @1 srdta @1 acan 3 e 3 uden, Sl W gferendt Fyfernd ol E, oral s waer &, At
forgres o, aifey foreres &, At e gfrndt Jfend ordl, sar Sor &t Rmerar ama e 3 grew @2 3 & i s ader foten ofifer el &t ar wodl srlt 3) 321 aecler g oot
Uy Sor b uf¥iger 3 emor Bt anaersar &) and.amg. & dsaer uid = B sPEl 2 o, aftw &3 e O and.and. . B9y &v wow 3 and.am.va. BT Ay &2 wow 3 Fares ot
elte 31 vaat dial) Aroroit=r sicet feE aened oft of wrt fee en, guerid} s Jsa 2dsen arlt sril off, sa-sia @Y s 3 sitse! & ) ®: Ireel 3 vra @& &) ad 2004
it o od s, v de 8 oY) suel e war 3, & 82 e A WA ot 3liz rer-Arer wap et Farzer ofifer yor: ez @l S Rrara 3, # s3 @i @ we Awr §)
MpE of 26 7E Y ol feRN e Jfy I arg I AenseA &t WD B AT At At A v ar fen em 3 3 A @ we wwa g [ e 26 7 3 am aw
$3Abensiear iz dacz ais RBoflor @ dw: wemweiler aes wd}l dor-dior dodb sl w2 g &) o 3ice ol @l &t vw asua 3 Ja 3 AbosRa 3, oy A,
atenan? A, Rrvarsiforen 3, sy 3 an daes diet BofiSer 3 maal arct 3ot eliell W fér, Fo1 acdl & fére 3615 aig? vw asuel & B &0 Jordb e gw w2 21| anar Jas s
eltor 301 8i9Y, S Uy anga adles A &fdY, o off st Farzes dicfl sarea Al A awer Jow @ 3 arewicr A s BA s FwFAr w1 Awmenet Aon? .. (crauer) Us 39 B
gfer crsuer| s sl dact yenrercfl 3 & eidl, 3ords g¥ aiftuiua A sicz Sud o waxdt g ... (wraemor)

oft Frater ool & FAmufer aAGer, At atel fern arn &) ...(cwreErr)
HON. CHAIRPERSON: If the hon. Member yields, you can speak.

...(Interruptions)
HON. CHAIRPERSON: The hon. Member has to yield.

...(Interruptions)
HON. CHAIRPERSON: Our custom is that the hon. Member has to yield.

...(Interruptions)
HON. CHAIRPERSON: Please sit down now.

...(Interruptions)

=il anfdeeromer @ 21 391 W sice 3 Fare oftfer B Fner @ w2 2@ B)...(cuaumet) sk d S Paer v art weeft 3 Jo1 A v yurowicf A off A, Riodiar wer en Rp o1 B
el U2 e @ & &) Aftvol v IR &, ol war an [y Ser ¥ el sz Jor b Rora w2 s Jor b o6ld w1 5o 3 ...(wauer) d91 5 adld B e uas
R Aafla &) 3a Adcue B 2w s AR o a2 7 §) 3, et $21 @ w2 Aol w9 ot grr g s yroma ot Aeeder wwen §) vw sfida, siffiefter aie 2eg
HIeT Wollol b fere " vy sirear-geo o " &l dAwedon B e Hemfdd wuft St o SN srvorr sifdremavr yger fver 3, F 3o wvedor ween § i frara @es @ § [
A eor &1 A 3, arel aret ww 3 wa 15 aul o el srifer @t aaret @t Soete @) sorast et s el Brerel aren §)

oft 2rstor oot ¢ wsnufer srdice, Al w@RG of dar e forn &) 3 @w weon aisan g ... @)
HON. CHAIRPERSON : Please sit down.
Shri Jai Prakash Narayan Yadav
...(Interruptions)

oft arsker Fster : Jammufey srdlce, 3 uia-w: ar gera sflar §...(suaerer)

HON. CHAIRPERSON: This will not go on record.
(Interruptions) €, +
HON. CHAIRPERSON: This will not go on record. I have called Shri Jaiprakash Narayan Yadav.
(Interruptions) 3€; *
HON. CHAIRPERSON: Your own Member is standing.
...(Interruptions)
HON. CHAIRPERSON: I am sorry you will have to sit down.
...(Interruptions)
HON. CHAIRPERSON: This will not go on record. Shri Jaiprakash Narayan Yadav, you may start your speech.

(Interruptions) a€} *



ot SRI yeo191 SIRRIvVI Ated (@fast) @ siufer siglee, 164 el 3 & s106t & ale R ©o agen g31 Rz usr 2| @e sf¥aenyz @ Reel 8 sl el & adiaa o @s
of A2 dc o fip et s 8) w6l PR vIE anuell, aews amuen, Gl el 8, el 9IPp &, IAT! SPIKD2 &3 dcloll &) ASHISH IECUfel FErGe b afdmmur 1
fugr 3 dieral & e & Fwst gan g w1 Sft o 51w sl arwT ¥ @1 @A fpen, wE o & ordl var e s ag semiEa aecufer oft 3 aifdmimr w aher & 38 &) Jeih s
&t gl firene @ Sz sy ()

off arofor rat Jerarer ! Tl off, A warge siiw aiisy &) wrner adt 3 R aecufer oft @i R ordf fen o A 3. (wKemor)
HON. CHAIRPERSON: Please sit down. Let him continue.
...(Interruptions)
off SRI YEBT9I SIRRIVI AGat Asufer #8lce, aifdmimaur & ary 3 w4t oft of ot adsea f&an &, 3 32 &R 3 et a1 §)
HON. CHAIRPERSON: Hon. Member, you may continue.
oft SRT Yep191 SIRRIVT ATGa & mufer sidtcer, dftsii ot anfong, ma diféry) af ad 1980 3 warwe aorr, 30 2mer sicht 2a1, afte-1 3 sieft 281 & sl a5t 2arsEn &
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ardl foremal 3 anuad A3 ¥ &) Afdsor S frey sty swrer amen &, SN adblasa a6l 3 &, 33 foraren @1 aremazvr goren &) 3A3A As Band ¥ va1 2 R anu Bror aredl & aaf
@2 32 &, garaifes A e ancra 3 amu e ordl a2 ana
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asal SIIr & Ry st oft @1 2o gordl &, ag 3er ad oY & i aicf] et sy &) S Rzl @1 A aed @ ggenar B B garen s &, 33 & A 33 & @5 o Readbt
gol 281 & 3l 342 g# Sy &) 91 Forant ot ol ejom

areflar Stoter ardt st A ordl, aftw ganer B R A & A, wust iz Awrer g2 SN2 Al g B seren & o, ag A ot wadl 36 & R 82 wrer @ o i &2 W ol
urefl; g1 yepra ag wrell A soal o1l A aer 28 & 3z ra-ora oft e 3 anell &, or & Sreren A5 e sodl gamact ol A5 e RearsEr aol @i w axdl

arecufer St a5 aifdsmaur @ ool A are Ve e A war uars -frwell gfdan B s el ¥ i Rxrer B A & 3t aug A amella seren aidf Rugr 9 At 2 o sreet
11 arermuedt 3 ity e Breror 2 gt arer wadd! &) e st oftf ulbBerfer Bratfor &Y 3@ &) 9 g1 e B Fawrrell A Sieren arsdr § 5 anuor el 3 Jadt 3 S astenter
aror & e warsndd a1 sroor e 3, oY snu anme s ava s e asrentdor Jof 3 e sen?. . . (@aerel) aen $3p 1w snuel @i ersHarss Gegd aoiren 3, s J91 o Aator
Sterct Sifofoft anaelt 3 52 3rvepre & @ 3 ot Ve cowen & R wreneer ameen @t Sor 3 gularft Sl Si3 acd @Y peremor & warol war sen & R dar wwn s, gu wdid
emesn) 3 el ara § 5 sodl Tixet acl sz sl & dent ae IR v e 9 & arey &t affer Bt e s sl A s afles el s acror el ardf 3

garrdt on-sell Jegpfr & sar o1 o g wIe! i Bron wel Bogall of asren &, saon & wger scwel it Bra snsedl ot oft asren & (cauer) aemafer ft, F st
KT PG 261 §) $o6 o Aot et o A aweft arr ws Awd &) A6 J91 an Aaw & o s Jad Reflaelt 2zl &) off 2erst @t 3iftm S 3, Ford izl 3 anig &

somafer Figte, a3l aut 3 ot sfe domxdt O 913 et a1 &, aul 3 Berbt sl 3 aniv &, 32 e @Y Ao ecuft & affmaur 3 o 3) wad E 5 wderd w2 Aw
e, [sreft g1 ans), Far aifts @1 P, afdensl @ Fier 33, Riend a1 gdu w3, Fazed Aar sz Aswenz asdl, diol & awell @ yau BT - A A ol F) one
ordl, Jreard selter w2 amefl wfde; smuel dfer v @8, RBwe, e i wts) Jere 3 ol anen 2 B ow 3 wa 7dils areh 510 dlfden o war en @5 dior a8kt &) oo
At & erz-enz, gardt At 2 orre-fsenz, A sa et ura 3 A Aov? el AW E, sn odfldl B e ad @l ardt eer E slie Sl Jagalysa @1 sis1 , Jo B Gl sPI-Gigen
izeplcr & 35 2eren &) sen W fwer 3 ana e & Aot Sfen B e 3 el ordf wad &) Swe B amy 8feT S &) s3ifere et sor ATy Aarcll @ D g W DI 5
AT gorepT BRI @3

el Wl [ Y80 AIRe wolIusl) gty goeil aiie Aenforl of aen oiy Py

" 1y et A ot fEget s, & goigel & sadht A afferdr gamn" apad 3 81 spR & w2 2 & fer ader 3 &9t amondt e srsrcon aieht Sft o &, sy Aonfori of
) sefifere amar ordl user 31 9w amea &) I ol apisdic & 21 oft &1 & W & il fer wEiG of & TR SR, S fern eearg

KUMARI MEHBOOBA MUFTI (ANANTNAG): Hon. Chairman, Sir, only two minutes is left. Do you want me to speak for two minutes?
HON. CHAIRPERSON: Hon. Members, I have a very long list of speakers. If the House agrees, then we will extend the House by one hour.
SEVERAL HON. MEMBERS: Sir, yes.

HON. CHAIRPERSON: The House is extended by one hour up to 7 p.m.

warst ssgar Auch @ da 3 dendla w2, et BrT stagpic w2, §fide B vda wr sa gat w2 @ F, & aem & @ ag g saqfa &) yrser-fiferees amsa o smat sclasror
asttor daf for2n oft diecrar @t &1, wdl o1 asdl SNt frsrer sterpiie wed wewR o YSic fven & aadlaer A sl uz Iodler ara a2l &t wifdrer &t &) sl serar BY, wEeNE b,
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SHRI PURNO AGITOK SANGMA (TURA): Mr. Chairman, Sir, thank you very much. I stand here to support the Motion of Thanks to the President of
India moved by the hon. Member Shri Rudy ji. I would like to congratulate the President of India for his excellent Address to the Joint Session of
Parliament.

The President, in his Address, has said that this has been an election of hope. The elections that have been concluded, the results are known to all
of us. The President says, it has been an election of hope. When we say 'election of hope', perhaps we only understand that the hope for a change in
the governance. But I would like to quote, which is very relevant to this particular statement of the President's Address, which speaks about
reestablishment of the credibility of our institutions.

Sir, we have adopted Parliamentary system of Government. I had the privilege of presiding over it at one point of time. I am a strong believer of the
Parliamentary system of Government. But if you look at the last few years, the way the Parliament of India had been functioning, I am afraid people
were slowly losing their faith in Parliamentary system. Our faith in Parliament has to be reestablished. I am grateful to the Prime Minister of India,
Shri Narendra Modi ji, who on the first day of his entry to the Parliament of India had given such a strong message to the nation and particularly to
the newly elected Members of the Lok Sabha. What was that message? The message was that when the Prime Minister reached Gate No. 1, he did
not walk up to enter the Parliament; he prostrated. What a wonderful thing to do! What a wonderful message the Prime Minister by this act has
sent! He sent this message so loudly about the sanctity of Parliament which he himself has described as the temple of democracy. Hon. Members,
we are the Members of this temple of democracy. I appeal to everybody to uphold the sanctity of Parliament.

We have non-functional Parliament for the last few years. Let us make it a functional Parliament. Parliament should work. Many people believe
that the duties, powers and functions of Parliament of India are to legislate or to enact laws, to scrutinise the Budget and to debate on important
national and international issues. It is right. But in my considered view the Parliament of India has a bigger role than what I have stated. The duty of
the Parliament, especially, the Lower House Parliament, Lok Sabha, is that it must produce Prime Minister of India. Unfortunately, for the last 5 years
it did not happen. Parliament failed to produce a Prime Minister in this country. What is the meaning of the Parliamentary system if we fail to produce
a Prime Minister? I am so happy that this time it has been done.

I want this Government to examine Articles 74 and 75 of the Constitution of India which relate to Council of Ministers and appointment of the
Prime Minister. In my considered view, first, Prime Minister must belong to the Lower House and secondly, he must be elected by the Lower House.
Otherwise, the Prime Minister has no authority. The Prime Minister in the Parliamentary system is known as the Leader of the House. He has to be
the Leader of the House. In the last 5 years, the Prime Minister of the previous four Governments could not become the Leader of the House. Then
what is their authority? But I feel that slowly we should move where the country will be in a position to elect the Prime Minister directly by the
people. I am very happy that in this particular election it amounted to Prime Minister having been elected directly by the people. Shri Narendra Modi
Jihas been elected directly by the people. This is what people are rejoicing. After having done that they are watching our behaviour very carefully.
Let us remember that. Let us always remember what the Prime Minister had done on the day when he entered into the Parliament. Please remember
it and follow it everyday.

Sir, invitation to the leaders of SAARC countries on the day of swearing in of the Prime Minister was a wonderful idea. It was a masterstroke.
Let me congratulate the Prime Minister of India for this move. It indicates what kind of Foreign Policy we are going to have in future.

I am happy to read that the first foreign visit of the Prime Minister of India is going to be Bhutan. I also read that the first visit of the Foreign
Minister, Madam Sushma Swaraj-ji, is going to be Bangladesh. What a wonderful thing! I welcome all these moves. We have to live in cooperation
and in friendship with our neighbouring countries. And the visit of the Chinese Foreign Minister just a couple of days ago is also a good indication. I
am very happy about it.



But there are issues which are very, very tricky which we have to deal with China. We, in the North-East, are very much worried about a particular
action of the Chinese Government, which is, that China is already constructing dams for hydro power generation on Brahmaputra in a place called
Zangmu and our report says that besides Zangmu, China is also planning to construct six more dams. If that happens what will be the fate of the
North-Eastern States and Bangladesh?

Brahmaputra is our lifeline and therefore we have to give a lot of importance to this issue. Unfortunately, India does not have any agreement on
sharing of water with China. I wonder, why? If India is going for a water sharing agreement -- Teesta River -- with Bangladesh, why are we not
thinking about water sharing with China?

Today, we all know that the boundary dispute is the main issue, the main problem with China. I am afraid that the boundary dispute is going to be a
secondary issue very soon. To my mind, sharing of water is much more important. I urge the Government of India and I urge particularly the Prime
Minister to look into all this. I do not want to go into details. I have a lot of details with me.

Now, the President's Address talked about federalism. India is a federal polity. But if we look at our practice, if we look to the Constitution of India,
we find that we have adopted not the real federal system, but a quasi-federal system. The reason and the outcome is that there are a lot of
differences between the Union Government and State Governments on many issues. I know that the President's Address has dealt with Centre-State
relations. I am a believer also in the federal system. I want India to be a true federal country instead of a Union of States. Article 1 of the
Constitution of India says that India is a 'Union of States'. The United States' Constitution says that they are 'United States'. The difference is 'United
States' and 'Union of States'. I want India to be 'United States'. We must go for it.

We have States in India which are not governable, I am very sorry to say that. What is happening today in UP for example? I have had a
privilege of working under Mr. Narayan Datt Tiwari in the Government of India. He told me, Mr. Sangma, U.P. is so big. I had been Chief Minister of
U.P for four times but I could not complete my visit to district headquarters. The four-time Chief Minister could not visit district headquarters. That is
what Tiwari Ji told me. How do you govern that? U.P is bigger than the entire Europe. I think we must go for smaller States. I am in favour of smaller
States. If America can have 50 States, which is one-third of our size, I think, why we should not have 50 or more States in India?

There are many areas where there is a demand for separate States. I have counted them. It comes to almost 30. You know, about U.P, there
is a demand for Harit Pradesh, Awadh, Purvanchal and Bundelkhand. This kind of demand is there in many other States. I do not want to name every
State. In our eastern region, for example, or in the north-eastern region, there are demands for separate States like Gorkhaland, Kamptapur,
Bodoland, Karbi Anglong and Garoland which is in my own State. There is demand for separate States for Dimasaj and Kukiland. There are so many
demands. ...( Interruptions)

Regarding Vidarbha, I have been a supporter of Vidarbha for the last 20-30 years and I had the privilege of going into Vidarbha's feasibility in detailed
records. The late Prime Minister Rajiv Gandhi asked me to study and give him a personal report unofficially. I did it and I strongly recommended for
the creation of Vidarbha. Even today I strongly support the creation of Vidarbha. But having said so, I think we should not go in a hurry. I am very
happy that Telangana has come into existence. I wish both Telangana and Seemandhra all the best and success in their developmental activities.

My suggestion is that the Government of India should appoint a second State Reorganization Commission and let the State Reorganization
Commission go into all the demands for the creation of new States.

I am happy that the President's Address dealt with a lot of problems in the north-east. There is the problem of infiltration and intra-region
connectivity. So many problems are there. As far as the intra-State connectivity is concerned, I would urge upon the Government to start the
construction of a bridge from Phulbari in Meghalaya to Dhubri in Assam. There has been a survey going on for the new railway line from Jogighopa to
Tikrikila, Selsella, Zikzak, Baghmara, Ranikor, Shella, Dawki and to Silchar. I am quoting it from the Railway Board's records. This project has been
shelved by the Railway Board. I do not know why. I would urge the Railway Ministry or the Railway Minister to re-start this project immediately. It is
a project covering 437 kilometres. It would give intra-State connectivity and the cost of the project has already been estimated at Rs.18,180 crore.
There are many other railway lines in progress in the north-eastern region.

One project has been completed. Meghalaya is going to get for the first time a railway line. A trial run has already been made. It is awaiting
inauguration. I would like to thank the UPA Government for giving us this railway line. Now, it has to be inaugurated and made operational. I would
invite the Railway Minister to come to my constituency to kindly inaugurate this new project.

Sir, North-eastern region is burning, particularly my State Meghalaya and my constituency Garo Hills, Of late, there have been a lot of killings. In
Garo Hills, four years ago, we had two underground outfits. Today we are having 10 underground outfits. In the last four years, eight more insurgent
groups have come up. We are accusing the 3€; + of the State as to why and how eight more underground outfits have come up during his tenure of
last four years.

There is a particular very active insurgent group called ANVC (B). They have claimed that they are acting on the directions of the &€/... himself. I
have a copy of the letter written by the political secretary of the underground outfit, who said that it is they, who made him the 3€/.... They wanted
a particular Minister's meeting to be bombed; a particular Minister's house to be bombed; a particular candidate to be defeated in election, they
have all done it according to his wish. It is a very interesting letter. It proves that the 4€/... has a nexus with the underground outfit. The country
has been condemning the nexus between the politicians and the underground insurgents.

HON. CHAIRPERSON : Sangma ji, when you are mentioning about the nexus between a 4€/... and an insurgent group, even though you are not
mentioning the name, as it is going on record, under the rules it has to be verified. Otherwise, we will have to expunge it.

SHRI PURNO AGITOK SANGMA: All right, I withdraw the word &€/.... I would use Head of the Government. So, the Head of the Government himself
is involved in the nexus. I want this Government to be dismissed immediately. You have seen the news, which went throughout the whole day, as to
how a woman, a mother of three children, had been shot dead after an attempt of rape was made on her. There are a lot of boys who have died in
the police custody. Lots of non-tribal friends, small businessmen from Bihar, Bengal, Rajasthan, who were earning their livelihood there, have been
kidnapped in the last two months. They are not traceable at all. It is a horrible situation which is going on. I demand the imposition of President's



Rule in Meghalaya. That is the only answer.

I am very happy that our delegation has met the Minister of State for Home Affairs, Mr. Kiren Rijiju. He has promised to visit Meghalaya and make a
personal assessment himself. Therefore, Sir, I once again urge upon the Government of India to give special attention to the Northeastern region. I
have met the Prime Minister on this issue. I have given him a long list and the note.

One small point that I want to make is that we have a Ministry called DoNER, Department of Development of North Eastern Region. It has become
just a funding agency. The State Government asks for rupees two crore, three crore or five crore. There is no transparency at all. So much of money
is so thinly spread out.

I think, the Government should have a re-look as to what the North-East Council and the Ministry of Development of North Eastern Region
should do. They should really be the agents of Government of India. They should take up projects which are visible whereby the people would be
able to know that the Government of India has done something for them.
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SHRI B.S. YEDIYURAPPA (SHIMOGA) : I am delighted to perceive the gist, the priorities as well as roadmap of Narendra Modi ji — led NDA
government through Presidential Address during a joint sitting of Parliament on Monday. As Hon'ble Prime Minister expressed recently, "the need of
the hour is to think big. The more we focus on skill, scale and speed, more will be the increase in India's growth trajectory." The whole speech
visualized the same.

Currently Government's key focus is to nurture the economy back into high growth mode apart from curtailing price rise and inflation. We need to
also take measures to address other issues like job creation, rejuvenating core sectors like agriculture and industry in the country, besides attracting
foreign investment. I am glad to know that the new government has demonstrated detailed agenda with time-bound delivery of promises because
our country's citizens wanted to know that the manifesto is not merely political rhetoric.

The emphasis on PPP model to improve infrastructure, revamping laws, regulations and administrative structures, the five Ts of tradition, talent,
tourism, trade and technology are biggest ray of hope for constructing our new nation all together.

During my tenure as Chief Minister of Karnataka, we launched several popular people welfare programmes and our state bagged many rewards and
awards in numerous sectors from central government. I had given emphasis on setting up of new airports at tier 2 cities. I request Airport
Authorities of India to complete all the 4 projects which are long pending.

Hon'ble President's speech also focused on modernization and revamp of railway on priority. I am glad to share that my government voluntarily
shared railway costs as well as contributed 50% grants apart form central government's funds for executing and improving railway projects in
Karnataka. I request current state government to continue to aid the Railway projects at state level.

Good days are undeniably coming and from today for next 5 years the journey has started. All my good wishes for the entire team as well as team
leader who are going to convert dreams into reality.



SHRI PRALHAD JOSHI(DHARWAD): Thank you hon. Chairman Sir for giving me an opportunity. I rise to support the motion moved by Shri Rajiv
Pratap Rudy for giving thanks to the hon. President. In my view, it is not only historic but the document of a great vision and constructive promise to
the fellow citizen. That is why, in entirety I support this motion. At the beginning, I would like to reply or I would like to remind Kharge Ji, he is not
here, but I want to place on record what Kharge Ji said that we have not got the mandate. Only 31 per cent voters have voted for us afiz 69 wdic
bl farera o Raemw &, b wemolier Feet off of @ern TRel St JAgat W an aw &) amu puEn S @ PR ... (rmmer) @ A o s Iol, vt IR Radee §)
«u(Cererrel) aRiifds 3odiol vy sMedic Fum &, 3 aeejiic & aly i @ 3ol & 26l dlsdl g d=iiits @ af¥ss ofr & i sAiz yoa A i &) XAl ofl ol wal [ &d 31 udic
el & die f&em, 69 per cent are against us. Kharge Ji, may I remind you, in 2009, you got 28.55 per cent vote and you ruled for the entire 5 years. I
think at least you will agree that 31 per cent is more than 28 per cent. =z a3rw demdifeas 3

gadl aner, wt Gft, @6 anudt sererd 3 oft Aen R In 2004, they got 26.5 per cent only and they ruled for 5 years and we got 18 per cent in 2009 and
today, we got 31 per cent. amu 28 3 16 aw 3, sa 18 A 31 ude aw A &) oidog, Mt oft  dierea 3 a1 awielt a2 51 wedfe aas ugdal, o & suA AT Wk §
...(eraemer) amu s dier 33 &, You mean to say that because of the division of votes, we got elected. Do you mean to say that the votes were not
divided in 2004 and 20097

3 3 Az A5 amenT A ol Al g, Ry 3 guen Qdae a3y Self-consoling is not good. zar sft Ml g &) At one stage or the other, every party got
defeated but we introspected and we got a better leadership and today, we are here and you are there. That is why, I will tell you what are the
reasons and why people rejected you? When the NDA led Atal Ji Government took over, the GDP was less than 5 per cent and when he demitted the
office, the GDP was more than 8 per cent and I would like to quote some of the figures. When Atal Ji demitted office in 2004, the Current Account
Deficit was in surplus of 7.36 billion dollars.

19.00 hrs

Today when you demitted office, Khargeji, it is minus 180 billion dollars. When NDA demitted office in 2004 the trade deficit was 13.6 billion dollars.
widpt B Afer), guen A art @ o cfifde In 2013, it was 80 million dollars.

HON. CHAIRPERSON : Hon. Member, please take your seat for a while.

Hon. Members, it was decided to extend the sitting up to 7 p.m., and it is 7 o'clock now. If the House agrees, let the sitting be extended till the hon.
Member's speech is completed.

...(Interruptions)
oft ygene sivelt 1 5-10 Brore 3, # aweft arer @Y Aoy w2 Gom,.....(Erawren)
HON. CHAIRPERSON: The hon. Member is asking for about five minutes to conclude. Let him finish.
...(Interruptions)
ot ygeng sioft = 213, 3 el @i o wer W wIel disal §) ... @) s i) off @re 33 &, otherwise my preference is for tomorrow.
HON. CHAIRPERSON: You first said you will finish it. So, please continue now and conclude it.
SOME HON. MEMBERS: We agree.
oft ygerr iroft : 212, 3 amueft @i @t 10 fere 3 o @wen dredr g... (@)

Sir, I was talking about trade deficit. In 2004 when we demitted office, 13.16 billion dollars was the trade deficit. After ten years of UPA rule, the
trade deficit became 180 billion dollars. Inflation between 1998 and 2004 was less than five per cent, and between 2004 and 2014 it never came to
single digit. When NDA demitted office in March 2004, the external debt was 111 billion dollars. In April 2013 it went up to 319 billion dollars. From
1999 to 2004, 60 million jobs were created.

These are the figures given by National Sample Survey Organisation. These are not my figures. These figures are given in the Economic Survey
which was tabled in the House by the UPA Government. These figures are not made up by me, or by the Bharatiya Janata Party, or by Narendra
Modiji. According to these figures, between 1999 and 2004, 60 million new jobs were created; and between 2004 to 2011, just 14 million jobs were
created. Jobless growth is the result of performance of UPA Government.

What was the value of the Rupee? It went almost up to Rs.69 a dollar during UPA regime. Inflation went up so high during UPA regime. There
was a cartoon which appeared in a paper which reflected the sharp decline in the value of rupee. During the NDA Government people used to carry
money in their pockets and take groceries away in bags. The cartoon that appeared in a newspaper depicted a person carrying bundles of currency
notes in bags and carrying his groceries home in his pocket. This is how the UPA Government performed and that is why people of India have
punished them. They should now try and introspect.

Sir, what was the record about National Highways? From 1980 to 2012, in 32 years of governance — Atal Ji ruled for only five years, because during
the first year, it was destabilized — 47,000 kms. of National Highway was constructed. Out of that, during the five years of Atal Ji's NDA-led
Government, it had constructed 23,000 kms. of National Highway, and in the rest 27 years, they constructed less than 25,000 kms. of National
Highway. This is the record. smuet aen fasem; As soon as you came to power, under the leadership of Shrimati Sonia Gandhi, siust e afesen wwr fen, afict



St amuent sft s &, As w2 e oft Bt widl aeng eff; One of the American Presidents said that American roads are good not because America is rich, but
American roads are good, that is why America is rich. With that in view, Atal Ji thought of constructing the National Highway — the Golden
Quadrilateral. It was never imagined. We used to see such roads only in foreign countries and developed countries. cifésar arcer sit o 2irar s swRa
gt gy ot ame &y 9 321 3 wadt ordl e uretRt of @war, 70-80 some @A @i s Yislae amu el ordf @ b, amu gar & e @ 22 F)... ()

HON. CHAIRPERSON : He laid the foundation on the 2" January 1999 in Bangalore. I was the Minister of Surface Transport at that time. He came
and laid the foundation. That was the starting point of that.

...(Interruptions)
SHRI PRALHAD JOSHI : T am thankful to you, Sir. T agree with you; you were in the Government at that time. ...(Interruptions)
HON. CHAIRPERSON: It was the NDA Government.

...( Interruptions)

9ff ygare Gl : @al, ToI X, 98 IS UAT &) clfibol a6 91 de1? Soldel Tg3t 12 9163 gacll ame & aai ot ugRl of 3013l wal [ 3 aidl @2 Awd) A6 70 eI @IS @1
Yeiae & cifdpal 321 f&or wigdt oft of wal, arcer et aeikl Sft & s 3 &7 331 watcllc Db xms), Yar arier faver em ol @ féem Afdbol soalel aem fdpem) it Wi
crond eff, somi-wAst Fu wref aveds 33 ser féemy This is their performance and this is their achievement. sefifere Srorer of sad ser f=m Jlor a5 o gfemé 2011
@ 91T AR ®) u sERagiol 4l - v gonal, sdw #ofl gal, foraien It asked them to search for the black money. What did you do? You went with a
Review Petition to the Supreme Court! amu s21 srRagrer @it Py w2 difde) afler @ o soore @2 f=m Then what happened? Once again, you went with the
Review Petition. Once again, flar ai¢ ot zmf¥ar a2  Then also, you did not do it. The Supreme Court reprimanded you. But Shri Narendra Modi Ji,
within 24 hours of taking over, in the very first Cabinet meeting, not only did he constitute the SIT, but also appointed the Chairman, Vice-Chairman

and others; he issued the Gazette notification; the work has started. @ oi¥og aidl oft ¥ dipea & swoldc 3) ...(caumor) A off, o oen Md off &)
..(earaerror) 9 aerren & amust 31 yferorer, 69 yftrera W ar # aga way... (@)

off aiferestsior ®153 @ gorast ooz oidl et 3 ... (aeiar)

oft ygre Siteft 1 223t wrew, swat swuet oreaz A wiy 3t waft ol dvan sar St &, 3w dawe ) widl o 79 g pw B @ sie Al St or st Raerferorer aft fEen &) softfere s
siat &, aga dqee 3 g Al A, s e sn aga sigee 3)...(crawmor)

I want to tell you one more thing about Human Resource Development Index. India was in 123" rank globally with a score of 0.453. But after their

10 years rule, it is in 136t rank, with a score of 0.554 This is the gloomy economic legacy of the country left by the previous Government thereby
entrusting a herculean task for the new Government to first correct the wrongs and then bring the momentum of progress on the right track. This is
the state of affairs but in spite of that I am quite confident about the Government.

sEmfdan aecufs sft & wes a3, o s @1 angrel fsen & and he has addressed four important issues. st sera, adtdl se1ah st ewmen; Do you know the
status? Arjun Sengupta Committee has said that the per day expenditure of more than 800 million people, that is 80 crore people of this country, is
less than Rs.20. amust ardidt seraht dren, aftor o adf wer wat & ars #ft you have not defined who is poor in this country. v @z dier 2, sy ansepaferen it
wed & v 26 ud , ol yar &, dfdsar 26 43 & ag 3pr 10 G oft 3ol sorar sener &, o ag yar ol &) ws aen adlasr 32 For all these ten years you have
talked about the inclusive growth. Shri Chidambaram was talking from here about the 'inclusive growth' but what is your performance? Your own
Tendulkar Committee, Arjun Sengupta Committee, Planning Commission, World Bank, everybody said that more than 60 crore people are below the
poverty line. Arjun Sengupta committee report said that per day expenditure of more than 80 crore people is less than Rs.20. stk 13l aien eemor 3
oo aidl Aen & safee 7 saon @ weson arsar § that under the leadership of Shri Narendra Modi we are quite confident that we will bring progress on the
track.

I have one more issue to raise and after that I will conclude. Recently, the Supreme Court has given a judgement on the medium of instruction in
schools. Some people from Karnataka went to the Supreme Court against the Karnataka Government decision that in primary education the medium
of instruction should be the regional language, that is, Kannada. Some private managements went to the hon. Supreme Court which under the
present Constitution held that the choice with regard to the medium of instruction should be left to the parents. If that option is given, private
schools will go with English as the medium of instruction. As a result, virtually there will be a divide between the rich and the poor. You come from
Tamil Nadu. I come from Karnataka. You know about the number of regional languages that we have. There are many regional languages but I am
talking about those languages only which I know. I am not telling about the history of other languages but I know that Kannada, Tamil, Telugu and
Marathi languages have a history of more than 2000 years. What about English? English is just having 500 years of history. But, unfortunately we
have been taught in such a manner that st siSsft dter 21t 2, Browo #fif¥ew sifw sgwent 3B diar 2, as ast 8t 3, Jdifr &ar 2, don vas andler zrst fEen 3,
sarfers f¥a dfie gar 9t f¥arss aan 3, 1 sincerely urge upon the Government to amend the Constitution to that effect and at least save our own languages
which are having more than 2000 years of history behind them. To save these languages the Government should seriously think of amending the
Constitution.

Lastly, as far as education is concerned, amorofter 2requfer Sft &t s war & @ anfandd os wear will be set up in all the States, andamddt ¥ fm usal off ol 2
DR of v wadt gorrft eft; That Government had submitted a Report. During Shri Devegowda Government Shri S.R. Bommai was the HRD Minister. A
committee was constituted under the Chairmanship of Shri S.R. Rao. This Committee in its report had very strongly recommended that an IIT should
be set up in Dharwad, Karnataka. Sir, I come from Dharwad. So, my earnest urge and demand is that an IIT should be set up in Dharwad because it
is an educational hub, a cultural hub and so many educationists, poets, litterateurs are there. 1t is the motherland of Hindustani music.

Therefore, I urge the Government that an IIT should be set up in Dharwad, Karnataka. An AIIMS like institution should also be set up in some other
part of Karnataka. This is my demand. anft @it & s Jorgge 3 oo ft ordf & afiz g3t oeE & wwwar &, A 3g2rare 3 wotfew 3 ot cen o &) vt 2a weorR
i1 zgafl anfdn) s Jterct swdclar Tea o i As Aol TXNT §U, AU LovaIG JAfta @2 gu, el ard WTE DI &)



